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LOK SABHA DEBATES 2

LOK SABHA

iday, May 14, 1973/Vaisakha 24, 1895
; (Saka)
ok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]
LLING ATTENTION TO MATTER
' URGENT PUBLIC IMPORTANCE

REPORTED  STATIONERY SCANDAL IN
TE BANK OF INDIA, NEW DELHI

st v e (i) : wemer R,
| gfqeraria drh-nged & faeafafad
qwa F1 o< o W v ear fawEn
R S FTaT E fR gg sm AR |
% AT 3

| “F facet feaa w2z da 9w AT
. AT T AT # A S A"
w03 FT A@A Gl (LAL) F
Ffag =T’

THE MINISTER OF FINANCE

1 RI YESHWANTRAO CHAVAN) :
Mr. Speaker, Sir, the State Bank of India
has reported that on receipt of certain
plaints towards the end of 1971, re-
ing over-stocking and unsatisfactory
dling of stationery at the Regional
onery Department, New Delhi, it had
asked its Chief Vigilance Officer at the New
Delhi Local Head Office, to make a thorough
probe into the matter. The investigation by
the Chief Vigilance Officer revealed the fol-
lowing irregularities :—
. (i) placing of orders for stationery in
‘several cases in excess of actual require-
- ments and in some cases of items which
had become obsolete ;

(ii) effecting payments in some cases
for stationery received which had not
‘been ordered for and in some other cases
' paying bills at rates higher than the appro-
ved rates ;

- (iii) accepting in some cases inferior
- paper for printing. and for registers and
~ envelopes, instead of good quality paper
~of approved weight ; and

(iv) furnishing of incorrect information
in several cases to the Rates Committee
for sanction of rates.

On the basis of the report of the Chief
Vigilance Officer, the bank has initiated
departmental proceedings against three
officers of the Stationery Department.
Of the three, two have been placed under
suspension by the bank. All the three
Officers have been subsequently charge-
sheeted by the bank and their explanations
have been called for. The bank has also
called for the explanation of a few other
officers, who have been found responsible
for certain other procedural irregularities
and Jlapses in handling, purchase and
stocking of stationery.

The State Bank of India has reported
that on the basis of the scrutiny conducted
by it, out of the stationery of total value
of Rs. 114 lakhs purchased by the Regional
Stationery Department, New Delhi, during
the four years, the total amount of over
payments would be in the neighbourhood
of Rs,"1 -22 lakhs-here, I have an addition—
and over-stocking of 45 lakhs.

st "y fowa : wexe wHT, AW

ATAT FTA & |

WeWW WEEA : TEA WAl HErad
FEA |

sft Ay forma © ST A SET ST @
2, SgaTg

AR WA : ST ZEOA |

st wyg fomd : 37 saw A s

fradi & sqaR Fa4r 7ifeq, & 23
TrrE & ar4AT FTW@IE |

AEAF WHEA T T FZ W E |
AT FHTFTHT AT, TG 797 55 |

ot 7y fomd : a7 9T AT & | geT
faox & aR 7 o F2AT & T F aE,
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® Fgw, If6T 17 AR ¥ st w
ST F5T g1 § 1 AT A R G
& & ¥5 w@ar | & s § fe few
FHY T FAH ISET TEE | T
T4 Y E | 7 aww & A st £ A
AIC-FTT QT 747 79 § | I qEA
fea qaa Istar =fgd, sav Tadr o
A WA AL ?

weuw wenaw ¢ fafreet & w@ede
¥ Tty go 7t v wifgd

ot wg foma : g w37 fa F A9
78 g A A d5 s

AR AGYAT : A1 FY AT FT FFATET
Tg LTHE F 1% Fga |

ot wg ferma < 0 st g O SwaEar
® NV TR A 7@ A7 W frasi
WAT wA T g7 fEQ o
99 7T &7 FrEArE § A F AR
WA & A At a7t v faea I F
T 7 frawmar sraear 1 1 I3
AEATE | AT 376 Y@ AFAG )

wouw W@ : AF L, AT A 7
I %1 I5157 |

ot #g fmd : R AW F AT
G AET ¥ ol AARY F1 gaw Iy 57
fear & av & 35 st g, AfwT wa frawi
1 I Aifwer A& &, faawi &1 w18
g TEY 27

AT AP : AAES fafe &
®ade & T fKradt F Aqvwr fawar
R ag T ana &

oft wg fawa : sraear F1 7T g
IS\ T 7 3% F9T qISTATY | HAT
I aEfe A XA A & v g
1 FET B F T T ATME 1 AR
SqreT e Y & 1 AW 376 ¥ aES
W AT B A IS & a7
(wrwawr)

MAY 14, 1973
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RETR AEAT © AZT ATET ATH ATEL
T OHH W A g ¥ UE e A
AR F R TETT F47E @, ST T
&, 9a & ganfas F wgar g |

ot ag fomd: @ oA W@
VA FT 470 B §, 7 (AART H @
F@T E, 9T fodt o #F A0 376
afed '

weaw AR : fraat Y ara qwT
21 gea 7 wglader A g € fE
T AL H A FA JUFA | AEE
ATF ATET TET ST HAT |

ot wg fomd : s g fraw oA
afwd | I & AT AT A AR T AHT
& | R AW Tg fr sraeqn w1 A
af Iz @ & Faer A gwwm, &
§5 FrE |

weuw wgwa : d ot WA g fw
SqAEQT FT T FT TH I&T 77A0 AT
gC a9 T3T §FAT §, Afwd A9H 7
geA ¥ uF Tuqer I« g & fF 9w
ST &1 AT Y AT AEY IsEAT F@AA
AN AT FIF H2UA gy a7 G IS
FrET 2 fae § wede g1 SEW 9
% A% TEAIT §6T F1 §F g areq
#7 | 7g A 91X fafaret Aga A
F | 3 9T FY YT T A AT A7 L6
FEAFAE |

ot g fomd : @R wTE AT 9T
T F G A AT | AW W W
frraer ggq AfAG 1

woaw AR s AR qar )

it wy fomd : 3y qw &7 e o
at &forg

e Wi o) Pem @ v &
ATIVE GISW A TG § qg AAwT T

o1 § 5 ¥¥ 9T e A e Wt
TEET AT | A g fer ¥ oA
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6T e Yo g F m&a‘u‘fw.'r 4
TR W FLTRE )

ot wg fasd @ WY a@ A g
RITym M wawa T {1 A o
wg frify 2 Afed fr e § @z 9w
HTET At TATEY &7 gAT et forav ga

t

NEAW WATT : H(ET ATE ATET FT
FATEY BT AT AEY & | I AT FE AT
T AAF § AT G g7 UK AAT I TAM |
ag Ff @ fF uw qwv 97 =9w
AT T AAY 9T AT ) T IE
AR ¥ I+ wr der S@W qr
1§ giwr 78 WA S@AT ) T AT
qITr § 5 Y a7 9T 8 F71aT AT
? I8 &t AW T f2gr S@? A
fafreet 21 fmz & ae @ 7@ T«
g 39§ T AT AT FY AE
fa, oY 8 3T FT IzEATE IAF AT
I AFTE |

oY 7y fema : STTYT T A IT AL
FEY IITAC T /TAT

g REAY 2 AT IT TFT I5T FFA
2 | qATHATT SATIFI@IT 3T |

st g famd : wews AEIRT AT AW
7 STEqT i H9 IS4 2 |

AEUR RO : I515T, AfHA I§ T A%
AH AT TN B T THA AT T340 |
feT F1E TOTT TE BT

st oy fomd €8 7 FOT A 919
fram xat g aam o & f& EAE
=T ¥ A% AEEAT T AN ET 1

SHRI PROBODH CHANDRA (Gurdas-
pur) - Convention is s much as the rule

SHRI JYOTIRMOY BOSU, (Diamond
Harbour)* Convention cannot b: as much
as 4 rule, never, That 1s your cenvemence

MR. SPEAKER.: If you want to break all
the conventions, there will bz no end 1o ut

(CA)
T TOrT 74T 7€ Frasy smatT gaor
TAMERE

ot wy fead: yeow W, gw
N FY frwr wal wr o v g
fear v 4, & ag ow-diw W o e
¥ SHA U FRAYY A & A7 7Y O g
e T fead 597 ¥1 WYz g &)
TR A 2T 6 T 39T O Ag IAN
ATAEEACT F TOW 45 A0 U7 T
T F T FT B F VA SwATT
F1 597 a7 § 5 437 07 F 0w gAY
TN G171 5/ ¥ fAT A7 Y 5w
Bk il

e wEYES : (aw e § fan?

it wy formd : Aot wgTew & aw A
Arafrgmarm Y w, wrIw R
afrad® F97 ¥ fav wa! w@iew 7 oAt
THRIAT AT 4T | F0 IFT AT FT LW
T & A D G JT o F rwa
=T 4t fr fog 45 7@ 595 ¥ 91z™
& AW T7 (A F TeAE TG AT, A7
IEFTAYT AT H AT HFA 5 7 AW
Y 70 qgeqT F 77 97 = fifse

MR SPEAKER The Mimister has got
the right . he has got the right to amend 1t
even tll the last rmanute 1 am told that
he has alteady coaveyzd it 1o the Table

st wg fowd : 770 A wEWRT HY
vga fAa %7 7EY 2ar Ifgn? 77 e+
TZAT qF OF IFT 7T ATSH &' ¥AT
AT FRT GATT U4 T 7 WY faAr
y3f FqfA ¥ wfradw e @ ?
a0 At F faw fodiw i &
HA TR AW & TAIT AT swwd &
FEAT AT AEY |

FEqR WET : 17 T TG W OF Q¥
qIT A FATA ST T} AT AT TG A
zarr aqt i fafveey A fme a8 S0
FLAFAE

He has just to inform the Table.
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ot wg fowd : 37 1 g § w0
wifgq ot | 7g Hré AT I A g,
forer w) feragt T1er & g {1

SHRI YESHWANTRAO CHAVAN : The
total amount of overpayments would be
in the neighbourhood of Rs, 1:22 lakhs and
overstocking of Rs. 45 lakhs. This is the
one sentence | am adding. .(Inrerruptions)
If you ask a supplementary | shall explain
it.

The bank has initiated action for recover-
ing amounts paid in excess to the suppliers
concerned. Value of losses on account of
inferior material supplied is being worked
out. Stationery received in excess of
requirements is being utilised by transfer
to branches in other circles where it is
needed.

The bank has also added that it has
taken suitable steps for ensuring the strict
observance of prescribed procedures by
the Regional Stationery Department, New
Delhi, for printing, purchase, stocking and
distribution of stationery.

st vy fomad :  we7e wERw, &
AT T FqAET F AT AT AT AT
e faa, ot sfads ag #taurd =y
JRAT §, Fifw (wwwarw)

SHR1 HARI KISHORE SINGH: (Pupri)
Mr. Speaker, Sir, 1 riszsjon a point of order.
What Shri Madhu Limaye is saying is quite
irrelevant to the subject. 1| want your
ruling.

weaw wiey: § qarf I T fra Y
A% qFarg ?
SHRI HARI KISHORE SINGH : Is

it relevant to the call attention motion or
not 7 On this I want your ruling,

Feaw wfAw : T § Fur wfoT g
¢?

it wg fowg : @ = snfrdn 7y
® 1% faq xurf 27 wgar g fr fred
R T Y fraw o sfoge afcfeafrai
#, ¥z & I grwfre fa ¥ geqAt

MAY 14, 1973

in S.B.I., New Delki (CA) 8

F o stafagt wwar €, o € At
7TA ® A AT W WG AP
wm I frar § | 2 @ sy e
€@ T F7 TEAT UGIAPW &% 97 AT
1956 ® Iq #1 217 gE | 0w 4%
TaEqT § T@ 4% B0 eqre foad Aged
% g T T H AT T 7P HHE WA
¥ qWA qw HTA T g |

g7 S a0 w7 faa wae
g 377 19 Sfawa WA AWG wT
&% ¥ ¢ | T¥ g § o) AT ITeay
& 4 I & AT I AAT@E | £
faaq fenfaew §, 37 7 & 22 whwma
feqifazs 2z 3% ¥ o § | swvardY J&1
¥ Zro oY 79 ar afaw fed AR E, 9
® 23 gfawa ="z dw v feg W@ &
QAR A6 F §F 91 TAAAE, A
¥ 27 afawd FFT R AT HE |

47 RTAF F 1970-71 H 1971-
72 FY @S 2ETE AT IA L 7 TFH
HIAT AfT 1T TN KO AA T@TE
6 g0 I8 §N T am ag @ E 1 AfeT
uF Ha & 919 § IFM QR qTI@r
2-ug fr fwq awg w2z a% &1 w17,
fearfrza ¥ wat #1 afw @ @ e,
34t qE e, EEHN SRIT-
@qAT & HOAA | W LT 4% T qar
AT T AATATETR |

w0 famm (zfaor awag) : serm
wErEm, wfaT weaw Aifew A g
ST AR AT W7o fear A ?

SeTR AT : T7F ST WY SqIET
Tq faaz fad wrawg & | ST W AW
98 a1 wiaw &, dfier ag ade A
=fgg '

PROF. MADHU DANDAVATE
{Rajapur) : This is the style every one is

adopting. Why has Shri Madhu Limaye
been singled out ?

it wq frqd : A AY I IV A
gwat §, @ 97 9T wré yaden i §
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fe et & & | | an & wr§
Feedia ar wfirsz @ wg, ar A
AW FF, A AW AT, AT AR
% T5d & | (wwww) | FgAT TIEA
g v 2 & a1 sfearor qa 7 *
It & wafe W e wwwr ¢
1T ag § WeE, TRa) S wweErT
FUESHF |

F wEE4, 1971 AT AT
7 m% ¥5r A 91 5 qwAfa o
FEE ITAT AT AT U HAT FT AT
# 7 937 f5 F@AT ¥ gw T § &
FE ot & aw AT w0t @ RE

&t fte dto W& (ggE) : @REE
% AT 7T | 3% AW & fae Frofar
& W wifegy 1 W fafreT 4 g
wet ag Y afwfras ==t gary 7@
T wat dar w1€ gar? aer o7 adfwfras
TH Ay &) W A TH TG T 474
fisfraa zed TARE FXF T AT
a-;'f?

st wg fmd & araE wmEr ¥
TERIE FTATE |

st ato dYo Wid Iy fadeT aw &
ag & 6 % § srenfnfrae o o
& gErs: fro a1 & ar wal eI
£ T30, T AW fra-fraaw & e
T AMA | JUF A HAET § I & oo
A AT F W & A AT 7 HIT AT
fedr & € 72 f 7w wifgg ) o%
ot 7y Rrad o F anY st geaaT faan
gwwa), dar s wm A B qE R
wfesy & fag vg wWrg)

ft wg fem@d - snaw weET 4 A¢
gforare fget ®7 79w 7 g 1 ]
& w ot wAT o AE F wex WY
o« | 1 A WL | 58 FUT AR ALY
A W THS £ |

m‘liﬂ“‘-aﬁ'(ﬁwr% |II'§
HT wEa |

(C4)

st wg femd: waaR | AW
wgrE, W< w@r A wg R oaw
TN GRTAATE & Q9 & AR F ) R G
ag ey fe g wrfa-garaae § 99
* aret & AY wTq AW q o wae
1971 ¥ TR FATEHTY ? TF & 60 N
FT RTAAT 541 €22 7% w1 & fuq & a1
§ ool o agrd afy @ ard § < afy
T9g ¢ % 60 =rer & wrad 7 wfw vwr
TTHATEY TEY ¥Y wE, AR AT FHA A
e safeg R A% F oA 4E a8
AHT § IR o it @ Fe sm A
 FTAFT | W S0 & WAL A §
fEoe STIHFANAT 60 AR X
Y ¥ TR A AT GA NG W RS q
I Frara 51 gAwn & fao wA fear
AT ARTTATAT ST F194 AIET FY AT
Y @Y FAT SF qTAA H THT aE Y FE-
arér gy farg & =& Hizer 77 afwene
T #Y wiwa @A qrer e ar fam
AAETY ¢ ag @ W ZEWT ¥ Ao
e U WG 7 sEET § A1 9ue
oET ®Y ANEY F 9F AN T IA FY FA\
2 ey w1 w1 Fafesar faad =
# f& wura wEr Y ATNRXAT FEAT AT
F TAT T FY WG o AN | T A
# gufed &1 qr wAaq gEAr # 7
(swmam)  F I AW TR
60 WTE ¥ W A HY AW IHE AT
@ o7 97 A AW FE G I P
JrT A AT WEAT § A w0 faa waly
T/ ST WY W F4T A A &
f O% Sy ¥ ary A sragr A fear
ST Y 60 AT Aver A 7 fn
a1 ? TE sfaa ¥ q@ ¥ ST wY
fir €8z &% & AT I e W TR,
W A AT A @ o w1 1w waw
AT FRET F0 E W Y A &
fis 52 w0 a% agw v §, fear werr
3, o ¥ § FT W & vy g
§ IO AW R @A gErheeT W o,
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[+ wy fowd ]
o faer oot wEew @ aw &
i fFrir ¥ m wr il wr
HT TEIWTS 36 UFI9E § TheaT feg g
% ¥ Xy & foag w@ fear wrour ?
T AT wT WY ATATER F TER a7 §
TEAT E |

w¥ ag Wit fawr woft o1 qutT § 5
& &t Wt & T § STeET st et
ATEATE 1 ey A T o Frer o fe—

“The total amount of over-payment
would be in the neighbourhood of Rs.
1,22,000{

#T IAF T AT 45 T FT AW
aitr faar & WA wofen 1 9w & s9%

“the value of loss on account of inferior
material"”

Fav Fav Wi feema fraa a9 wr i
ag AT ferar goar & 4y 39, 9
1971 & ¥ T HRAT E1 ar

“the value of loss on account of inferion
malerial supplied has been worked out.”

fFrr At ag wfen w@ft ? fam,
&Y T, T AT AT AT EG WA TH
gl & fez @ng oWt a7 ST
q7a & ATHX ATONY ¢

7Y TCF 3R qg FAT H o s
=1 & e #7950 SRR 45 9T
aamar &, 5@ F1 A% sanr /AT s
I AT v & fo, WY TR ww
® wgr 1 AV waT wEEA & § qg ST
argar g far o s o w1 1§ § wvfew
e IR T wE T A & fwmw @
T 9 AW &1 fawta @ A owaAm
afe soqer WY, T WIRA FT AT 60
ate ¥ WY Y A 7 ¥ frg wady
e g s A WU AT W X
wtafez Tt B 7 wifE QT B
41T W ot frorerar § 9y 2w & W
AT 7Ew & qToA o7 AT | ofE A
W & frdw *W @t A W)y & oy

MAY 14, 1973

in S.B.I, New Delhi (CA) 12

FAOET AT Yo & § fa ¥
oF SATTHTL q&T By & 9T FG ¢

s ® & wgwr wgw § e 9 45
AT FT A 1A =2 AT TG ST
® QAT w7 frar gawa § s @
9 & | 9g @W gix ofew ¥ A1
T & faw seme & @ré ond ot
TR FH Y FH 25-30 FWI I §2
HTATAY & A w4 | T & oY Jerar<
T ST H I F W A AWl
FY AFT AN AW wwE F gy g & W
1 OFT 7 ;T A 30 AT AT FT
FIC AT 78 g7 @ Aelt W@
WA AT § s d o (smaeE) o
# g FT @I | Ve 9% T Igw
A AH @ FX A AR dG
Wrg f& | * FgEEr w7
WY 2z q% =T I3 ¥

dqq WERW: qg AG I/ AL
Srer Jg ST At |

st 7y fowd =T AT A wEE AT
e AR A g ' ¥ fag ag
aFTeq 3 | T afe g aE gfew
TZTAY ag WY Fgr o1 7HaT g 5 awdan
2 WX FIT w94 FT A6 &F 4% &
qrF & 1 AT Ay fas nw e @
TR gur & 1wt 19 & A
FT F9T gaT & @ N ¥ fag &t o=
% I8 T GH & g7 a7 aF faar
FW I A1 a9 TG § T THI
var wrad , oW B o werd g R |

A WEE : AT Fo & q¢ VAT
A1 %07 0F IR AT |

oft wy formad ;& ST weTEC | YR
FrE TAUW AEF § | AT A1 { H1Y
TF T HY § ATy, TR Frf qF
Ll

seaw wEvew: e fee w8 fe o
E4
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SHRI JYOTIRMOY BOSU There s
nothing mandatory The rulebook 15
only n gwmdance The rules cannot bind
us That should be borne in mind

WUR WEYW : AT &5 | q7 EY
g arfgu fe s = foz dzar 2
AT am & gveT e ds ¢
8T 48 AT ¥ |

THE MINISTFR OF FINANCF (SHRI
YESHWANTRAO CHAVAN) Su  the
hon Member h 1, asked me a few questions
regarding the subject-matter before the
House | have nothing to say about the
first part ol his speech because o was of a
general nature He wanted nmwe to give
certun assuranues (e put cortain questions
which are rather lcading questins [ would
like to tell him that theic was no ghotala m
tne case of the previous 60 lakhs also There
was no gueshion ol giving any issurance
about that There s no question of gining
any dssuranc about this alo

As far as the subjcct matter which 1s under
discussion 1n the House today 1s concerned,
this 1s being looked 1nto by an Investigating
Ofticer 1t has been looked irto by a Vi-
glance Ofhcer Therr concdusions 1esults
and intormation I have placed before the
House He 1 right that this Ry 45 lakhs
over-stoching certainly has caused damage
to the Bank It could have beun used for
hetter purposes 1 do not deny that But
wthe weume it s not a pure loss There
wda  owut stocking and this wa  certanly
done against the rules Rs 45 lakhs worth
of stationery 1s betnz made use of by distr
but ng to othur 1egon il offices and Franches
wherever 1t can be made use of Out of Rs
45 lakls nearly Re 17 Iakhs wotth ot
stationery has already been distnibuted and
the rest wil be dmistributed 1 course of
time This s as far as the other put 15
concerned

The hon Member ashed me how many
years would be faken to maike the inquiry
about the losses bevause of the infinor
quality we used ete It will take some time
because this 15 a very complicated question
He should try to understand our difficul-
ties 1n this It is very difficult to tiace some
ot the inferior matenals which have alread
been used It has happened in the course of
the last four yeais Some of the things have
already been made use of It s very difficult

(C4)

to work out the cost there But whatever
has remained, we will try to work 1t out

Il do not think that this hon House
should be burdened with appointing a com-
mittee to go mmto the matter There are
certain ps ns regulations of the Bank
itself and the Bank, according to the rules,
18 making an invesngation This House
has the right to bring forward the matter
It was very good that it was brought before
the Housc so that we can alvo look nto 1t
I had an apportunity to go into the details
of it The general discussions will be help
ful to the Bauk But I would hike to make
ong more statement here In this, to try
to damage the reputation of the State Bank
of India 15 certanly not very commendatory
[his 1s deliberately being done as 1f the
Statc Bank 15 one of the banks which 15 not
doing good work But I would ke 1o make
this claim on behalf of the Bank There
may be certan difhculties  Theie were
certain affars wluch were discussed here,
but they were very pioperly explained in
this Jiowse If you look at the totality of
the working of the State Bank, T would
certainly say that it s one of the good
banks

SHRI MANORANJAN  HAZRA
(Arambagh) Hon Member, Shr1 Madhu
[ imaye, has made my task easier T do not
want to enter into the details of this ugly
aftair  The members of this 1Touse 1emember
with a heavy heart the great episode of
Nagarwala and Malhotra where Rs 60
lakhs went out of the State Bank of Indin
by the grace of a sweet fermnine voice over
the telephone  Since then, a few months
have elapsed and again we are faced with
such a situation The hon Miumster did
not take any lesson from that great episode
1{v did not even think of any futwie danger
Thuetore, I want to ask hm why he did
nut keep hus Department alert about the
repetition of such a thing 1n some form or
other

Now I would like to ask him my second
question There 14 a saying tn Bengal-—
“To hold the Shradh ceremonmes of the
father of ghosts™ whil the shradh
Ceremonies  were bemg  performed
i the State Bank ot India with these
Rs 43%/- lakhs, 1t 15 a mystery to me
how 1t went unnoticed by the authorities
Ttus fact only reveals that ttere had been
gang of conspirators—those who used to
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make their fortune out of
such fraudulent activities. And only when
the cat come out of the bag with its own
enormous notoriety, they took departmental
action against the officer who, they thought,
was responsible. As you know, in the pos-
thumous famed Glosworthy's Justice, the
bero, Falder, had to undergo penal servitude
I’OF three years for committing a similar
crime,

In our land, the land of great justice
men inferior to Falder go unpunished
every day in every sphere of life. There-
fore 1 want to ask the Minister whether
he would order a judicial probe by appo-
inting a Judge of th: Supreme |Court
with the much talked outlook in confor-
mity with the changing society. My third
question is this : in this case the financial
rules and regulations had been trampled
down from A to Z. 1 want to know from
the Minister whether he is prepared to set
up a committec of Members oft his Parlia-
ment to probe in to this and make a report
to Parliament before the monsoon session.

1 hope the Minister will be pleased to
reply on all these points.

SHR1 YESHWANTRAD CHAYAN : As
1 bave tried to understand the Member, he
has asked me three questions. One is : how
the Government has taken steps to find out
such a thing and also to prevent its recurr-
ence. 1 would like to tell him that this ques-
tion was not raised by anybody
else. Really speaking, this thing was found
out in the Bank itsell and immediately
when it came to their notice at the end
of 1971, they put their Vigilance officer
in charge of the matter to look in to the
matter and he went into a detailed examina-
tion and enquiry and submitted his report
some time in the month of June. So, it is
not as it if somebody else has given them
this information. The bank itself has in
built arrangements to go in to these matters
and they have done it. It is only afier they
started action that we knew about it and
then it appeared in the Press and this matter
was brought here. It is not correct to say
that the bank itself has no machinery to
take steps against such matters. 1t is there.
He raised two  questions. One was about
the judicial probe and the other was about
the Parliamentary Committee. About
the Parliamentary Committee, this was
raised by hon Member, Shri Madhu
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Limaye also, I have answered that it is
not necessaty. A Member of Parliament
has got still more important work to do
than going in to these small matiers of
a bank. There are certainly other officers.

Regarding the judicial probe, this is
not a matter in which a judicial probe can
be ordered.

it fenare fg wfow ()
wrw angw, RUTd @ aw W i
1% gfea ¥ o S §, W F R
# A § gy WA ey I ¥ aga
¥9 F71 §, dfe fafreed aga w1 0%
waTy AR AR ad g gf fe e
& ¥ 9= 60 ATM T A1 ST gaAT
q1, 39 & faq fafeer aga = &
fr #rf sherer f @ gom, T wEl
¥ gz #fwgx = feforg w1 99,
Iq FT IWE A UF ATHT TN I™A TE,
Fgl & VAT CF a0 AL GATAT /A,
foe ot @ w73 & 5 whve ad gar
T 60 7 AT 45 A & FvEHAT &1
TR TH AL R FEAT TR —
It 15 not State Bank of India; it is 1ather
u Scandal Bank of India.

30 & araorg ot fafree g, sgm
HIEE %Y QI FT ATIHT & B F
37 %) ¥z 37 T A AR—

“One of the best bank of India" To
make such a statement is very unfortunate,

even in spite of all these scandals in the
bank.

B @@ | U A1q a1 o7 qwa & T
TETE § T A% 1 AvAATEw far,
74 g9 & forar & 99 & I w7 Y
< & 7ra fgar war o g adEr w5
3T F—AE T faa W ¥
araet ) fora w3 w1 daat fen fi—
grant, fodt, T SwT faar o wqar
faswrar WG F6 F—Far T F T
aE ¥ T A F7 hwer far war?
qg ¥ A AY AR | A a5 ¥
AfeT T8 A W dREw &% § g AT
Y TadEz DN oA A% AR
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Awdre T &5 ¥ T A
@ g A quw A Al § | wEn
- pftfrge firar fe srfeer o Sew
[T AT ¥ ST GO ACE AR
farar mav AfieT ag ara frelt aomsfonr
# fe Fmre W are e 7 e g
e gawr fasgw Aifew & =&
&t 1 (wwaw) o andy S e g,
AN WA TR §T w9 quT foe
FAXE ? w7 IW ehew F FET AW
wifew § wfad ey zaamT wEq
& @ 3w F Y ot T @), TR
# T A F1E 7w g a IaN ¥4v
ATY WITIETT 99T 9180 &7 4T 4794
T 3FaT erd gt &7

" Tt is for the Speaker 1o regulate. What
1 speak is quite relevant to the subject.
A Tww F AE A1 T OF A1 WY
W FH B SHATD AT F4T I8
g

A & R & QU1 wrgA § % ag
Wt W }, W TAT A qraw qge
AT w9 frg 98T § o frg ardra
! Az w Afew F v A Afew
H A ¥ qT TIARE A THA W IR
THA?  qEAANE 7 HYA ATTR! SEA
weifiree far ot 4@t A< gak a1 §
#1% S faw a1 @7

Fad ary oz ¢ 5 uR g veEwa
faat § 5 & o Fré o1t M QA
G of a1 N A NF oA
4f @ 3% AR § fEEd N §
#To Wroarfo FT T FT A 47 HN
ENFGT A g AT TAETEw §
IgH  AY-ETY  ay-4E  oeEE
TaTaT |

As per the report. some big officials

are involved. 2 officers are suspended/
chargesheeted. 8 employees are charge-
sheeted. '

(CA)

#x ot grE arfefease areee §,
IAE AT F A AGARE AT AT F
Y &, g o grq wEN & wwar § )
w O A A fRrd Y ww e
ﬂomfaﬁwﬁ#ﬁﬁﬂi?
AT H AT TR N & AT
o dre smfe # gwETO ¥ FEY
& mg?

Aadr o a8 & 5 9w gk anfs-
forer Fames § AN FA N R §
At ot ofaiew § vad W aiaE W W
2w &, 7 afefnaen oo * TOe-
I FT AFT & A7 F4T TqARE T YA
aTE A WY Iq g Wwa anfez, wrk
dar #s Iffevmm & fam an?
wigey & faq gz fFar ar 7@
ifn I Aror w1 3@ qAB?

zasl oF 93 W} & 5 wE 59
owft st § forasy srda aig fae g,
faayy A A qE, AN A @eA A
TFATFEE § ITH] 57 Theed & g & A%
ot g faw o @E | o S AT
Fgr W @ f wad IaRT 4T F A0
farer it § wo% A F qg AW et
# =7 fipar war | & & FOO A 9
AT A F1E eaTe WA 4t AR
et ANfew § 7g 9 AF A AE?
Tod qd-ad oe § o fr whew & AT
watess § afe IO T WY e
&qwrt’aﬁniﬁmmﬁﬁﬁm
HYe gTIW WY 34 &Y FIO H |

SHR1 YESHWANTRAO CHAVAN
Sir, the hon. Member has asked me two or
three questions. One is: Why was it not con-
sidered necessary to go to CBI ? From the
enquiry that has been made so far it is not
found necessary to go to CBI because on the
information the charges can be proved
against the officers through departmental
proceedings. That is why it is not considered
necessary to go to CBL But in the course
of investigations we gét explanations to
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the effect that it is considered necessary
to go to CBI possibly the bank can consider
that matter. As for the auditing matter
is concerned, there 1s a very regular method
of auditing. Every bank has its own auditing
system and, therefore, the impression
there is no auditing should not persist
in the mind of the hon. Member, He also
mentioned whether we arc sull giving orders
to the same person for supplies as 1 mention-
ed in my statement we are taking certain
sieps to see that such things are not repeated.
1 would like to tell him four or five steps
taken by the bank : Supplies are now being
obtained on the basis of three months
requirements and no excess stocks are
now being purchased. They are being paid
at competitive rates and are at rates laid
down by Central Stationcry Department,
Calcutta. Surplus stationery has been
diverted to other Circles of the Bank :
Inventory has been reduced and steps are
being taken to have a panel of approved
printers and suppliers. At least one of the
largest supplier who was involved has
already been black-listed and others will be
cxamined on merits whether thev need to
be proceeded against or not,

11 45 brs,

PAPAERS LAID ON THI
TABLE

STAMEN'S P.F. (AMDT.) SCHr™rE, 1972, ryaA-

MINATION OF MASTERS AND MATES (AMDT)
RULES, 1973 AND NOMFICATION UNDER
ANDHRA PRADESH MOTOR VEHICIFS TAXA-

TION AcCT, 1963

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA) : On behalf
of Shri Raj Bahadur T beg to lay on the
Table :

{1) () A copy of the Seamen’s Provi-
dent Fund (Amendment) Scheme,
1972 (Hindi and English versions)
published in Notification No. G.S.R.
949 in Gazette of India dated the 12th
August, 1972 together with a copy of
‘Errata’ published in Notification No.
G.S.R. 1515 in Gazette of India
dated the 2nd December, 1972 under
section 24 of the Seamen's Provident
Fund Act, 1966.

(i) A statement (Hindi and English
versions) showing reasons for delay

MAY 14, 1973
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in laying the above Notification.
[Placed in Library, See No, LT-
5057(73}.

(2) A copy of the Examination of
Masters and Mates (Amendment)
Rules, 1973 (Hindi and English ver-
sions) published in Notification No.
GS.R. 272 in Gazette of India
dated the 17Tth March, 1973, under
sub-section (3) of section 458 of the

Merchant  Shipping Act, 1958,
[Placed in Library. See No. LT-
5058/73].

(3) A copy of Notification No, G. O. Rt.
222 (Hindi and English versions)
published in Andhra Pradesh Gazette
dated the 8th March, 1973 under
sub-section (2) of section 9 of_the
Andhra Pradesh Motor Vehicles
Taxation Act, 1963 read with clause
(c) (i) of the Proclamation dated
the 18th January, 1973 issucd by the
President in rclation to the State of
Andhra Pradesh, [Placed in Library.
See No. LT-5059/73].

11 46 hrs.

RE. ARREST OF SHRI JAMBUWANT
DHOTE

SHR1 BIRENDER [SINGH tRAg‘ q;
hendragarh) : Sir, [ want to i
Lquuesﬁo: of privilege regarding
Mr. Dhote’s arrest. | want one minute
only., This constitutes a serious breach of
privilege of this House. The member went
to his Constituency where people were
agitatng  against food shortage. He
was detained under MISA and prev:pted
from atiending this House. (Inferruptions)

MR. SPEAKER : When it comes | shall
enquire from the Minister. (Inferruptions)

SHRI BIRENDERJSINGH RAO : He has
not been allowed to attend the Houss, Even
when a member is under arrest, he should be
allowed to attend the House so that tlga' house
may know the conditions in his gomutqnncy.
The court has struck down certain ?romhns
of the MISA and yet those pmvus:?m are
being applied against Members of this house.
Member's liberty be ensured unless they
commit a substantive criminal offence.

SHRI SAMAR GUHA (Counta) If
he had been arrested in violation of section
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144 of the Cr. P. C. one could understand,
but he has beon arrested undar the MISA.

aer WA : JIT 7F A FY qAT
§ fr s vt T @ £, s
RTOE FW §, A1 AT FA | A
T THEEAT AT ATGT § | T AG A
qrar § WY At AR @ o, wd O
AT wWY AE AT |

) (Interruptions)

MR. SPEAKER : I have asked for mn-

formation from the hon, Mimster and when
it comes, I shall call the hon. Member.

SHRI INDRAJIT GUPTA (Alipore) :
In the intimation which the authorities
have sent to you about his arrest, have they
mentioned that he has been arrested under
the MISA ?

MR, SPEAKER ; On the basis of what
Shri Birender Singh Rao has written, to me,
I am asking for information from the hon.
Minister.

The intimation which I have reccived has
already been printed in the bulletin dated
the 28th April, 1973, and it reads thus :

“Shri Jambuwant Dhote, Member, Lok

Sabha, was detained under provisions
of Maintenance of Internal Security
Act, 1971, He was taken into custody at
about 18-15 hours on the 25th Apnl,
1973, He is lodged in Yeravada Cen-
tral Prison, Poona, A regular inti-
mation to this effect sent by post at
about 11 -30 hours on the 26th instant”,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : It has other implications.
An hon. Member of this House has beon
arrested under the MISA when the House
1s in session. The Home Minister is herc,
and you should ask him to say something.
Let us hear his voice for a change.

Therewasan assurancegiventhat Membeis
of Parliament would not be arrested under
the MISA,

MR. SPEAKER : [s there any exemption
for MPs under the MISA ?

SHRI INDRAJIT GUPTA: Will you
please request the Home Minister to inform
the House of the circumstances under
which the MISA had to be used against the
Member 7 After all, he is a Member of the
.House. The hon. Minister should tell us
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the circumstances which in his opinion
justified that MISA should be used against
Shri Jambuwant Dhote. Should we not be
given any information on this ?

MR. SPEAKER : I have called for the
information and when it comes, I shall
call the hon. Member,

SHRIVASANT SATHE (Akola) : T have
received a letter from a senior advocate from
Nagpur, Mr. A. S. Bobde that he had asked
the Police Commiss.oner for permission to
interview him. ..

MR SPEAKER : He nced not answer
on behalf of the hon Minister,

SHRI VASANT SATHE : After all, he
has a right to defend himself, Why should
the counsel not be allowed to meet him ?

MR. SPEAKER : [ am not here to pio-
nounce judgement on legal issues. ..

SHRI VASANT SATHE : You have to
protect a Member of Parliament.

MR. SPEAKER : I am getting the infor-
mation, 1 am not here to adjudicate on
legal issucs. When courls are there, the
Speaker 15 not the adjudicating body. 1
can only judge if a privilege 1s involved, As
T said, I am getting the information.

SHRI INDRAJIT GUPTA : The court
has no jursdiction. Thercfore you must
intervene.  Will you kindly request him to
make a statement ?

MR. SPEAKER : I will get the infor-
mation,

(Interruptions)

SHRI VASANT SATHE : The police
should allow his counsel to interview him.
This is an elementary thing that should
be allowed.

SHRI PILOO MODY (Godhra) : As
far as I understand the law, I do not think
a Member of Parliament can be arrested
unless it 1s to your satisfaction,

MR. SPEAKER : No, no; not at all.
This is & new law he is counciating.

SHRIPILOO MODY : The speaker has
to be satisfied that it was on good grounds.

MR. SPEAKER : Do not introduce new
things in the procedure. But in your case,
if ever you are arrested, 1 will take
particular interest,

SHRI PILOO MODY : Flease put it
on record.

(Inserraptions)
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MR. SPEAKER : I am looking into it.
I am getting the information, I am not al-
lowing anything else on this. When the
information comes, I will tell you,

SHRI K. 8. CHAVDA (Patan) : Will it
come before the end of the session ?

MR. SPEAKER : Of course, it should
be before the session ends.

SHRI PILOO MODY : I had written
to you about & sort of milk which is full
of worms that is being supplicd by the Delhi
Milk Scheme. This bottle is not only full
of worms but there a sort of long tapeworm
also here. Something should be done about
this. You should draw the attention of the
relevant Ministry. The Delhi Milk Scheme
is supposed to be a scheme that ensures
hygienic milk supply to the population.

MR. SPEAKER : You can hand it over
to the Health Minister.

SHRI PILOO MODY : Who is in charge
of milk ?

MR. SPEAKER : Everybody is in charge
of milk. You can keep it on the Table,

SHRI PILOO MODY : 1 believe in
Lucknow there is no milk at all. There are
no worms there,

1158 hrs. .

[PAPERS LAID ON THE TABLE—Contd.
REVIEW AND ANNUAL REPORI OF HOUS-
ING AND URBAN DEVELODMENT CORPORA-

TION LTD., NEW DELHI, POR 1971-72

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : I beg to lay on the Table a
copy each of the following papers (Hindi
and English versions) under sub-section (1)
of section 619-A of the Companies Act,
1956 - —

(i) Review by the Government on the
working of the Housing and Urban
Development Corporation Limited,
New Delhi, for the year 1971-72.

(i) Annual Report of the Housing and
Urban Development Corporation Li-
mited, New Dethi, for the year 1971-
72 along with the Audited accounts
and the comments of the Comptrol-
ler and Auditor-General thereon.
[Placed in Library. See MNo. LT-
5060/73]

MAY 14, 1973
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ANNUAL REFORT OF PUNJAB AGROINDUSTRIES
CORPORATION LTD., CHANDIGARH

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): I beg to
lay on the Table a copy of the Annual Re-
port (Hindi and English versions) of the
Punjab  Agro-Industries = Corporation
Limited, Chandigarh, for the year ended
31st May, 1971 along with the Audited
Accounts and the Comments of the
Comptroller and Auditor-General thereon,
under sub-section (1) of section 619-A of
the Companies Act, 1956, [Placed in
Library. See No. LT- 5061/73]

DELHI, MEFRUT AND BULANDSHAHR MILK AND
MILK PRODUCTS CONTROL ORDER, 1973 AND
NOTIFICATIONS UNDER ANDHRA PRADESH
PANCHAYAl SAMITHIS AND ZILLA PARISHAD

AcT, 1959

SHRI ANNASAHEB P. SHINDE :
On behalf of Prof, Sher Singh, [beg tolay
on the Table :—

(1) A copy of the Delhi, Meerut and Bu-
landshahr Milk and Milk Products
Control Order, 1973 (Hindi and Eng-
lish versions) Published in Notification
No. 8.0. 268 (E) in Gazette of India
dated the 5th May, 1973 under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955. [Placed in
Library. See No. LT-5062(73].

(2) (8) A copy each of the following No-
tifications under sub-section (2) of
section 69 of the Andhra Pradesh
Panchayat Samithis and Zilla Parishads
Act, 1959 read with clause (c) (iii) of
the Proclamation dated the 18th
Januery 1973 Issued bythe President
in relaon to the State of Andhra
Pradesh : —

(i) G.O. Ms. No. 295 published in
Andhra Pradesh Gazette dated
the 20th July, 1972 making certain
amendment to the rules relating
to the competent authority to
appoint and transfer members
of different cadres of Statutory
Panchayat Samithis and Zilla
Pasishads, together with an’ex-
planatory note.

@) G:0. Ms. No. 296 published in

* Andhra Pradesh Gezetto deted

' the 20th Yoly, 1972 making certain
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amendment to the Andhra Pra-
desh Panchayat Samithis and Zilla
Parishads Ministerial Service rules
together with an explanatory
note.

(tii) G.0. Ms. No. 307 published in
Andhra Pradesh Gazette dated
the 13th July, 1972 making certain
amendment to the Rules relating
to the competent authority to
appoint and transfer members
of different cadres of statutory
Panchayat Samithis and Zilla
Parishads, together with an ex-
planatory note,

(iv) G.O. Ms. No. 309 published in
Andhra Pradesh Gazette dated
the 13th July, 1972 making certain
amendment to the rules relating
to selection of candidates for the
posts included in the Distrct
Cadre, together with an expla-
natory note.

(b) Four statements explaining reasons as
to why the above Notifications could
not be laid before the State Legisia-
ture,

(c) Four statements explaining the reasons
for not laying the Hindi versions of the
above Notifications, [Placed in Lib-
rary. See No. LT- 5063/73]

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : On a point of order. Why
this long delay in laying the papers on the
Table of the House ?

MR. SPEAKER : When there is a long
delay, for more than 15 days, it should be
accompanied by some explanation.

SHRI ANNASAHEB P, SHINDE - The
reasons have been laid down.

SHRI JYOTIRMOY BOSU : Not n all
cases,

st gwwey weww (giAT) oo
awee Tt M owT famr T S A
2 T T Y AT AT AT Y & )
g FE T {7 IR N o @
e}, W mifr A AT g o0

VAISAKHA 24, 1895 (SAKA)
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12 brs.

AN WE : 7 77 W FT LA
€ off fr v oo Y dex fawk fr
Y 8 I F AR T §O FgAT g
# 1 7t 9 dex 7w Wi i A
HEET AT AR AAE |

(Interruptions)

MR. SPEAKER : Please sit down. Mr.
Jyotirmoy Bosu had taken objection, n cer-
tain cases, to the delay and I allowed him.
Not other matters

it wy fovd : wToR AT A gAT qH
T

AR A FET WGAT AR
a8 " T AT A | W A R

sit wg fewd : o A3 WTRA W
w}mﬁw...

ACUR AW :  SF AT, WTAHT
# AtFrEAT )

(Interruptions)

MR, SPEAKER : T am not permitting
anybody. Please sit down. If, by shout-
ing, anything can be made stronger 7 No.
Please sit down,

SHRI JYOTIRMOY BOSU - I have
raised the point—
MR. SPEAKER : Order, please.
(Interruptions)

MR.SPEAKER : [amgetting itenquired.
I am going to send it to him.

SHRIJYOTIRMOY BOSU : What is the
explanation,

MR. SPEAKER : He has given the
explanation.

SHRIJYOTIRMOY BOSU : Heis flout-
ing.

MR. SPEAKER : No,no, He has given
the explanation. They have been gived to
the office. They will all be sent to you.

SHRI JYOTIRMOY BOSU : Thask you,
Sir. :
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ANNUAL REPORTS OF LLT., KHARAGPUR,
NATIONAL INSTITUTE OF FOUNDRY & FORGE
TECHNOLOGY RANCRI, 1971-72 AND CERTI-

FIED

ACCOUNTS OF LLT.,, KANPUR,

roR 1970-71

THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THEDEPART-
MENT OF CULTURE (SHRI D. P.
YADAYV) : 1 beg to lay on the Table —

(1) (i) A copy of the Annual Report of

the Indian Institute of Technology,
Kharagpur, for the year, 1971-72.

(i) A statement (Hindi and English

versions) explaining the reasons
for not laying the Hindi versions
of the above Report simultane-
ously.

[Placed in Library. See No. LT-
5064/73)

(2) (i) A copy of the Annual Report of

the National Institute of Foundry
and Forge Technology, Ranchi,
for the the year 1971-72.

(ii) A statement (Hindi and English

versions) explaining the reasons
for not laying the Hindi version
of the above Report simultane-
ously.

[Placed in Library. See No. LT-
5065/73).

(3) (i) A copy of the certified Accounts

(Hindi and English versions) of
the Indian Institute of Technology,
Kanpur for the year 1970-71
along with the Audit Report
thereon, under sub-section (4)
of section 33 of the Institutes of
Technology Act, 1961.

(i) A statement (Hindl and English

wversions) showing the reasons for
delay in Jaying the above accounts,
[Placed in Library. See No, LT-
5066/73)

REVIEW AND ANNUAL REPORT OF NATIONAL
INSTRUMENTS AND OPHTHALMIC GLASS LTD.,

CALCUTTA POR 1971-72

SHR1 . P. YADAV : On behalf of Shri

Pranab Fumar Mukhegjee, I beg to lay on

the Table a copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619-A of the Companies
Act, 1956 —

(i) Review by the Government oo the
working of the National Instruments
and Ophthalmic Glass Limited,
Calcutta, for the year 1971.72,

(ii) Annual Report of the National In-
struments and Ophthalmic Glass Li-
mited, Calcutta for the year 1971-72
along with the Audited Accounts and
the comments of the Comptroller
and Auditor-General thereon.
[Placed in Library, See No. LT.-
5067/73)

12+03 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following messages received [rom the
Secretary of Rajya Sabha :- -

(i) 'l am directed (o inform the Lok
Sabha that the Rajya Sabha at s
sitting held on Friday, the 4th May.
1973, adopted the following motion
regard to the Committec on Public
Accounts :—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from the
Rajya Sabha to associate with the
Commuttee on Public Accounts
of the Lok Sabha for the term
ending on the 30th April 1974,
and do proceed to elect, in such
manner as the Chairman may
direct, seven members from among
the members of the House to
serve in the said Committee™.

2. 1am further to inform the Lok Sabha

| that in pursuance of the above motion, the

following members of the Rajya Sabha have
been duly elected to the said Committee.

1. Shri M. Anandam
2. Shri Golap Barbora
3. Shri Bipinpal Das
4. Shri Nawal Kishore
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5. Shri P. §. Patil
6. Shri Sasankasekhar Sanyal
7. Shri Sawaisingh Sisodia,'

(i) Tamdirected toinformthe Lok Sabha
that the Rajya Sabha fat its sitting
held on Friday, the 4th May, 1973,
adopted the following motion in regard
to the Committec on Public Under-
takings :—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate five members from the
Rajya Sabha to associate with
the Committes on Public Under-
takings of the Lok Sabha for the
term ending on the 30th April,
1974, and do proceed to elect, in
such manner as the Chairman may
direct, five members from among
the members of the House to
serve on the said Committee”.

2. 1 am further to inform the Lok Sabha
that in pursuance of the above motion, the
following members of the Rajya Sabha have
been duly clected to the said Committee :—

1. Shri M. S. Abdul Khade:

Shri Lal K. Advam

Shri U. N. Mahida

Shrimat: Purabi Mukhopadhyay
Shri Suraj Prasad.’

e wN

ASSENT TO BILLS

SECRETARY : Sir, 1 also lay on the
Table following two Bills passed by the
Houses of Parliament during the current
session and since assented to :—

(1) The Finance Bill, 1973,

(2) The Orissa State Legislature (Dele-
gation of Powers) Bills, 1973,

1204 hrs.
LEAVFE OF ABSENCE FROM SITTINGS
OF THE HOUSE
MR. SPEAKER : The Commiltcc on
Absence of members from the Sittings of
the House in their Tenth Report have re-
commended that leave of absence be

2—M416LSS/73

Matters under 30
Rule 377

granted to the following Members for the
periods indicated against each :
(1) Shri Dinesh Singh— 9th to 24th
April, 1973 (Seventh Session)

(2) Shri Anant Prashad Sharma—
16th to 30 April, 1973 (Seventh
Session)

(3) Shri Tulsidas Dasappa-— 14th April
to 16th May, 1973 (Scventh Session)

(4) Shri K. Gopal -- 10th Apul to
2nd May, 1973 (Scventh Session)

(5) Shri Sycd Ahmad Aga— 16th March
to 26th April, 1973 (Scventh Session)

(6) Shri  Bishwanath  Jhunjhunwala—
9th Maich to 6th May, 1973 (Seventh
Sasvion)

I take 1t that the Housc agices with the
recommendations of the Commetice

SEVERAL HON. MEMBERS : Yes .

MR. SPEAKER : The Members will be
informed accoidingly.

12 05 hrs

MATTERS UNDER RULF 377

(i) Re. PAKISTAN'S APPLICATION TO 1THE
WORLD COURT ON THF QUFSTION OF
THE PRISONERS OF WAR

SHRI S. M. BANERJEE (Kanfw) :
With your permission, 1 should ke to
raisc onc issue. The Pakistan Government
has moved the World Court on the question
of prisoners of war. Their contenticn 1s
that India should not hand “over these
prisoncrs of war who are accused of
genocide, ....... rape, arson and other
crimes by Bangla Desh Governments.
They arc going to delay the scitlement
of this issuc by referring this matter 1o the
World Court. The newspuper report says *

“A statement 1ssued by the World
Court smid the case conceired a
number of Paksstan nationals taken
prisoner by the Indian Armed Forces
in 1971 and now held in India.
1t 15 said to appear fltom 4 *joint
statement put out on 17th April, 1973,
by India and Bangla Dcsh that the
Indian Government proposes to hand
these prisoncts ovet to the Gowvern-
ment of Bangla Des.. and that thelatter
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intends to try them for acts of geno-
cide and crimes against humanity....
the statement said ; Pakistan was
contending that only Pakistan had
the right to exercise jurisdiction
over these perrons by vutue of the
1948 Geneva convention on the
prevention and punishment of the
crime of gunocide.”

The Bangla Desh Foreign Mumister Dr.
Kamal Hossain, according to press reports,
described as the latest ‘stunt’ of Pakistan
the application made by Islamabad to the
world Court secking to prevent the transfer
of prisonars of war from India to Bangla
Dash for trial. The rcport goes on :

“He told newsman at the Foreign
Office that by doing so Pakistan
was merely seeking to divert attention
and heep ‘those who had committed’

the worst atrocities Justice would,
nevertheless, take 11s course, he
adddll

I expocted a statement fiom the hon.
Minister of External Affairs. 1 expected
him to be present because I sent a slip
on Friday itsolf. The Minister of Parli-
amentary Affars is not heie. The
External Affairs Minister should be asked
to make a statement as carly as possible,
today or tomorrow. On this question under
no circumstances should we be bullied
by Pakistan, and Bangla Desh should be
consulted 1n this mater.

SHRI SAMAR GUHA (Contai) :
It is a very serious matter in the sense that
it amounts to a violation of the Simla Pact,
Pakistan is trying to have some kind of in-
jection to stop us sending some persons for
being tried in Bangla Desh The Indo-Bangla
Desh joint commumque mentions the
dstails about the release of prisoners of war
and exchanging of civilians on both sides
of Pakistan and Bangla Desh which was
appreciated all over the world as a humanit-
arian move. What steps do the Government
propose to take in this matter ? Are they
also going to contest the matter in the
World court 7 We want the Minister of
External Affairs to make a statement
as oarly as possible clarifying the whole
position and the stand of the Government
of India in this matter.
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(i) HARASSMENT OF AGRICULTURISTS
“'Lu‘mmm

SHRI MALLIKARJUN (Medak) : It iz
extremely painful to note the conditions in
Telangana, In theso conditions the agricul«
turists have had to face unparalleled harass.
ment by the banks. It is true that the State
Bank of Hyderabad and other district co-
operative banks and agricultural credit
societies have been advancing loans to the
agriculturists,

Now, they are pressing for the recovery.
Drought conditions are prevailing; famine is
prevailing and there is no drinking water.
Even cattle are dying, There is no fodder
available. Poople are moving from one
village to another. Under these prevailing
circumstances, why are the Banks pressing
for the recovery of loans 1n spite of the fact
that the agriculturists have made repoated
representations to the Government of Andhra
Pradesh. I do not know why the Advisers
to the Governors are not attending to the
needs of these agriculturists. Irresponsible
attitude of the Advisers towards agricul-

{ turists in Telangana is highly deplorable.

1 make a humble submission in this House
on one more thing. Just now the Home
Ministeris only available. Boththe Finance
Minster and the Minister of State for Agri-
culture have left the House, I feel that these
Ministers, by mutual consultation, should
take some measures to instruct the Bank
people in order to avoid the harassment in
Telangana, After all, the agriculturists are
under very heavy stresses and strains, After
some time they will probably be able to pay
the loan with interest. After all, these loans
are given to the agriculturists for their
betterment when they are in great difficulties
due to famine etc. in regular way.

MR. SPEAKER : You just draw the
aitention of the Minister and do not make a
speech. Kindly sit down.

SHRI MALLIKARJUN : Why should
they press for the recovery ? They are
issuing notices for the recovery of the loans
and to auction their land, Is this a service
to the society 7 Lastly, Sir, I request the
hon. Minister to instruct the two' Advisers,
against whom I have framed allegations
for having not attended to their problems,
to do the needful in the matter.

MR. SPEAKER : Shri Bosu.
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(iii) REPORTED CUT IN RICE QUOTA FOR
CALCUTTA, DURGAPUR, ETC.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I have given two notices.
1 am grateful to you for having allowed one,
You have sent the other to the Minister.
That is concerning...

MR. S ;: Do not mention the
name, I allowed that,
(Interruptions)

MR. SPEAKER : I did not allow it.
Don't doit. You canspeak only on the
matter which I have allowed.

SHRI JYOTIRMOY BOSU : The other
one is this. According to newspaper re-
ports (Times of India, New Dalhi, dt, 13-5-73,
page 5), the rice quota for Calcutta, Durgapur-
Asansol belt, Darjeeling and other statutory
rationingarea, will be reduced by 150 grammes
per adult per week from the third week of
this month.

The cut, it has been alleged, has been ne-
cessitated by the Centre's failure to supply
more than 25000 tonnes of rice a 'month,
against the requirement of 35000 tonnes to
meet the commitment in respect of statutory
rationing areas. May 1 request your good-
self to ask the hon, Minister to mike a
statement in regard to this?

MR. SPEAKER : Now I go over to the
next business,

12-14 hrs.

RE. DISCUSSION ON PAY COMMISSION'S
REPORT

SHRI S. M. BANERJEE (Kanpur) : Sir,
about to-day's order paper, 1 have one sub-
mission to make. In to-day's order paper,
the last item is half-an-hour discussion on
the Pay Commission's Report.

We were told that the Finance Minister
was unable to discuss that, He is not pre-
pared to give any commitment in this regard.
We request that the motion in my name as
also in the names of others be extended to
two hours, Let the Minister not commit
himself this way or that way. Will the hon,
Minister reply to this half-an-hour discus-
sion ¥ He may only say ‘yes* or ‘no’ to
the House,

VAISAKHA 24, 1895 (SAKA)
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1 would only request you to make this
half-an-hour discussion a two-hour discus-
sion., We are even prepared to sit upto
8 O clock. I would beg of you to allow
two hours for the discussion so that both the
motions might be discussed simultancously,

MR. SPEAKER : I have no objection il
they are prepared for the dcbate. But
they are not prepared for it.

SHRI S, M. BANERIJEE : If they are
prepared for half-an hour-discussion why
are they not prepared for a full discussion ?
What is the logic in that ?

MR. SPEAKER : He is ropeating the
same argument today. I have discussed
this with him. As I said, I have no objec-
tion, even if it is for the whole night ; if the
Government agree to it,

SHRI S.M.BANERJEL : Iam speaking
purely logically, If the Finance Minister
can reply to the half-an-hour discussion,
he can reply to a full discussion.

=t g wee woarw () : R
7 & fF g aas #3 gw T= b
Y TTAT AT & 1 ] wrer A Fod
& AL & A AW F geardt FAwta
& e 1

MR. SPEAKER : I want to know fiom
the Mimster of Pailiamentary Affairs the
position of the Government. Shri Banerjee
is asking for a full debate instead of a
half-an-hour discussion.

TIHEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAIAH):
1 had a talk with the Finance Minister on
this point. As Shri Bancrjee himself stated
the other day, this half-an-hour discussion
is on a different aspect. 1t is only incidental.

SHRI SAMAR GUHA (Contai) : Sir,
on a point of order. .. .(Inferruptions)

MR. SPEAKER : On that day I gave a
lot of latitude. Now all of them are stand-
ing up again,

SHRI SAMAR GUHA : Sir, on a point
of order. . ..(Interruptions)

MR. SPEAKER : If he wants to make a
submission, why should he say that it is a
piont of order 7 Let him say that it is a
submission . .(Interruptions)
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[Mr. Speaker]

# o for f e grew § awewm,
EEE AT WX v G W A
T g Wy g1 T ww oA oW
e ?

SHRI 8. M. BANERJEE : The last item
of today’s order paper is half-an-hour dis~
cussion regarding request by Confederation
of Central Government Officers® Association
to the Prime Minister for a fair scrutiny of
the Pay Commission’s Report. This is
exactly what we want. When the Finance
Minister replies to the half-an-hour discus-
sion he will have to say either “yes” or
“no”. 8o, why should he restrict it to half-

fan hour ?

MR. SPEAKER : Then why do you
restrictitto two hours 7 Why not ask for
a full debate ?

. SHRI INDRANIT GUPTA (Alipore) :
That is what he has been asking all these
days.

SHRI K. RAGHU RAMAIAH : As
soon as this matter arose in the BAC, I
consulted the Finance Minister and I put
before him the views expressed by some of
the hon® Members in the Committee. The
Finance Minister was of the view, as I men-
tioned the other day, that since Government
are examining the report, it is premature to
have any discussion here,

SHRI INDRAJIT GUPTA : Then how
was the half-an-hour discussion allowed 7

MR, SPEAKER : It is no use insisting
onit.

SHRI INDRAJNTGUPTA : Ifthe Minis-
ter canreply to the half-an-hour discussion,
he can as well reply to a two-hour debate,
T do not understand what is the principle
involved here.

SHRI S. M, BANERJEE : You can ex-
tend it to tomorrow by 1+ hours. It is in
your hands. (Interruptions)

MR. SPEAKER : Don't connect it with
the Half-an-hour discussion.

St g WX WYATT: FTHIL TR
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MR, SPEAKER : Onrder, please. You
believe, by shouting everything is ssttled.
That is wrong.

SHRI PILOO MODY (Godhra) : You
direct the Minister of Partiamentary Affatrs
to convey the feelings of the House to the '

Finance Minister once again and to tell him
that he must accept a the Pay
Commission's Report.

SHRI K. RAGHU RAMAIAH : I shall
certainly convey.

SHRI SAMAR GUHA : I wanted to
raise a point of order.

Just now, the hon. Minister said that
this Half-an-hour Discussion is not directy
on the Pay Commission’s Report butit is
incidental to the Report. Look at the word-
ing of it. 1t says :—

“regarding request by Confederation
of Central Government Officers’ Associ-
ation to the Prime Minister for fair
scrutiny of Pay Commission’s Report.”

This is exactly our demand also....

MR. SPEAKER : This is not a point
of order.

SHRI SAMAR. GUHA : I haversised a
very valid point

SHRI INDRAJIT GUPTA : Don't you
feel that before the Government takes a

final decision on the Report, the House
should be allowed to express its views,

SHRI SAMAR GUHA : The Govern-
ment should hear our views. That will
help the Government to reach proper con-
clusions, Therefore, in what we demand
and what the Half-an-hour Discussion is
about, there is no contradiction....

(Interruptions)

MR. SPEAKER :Iam not going to allow
wbody.!‘hueisnopoinofarder. If
you think by interrupting the proceedings
of the House any useful purpose is served,
that is wrong. You raised it last time and
you are doing it again.

SHRI SAMAR GUHA : T again hunibly
submit to you .
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MR, SPEAKER : You said, it was a
polnt of order. Kis not at all a point
order. Don't misuse the right to raise a
point of order. You can make a
submission.

SHRI SAMAR GUHA : You have not
heard me, Just now, the Minister of Parli-
amsntary Affalrs sald that the Half-an
Hour Discussion is not directly on
the Report but it is only incidental to it.
He said that the Government is examining
the Report. But the wording of the Half-an
Hour Discussion s :

¢, . .for fair scrutiny of Pay Comm-
ission's Report.”
Is it incidental to the Report? Is it not
directly on the Reportitself 7 They do not
permit uws io have a discussion onm it
because it is under cxamination. But
here is the FHalf-an-Hour Discussion on
the “scrutiny of Pay Commussion's
Report”, Is there any difference between
“examunation” and “scrutiny™ 7 Is
not what the mumster says contradictory
and self-defeating ?
SHRI VASANT SATHE (Akola) : What
is the point of order ?
MR. SPEAKER : I have not been able
to follow.

—

12 24 hrs
STATUTORY  RESOLUTION RE:
PROCLAMATION IN RELATION TO
THE STATE OF MANIPUR
AND
MANIPUR STATE LEGISLATURAE
(DELEGATION OF POWERS) BILL—
Consd.
MR. SPEAKER : We now lake up
further discussion on the Statutory Resol-
ution and the Mampur State Legislature
(Delcgation of Powers) Bill.

SHRI, MOITANRAJ KALINGARAYAR
(pollachi) : MR SPEAKER, Sir, the
approval of this TIousc 1» bemng
sought through this Resolution for
the proclamation of the President’s Rule
in Manipur.

I rise to express my views on the Reso-
fution. If the Central Government takes
effective and energetic steps to improve
the tourist potential of Manipur, I believe
that Manipur, a beautiful place, would
become a second Kashmir, This is not oaly
going to attract thousands of tourists but it

(Delegatton of Powers) Bill

is also going to earn us a largo amount
of foreign exchange,

Manipur is strategically located—in the
extreme corner of the eastern part of our
country. And unless the Central Govern-
ment makes the people of Manipur happy
and contented, the people there will
not have faith in the Government, and
being a border State, we need the support
of the people thare to safeguard and defend
our borders.

I would like to know the real situation
obtaining in Manipur, The Manipuriany
are the pawns in the political game of chess
in the hands of the ruling Congress party.
Instead of performing the duties of a referee,
tho Central Government has been partisan
towards the ruling Congress party.
The intercsts of the rulag party are always
kept m the forcfront. The Governor, Mr,
B. K. Nehru, recommended suspension
of Manipur Assembly. But this recommen-
dation was not accepted by the President,
As the Orissa Assembly was dissolved a
couple of day, before, they necver
wanted the Manipur Assombly also to be
dissolved, The Government was a bit scared
that thc public opmion would go againss
them; the Central Government was scared
of the scathing cniticism that nught come
from all sides of public opinion if they were
to suspend the Manipur Asscmbly while
they had dissolved the Orissa Assembly,
The Home Minister has already stated in
tus House that the Governmeat did
80 against the advice of the Maaipur
Governor, to put an end to all kiads of
political horse trading I would like the
Minister totcll thus House whether the
Governor was not aware of this while
recommending  suspansion of the
Asgembly. If h: woreto peipeludte
pohitical horse-trading by recommending
suspension, he would havo to be iemoved
from the Governorsiup withoat d:lay. Was
the Governor of Mampur ignorant of the
political precedents which took place in
olher States like Orissa, Uttar Pradesh
Haryana, West Bengal, Rajasthan,
Punjab. Madhya Piadash and Mysore ¢
Either ho should have bsen ignoramt
of thess revolting political dsfections or
he should have been influsnocd by the
Centre whan he recommendsd tha suspem-
sion. On both the counts hus action deserves
ssvere condemnation.
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1, therefore, demand his resignation
on this ground that, by recommending
suspension, he wanted to serve the inter-

ests of the ruling Congress Party. The
Centre also can not take shelter under the
plea that they did accept the Governor's
recommendation in the interests of ending
defections. If the Centre was so particular
about defections, why has it not brought
forward the Anti-Defection Bill to this
august House ?

The Centre is also awarc of the various
recommendations made by the Committec
of Governors under more or less similar
circumstances. But we see the Governors
act according their own sweet will and wish
and there has been no uniformity in all
these cases the underlying objective has
been to serve the interests of the ruling party
by encouraging ditectly or indircctly def-
ections from one Party to another. That s
why the Central Government are not keen
to bring forward this anti-defcction Bill,
Lven after three yenrs of getting the report
of the Comnuttec on Defections, the Govern-
ment has not taken steps to bring this anti-
defection Bull.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) : Sir, I have
been listening to the debate which is a
gpillover from the last day and
1 found that today’s speeches are, perhaps,
wider off the mark than on the last day.
I heard both Shri Mohas Raj and
Shri Limaye very carefully and I found
that there were certain misapprehensions
m their mind which would not have arisen
if they had carefully read the Governor's
report and tried to understand the retionale
of our action.

Sir, Shri Madhu Limye, for instance,
referred to the fact the ordinarily the maj-
ority of theruling party should be determned
on the floor of the Assembly whenever
this question of alternative government
arises, Actually,”if he had carefully seen the
facts of the situation in  Manipur, he
would have realised that a no confidence
motion against the Ministry was being
discussed in the Assembly for several dJays
and in fact, when the discussion was
about to start, I think it was on the 15th,
the Speaker adjourned the Assembly saying
that there was a law and order situation
outside and, therefore, the Assembly session
could not be held. Later on, the Governor
prevailed upon the Chief Minister to convene
the Assembly once agan and therealter,
on the 22nd I think the Assembly, met
once again, and then the no-confidence
motion was discussed. Bul apart (rom the
discussion, the facts became obvious when
32 members sat on one side of the House,
and they were in the Opposition and 26
sat on the other side. I am speaking from
memory, but I think that thcse were
the figures, mamely 32 and 26, So it
became abvious on the floor of the House,
jnside the assembly, that tho governing
party or group or coalition bad lost its
majority, and, therofore, the Chief Minixter
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himself submitted the resignation of his
Ministry and that led to the situation

- which the Governor has discussed in his

report. Therefore, in this particular case, in
the case of Manipur, his reference to a matter
being decided on the floor of the Assembly
is not quite relevant.

ot wy fomd : o ¥ A7 W TR
w1 Asfar gwTe R @ wfe
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SHRI K. C. PANT : If he had followed
the Manipur episode, he would know,
and T have no doubt that he knows, that
the question of the formation of an after-
native government would have arisen if
the Central Government had accepted
the advice of the Governor to suspend the
Assembly. But once the Central Govern-
ment decided to dissolve the Assembly,
naturally, this question did not arise.

st wg formd : i o 7
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SHRI K. C. PANT : The cxample which
he has slected T am saying, docs not fit
with his broader analysis or thcory.

He referred to the fact the the Governor
had rccommended suspension, and then
he goes on to attribute motives, if you
like or to go into the reasons in the Gover-
nor's mind for recommcnding suspension
of the Assembly. He says that it was just
to punish the fdefectors that he did so. I
would submit that if had carefully read
the Governor's report, he would have
realissd that the Governor had recom-
monded this for reasons which. he has
atated very clearly, He has. not said that
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he is going to punish the defectors, but he
“~has pointed out that if out of 32, 18 per-
sons had defected and redefected to one
side or the other, that majorjty was mot
likely to be very stable. This is what he
has pointed out, but even after that, he
has not come to a decision that the Assembly
should be dissolved. He has recommended
suppension, although in the last sentence,
he has said that it may be that the situation
may ultimately force the Assembly to be
dissolved. Thisis the way he has put his
case.

Then he has talked about the budgetary
deadline and the reasons for the
immediate imposition of  President’s
rule on that account. I think it is a well
argued report, and the facts are very clear
in the circumstances, and I do not think
that the Governor can he blamed for having
put forward this point of view. Therefore,
I did not understand my hon. friend Shri
Mohanraj Kalingarayar asking for the
Governor's resignation on this account
that he had recommended suspension of
the Assembly. T would bring it to his notice
that the President of the Manipur people’s
party, which was the major party in the
coalition which formed the Government
in Manipur had himself recommended
suspension of the Assembly ; the Chief
Minister had recommended dissolution of
Assembly, but the presidant of the party
in his latter to the Governor had recommen-
ded suspension of the Assembly. That was
his judgment of the situaton. So there is no
question of the interests of the ruling party
being served in that matter,

‘He even took into account, at any rate,
the advice rendered by the President of the
ruling party or the majority party in the
ruling group and recommended suspension.
I do not see how Shri Mohan Raj can take
objection to this and why he should read
motives into this action on the part of the
Governor. [ think that was very unwar-
ranted.

The fact of the matter, if one looks at the
history of thic Ministry in Manipur, is that
in the course of one year it had gradually
been losing support. My hon. friend from
the CPI(M) who spoke, Shri Biren Dutta,
as well as my hon. friend from the Jam
Sangh, both tried to make out cas that
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tho Congress Party somehow wanted to
form its own Government and, therefore
brought about the downfall of the other

Government. Nothing can be farther from
the truth.

T would briefly like to refer to certain
facts. On 20th March 1972, the Ministry
headed by Shri Alimuddin was formed. It
consisted of the United Legislature Party
which comprised the Manipur People's
Party, the Socialist Parly, the United Naga
Integration Committee, Congress{(O) and
some independents. Shipping over the
detailed account of what happencd. [ will
only refer to the fact that on 4 August
1972, within five months of the formation
of the Government, the United Naga Inte-
grahon Committee merged itsclf in the
Congress. Then on 10 October, some
Manipur People’s Party members  an-
nounced the formation of a lobby inside
the United Legislature Party entitied the
United Progressive Y'arliamentary Group.
On 16 November, Shii Raj Mohan Laksh-
man Singh and Shri O. Tomba Singh
members of the Manipur People’s party
forming the UPPG, rcsigned from that
party. So the effcctive strength of the
ruling group became 31 out of 60. In
March 1973, two Ministers of the ULP
coaliion resigned and with them several
other MLAs resigned. They formed what
is known as the Progressive Independent
Group and they went over to the Oppo-
sition. This led to the resignation of the
Ministry on 26 March. 1973,

I am mentioning this only to show that
it was a progressive weakening of the
Government and its strength in the As-
sembly over the months that brought about
this situation. I can say with all sense of
responsibility—and there are two members
from Manipur here who, in fact, may not
have liked the Central Government's atti-
tude in the matter—that during those twelve
months or so in which this Government
was in power, the Central Government was
more anxious to keep them in power than
1t is normally with regard even to Congress
Governments in other States. We have not
only co-operated with this Government
which was an Opposition Government, but
we have been advising our own partymen
all along not to create situations in which
this Government falls. The reason is that
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because this was the first Govarnment form.-
ed in Manjipur, we wanted the democrati-
cally eletted Government to have its full
chance in the State. It is in spite of our
efforts to keep this Government going that
it ultimately fell because it could not keep
its members together. And it is thereaftor
that we were foroed into this situation
where President’s rule became necessary.
To suggest that we were at any stage en-
couraging this process would be a travesty
of facts and would be utterly out of line

with the actual efforts we were making
from here.
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Then, thereafter, the simple point is, if
the Congress had again to form a Govern-
ment there, what was there to prevent us—
the Central Government who are today
being charged with having an intercst im
forming a Congress Governmant in Mani-
pur—{rom accepiing the Governors advice
for suspension of the Assembly? After all,
if the Assemhly had beon suspended, the
likelihood was that the Congress would
have been able to form a government
along with some other partics and groups.
So, by nnt suspending the Assembly we
prevented the Congress from forming a
government in Manipur; how can anybody
in the face of these facts charge the Central
Government with having protected tha
intercsts of the congress party there? . ...
(Interruption)

SHRI BIREN DUTTA (Iripura Wast) :
The Congress was weak in number.

SHRI K. C. PANT : The Congress was
the largest party in Manipur after the last
elections, Not the majority but the largest
party. Please do not be under the illusion
that the Congress is very weak. So, if we
had wanted, the simplest thing would have
been to accept the Governor’s advice and
gone ahead, but we felt that it would be
only proper for the people of Manipur to
have anothar chance to elect a governmant
and in the light of the facts which have
been explained by the Governor, we felt
that the proper thing to do was to dissolve
the Assembly even if it meant that the
Congress could not come to power in Mani-
pur at this stage. Therefore, 1 think there is
absolutely no one who will accept this charge
of an interested action on the part of the
Central Government in this matter.
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'hen the question of early election was
ed, We are interested in early election
Manipur, but as T have explained in res-
t of Orissa also in the House, after the
1sus operations have been completed, the
v requires that the delimitation of consti-
encies should be done and this process
| have to be gone through before the elect-
s take place in Manipur, and this will
itably take some time,

Shri Biren Dutta asked me what would

_\ he link between the NEC and the admi-

stration during President’s rule. Actually,

e link is obvious. In all such cases, the

dministration, namely, the Governor’s
Administration there takes over the function
of the State Government and would have
'the same relationship with the NEC as
'in other States. In this particular case, the
‘Governor is also the Chairman of the NEC.
'He would also be in charge of the adminis-
fation of Manipur directly, and there will
be a very close link and liaison. ...

* SHRI BIREN DUTTA: You have
formed an Advisory Council. Would any
‘member of the Advisory Council. also be
) iated during this period with the North-
ern Zonal Council?

" SHRI K. C. PANT : No; certainly not.
‘One redeeming feature of the debate from
the point of view of the contribution of the
' CPM Member was that 1 found that he is
very concerned about democracy in India
‘and that I hope, is a change from for the
" past and a change for the better.

" My hon. friends Shri Tombi Singh and
‘Shri Paokai Haokip, both have made very
“useful speeches and many suggestions, and
T have made a note of these suggestions and
T will try to profit by them. In particular
‘they both referred to the charges that have
n levelled against the erstwhile ministry
in Manipur, and they asked for a probe to
be carried out. Sir, when I visited Manipur
recently, a memorandum of charges was
ven to me and in all such matters the alle-
gations have to be examined, whether
is a prima facie case, whether the
ions are correct, etc. Preliminary
enquiries in respect of these are to be made
by the Governor and we are referring the
matter to him. Further action will be
considered on receipt of his report.

(Delegation of Powers) Bill
13 hrs.

Shri Tombi Singh took objection to
certain remarks by Shri Dutt and said that
there should be no patronising attitude
towards the North-east and there should
be no feeling of we and they, that they are
receiving money or we are giving them
money. I entirely agree with him; I am
sure that the whole House will agree with
him. There is no question of having a
patronising attitude towards the North-east.
We have to see to it that we develop all the
backward regions in the country, and we
take care of their special problems. For
instance in this case the problem of commu-=
nications and other special problems, we
have to take care of them as part of the
national policy and the country has to help
the North-east to the maximum extent
possible to make for lost time, because
time has been lost in the North-gast; of that
I am personally aware.

Shri Tombi Singh referred to the varions
acts of commissions on the part of the
previous Government and certain cases of
corruption and so on. He wanted the
public life of Manipur and the politics of
Manipur to be clean. I am complectely
at one with him and it will be our ende-
avour during President’s rule to give a
clean Government to Manipur.

He referred to the drought situation.
Unfortunately both last year and this year
there has been a shortage of rainfall in
Manipur and the result has been that the
crops have suffered: during the last vear
rains failed in almost all parts of the State.
Hence the khariff crops suffered by fifty
percent and the State Government took
steps to launch rabi crop and double the
area under paddy, but unfortunately this
year during January-March rains failed
once again. I am aware also of the fact
that even drinking water is scaree in cers
tain areas and this has to be tackled on an
emergency basis. He made the point that
the money given by the Government of
India for minor irrigation had not been
fully utilised. I shall have to look into
this point.

About the gerneral question of develop-
ment of the region, particularly Manipur,
Shri Tombi Singh made many useful sugges-
tion and Shri Haokipalso madeso me
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suggestions. All I can say is that President’s
rule has been brought in at a time when
the Fifth Plan is under preparation and
when the Northeastern Council will also
start functioning. So it will be our end-
cavour during President’s rule to promote
the long-term interests of Manipur and
other areas by helping in the drawing up
of projects, in the allocation of funds, in
the preparation of the Fifth Plan for the
region which will at least to some extent
meet the requirements and needs of this
area,

He referred to deer of a very rare variety
which required protection in the context
of tourism. T would submit—tourism or
no tourism—that thisis a matter which
should be looked into and the deer should
be given protection. T think that he has
taken up the matter with the concerned
ministry,

My hon. friend from the Jan Sangh made
a very amazing statement. He said that
the fine arts, music and cultural heritage
of Manipur is not given any importance
at all. Somehow he blames the Centre
for this. I do not know how his mind is
working in this matter. But, the fact of
the matter is that Manipur has a fradition
of fine arts, of songs and dances and it
has a rich cultural heritage, of which we
are all proud and the whole country has
been supporting in its own way the grawth
of this culture, the growth of all the
elements of culture, fine arts and dances
and so on. Today, Manipuii dance is
almost a houschold word in the whole
country und the girls all over the country
to-day are taught Manipuri dancing. And
so, there is no question of the Centre or
any part of the country not being proud
of the cultural heritage of Manipur. We
are proud of it and it will be owm continued
endeavour, herc 1 spcak not only for the
Central Government but for all parts of the
country also, to see that /the culture of
Manipur grows to its full height because,
in that lies the beauty and [the splendour
of Indian culture as well. When all parts
grow, then only the composite whole grows
to its full height. Shri Jharkande Rai
referred to the fact that feudal exploita-
tion still continues in Manipur. I will
only mention here that the Manipur Land
Revenue and Land Reforms Amendment
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(Delegation of Powers) Bill
Bill, 1973 is one of the legistative measure
which we proposs to enact as President’s
Act during Presidont’s Rule,

Manipur is a sensitive border area and
we have to see that it is strengthened so
that it can discharge its responsibility as
& border State and, at the same time, we
“have to be aware of the problems of Mani-
pur. In this context, you know that in some
arcas in the hills and in the plains, in the
past, there have been voungmen who have
often spoken of sucession. We have taken
not of this fact ; the House shouid take
note of this fact. It is fortunate that in the
last so many months, there has been no
perceptible activity in  the plains and the
activity of these elements in the hills has
also been much less than in the past. But,
this task still remains for us and we have
to see to it that in Manipur there 15 full
integratior, betwee,1 the hills and the plains
and also between the rest of the country
and Manipur, there 1s the kind of relation-
ship which docs enist for almost everyone
except this small group, We should try to
win over this small group also. I would
submit that here is & task which is still
left for us T do not think that it 1 a big
task. T do not want the House to get the
impression that there are many such people.
But, there are a few youngmen which we
should accept and it should be our ende-
avour to win them over all to the tright
path.

Some hon. Members referred to the
Defection Bill, My hon, fiiend, Shri Madhu
Limaye referred to Chandausi where our
Prime Minister had gone and where Shri
Prabhu Naiain Singh and so on has joined
the Congress.

1 do not know why he should be sore
about it. They have parted company from
him in any case.

sy Wy formd : ag Ay AR | W
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SHRI K, C. PANT : He has not lost
anybody to ns. He had lost these people

earlier, So, 1 do not think he should feel
sore on that account.

So far as the Defeclions Bill is concernea,

he sald that we should have the courage
to bring forward that bill. T am very giad
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to say that Defections Bill is now ready
and, as I have said on an earlier occasion,
T have every hope that we shall be able to
introduce the Bill in this session. We have
been trying very hard to get the Bill finalissd
and we may have to crave your indulgence
to allow us to do so without the requisite
period, I hope the House would also agree
with me that in regard to this measure there
would be justification for waiving the notice
period so that we can introduce this Bill in
this session and the House will have an
opportunity, the members will have an
opportunity, to study this Bill during the
inter-session perind, till we meet again.
I think T have dealt with all the points.
I thank you for giving me this opportunity.

MR. SPEAKER . The House had agreed
for the discussion of both the Resolution
and Bill together for which two hours were
allotted. Those two hours are over. T
will first put the Resolution to the vote
and then the Bill without any further dis-
cussion. The question is :

“That this House approves the Procla-
mation issued by the President on the 28th
March, 1973, under article 356 of the
Constitution in relation to the State of
Manipur.”

The motion was adopted.
MR. SPEAKER : The question is :
*“That the Bill to confer on the President
the power of the Legislature of the State

of Manipur to make laws, as passed by
Rajya Sabha, be taken into consideration.”

The motion was adopted. X

MR. SPEAKER : We will g& take up
:lam,‘oonsideution. The question is:

“That clauses 2 and 3 stand part of the
Bill”™
The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clguse 1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. C, PANT : I begto move :
“That the Bill be passed™
MR. SPEAKER : Motion moved :
“That the Bill be passed™

it vy fowd : weaw gy, A o
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(Delegation of Powers) Bill
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“It is true that in a Legislature in which
18 members have changed sides, in-
cluding the 13 mentioned above, within
a period of one year, there is no cer-
tainty that any Government would be
stable and there is the temptation
to try to clear the air by the ordering
of fresh elections.”
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“It will thus be clear that political de-
fections by members of the Legislative
Assembly in the State from time to
time either for consideration of office
or for personal gains has become
common and has affected the political
life of the State adversely. This
tendency is harmful to the functioning
of democracy.. ... .”
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SHRI N. TOMBI SINGH (Inner Manipur):
Mr. Speaker, Sir, in he Report of the
Governor, it was mentioned very promi-
nently that the people of Manipur were
already tired of President’s Rule. In
this case, remembering what happened
during the one-year rule of ULP Ministry,
the people, in spite of their tiredness of
President’s Rule, had some consolation
that there was a change. What would have
been better was to enable the party which
had a commanding majorty then to form
a Ministry. But the Governor in his peculiar
and very unique way, taking all the argu-
ments of the people’s party and then of
the Chief Minister, spoke with two
voices in his own report.

1n the Report, he gave a very discouraging
picture and the conclusion was to console
the Congress group to some extent; but
be also encouragedl the other group by
taking all the arguments from them; and
then to consolidate the Congress group,
he recommended a muld action. The
Government of India had realised that the
report was self-contradictory to some
extent, Ido not want to say much about
what had happened.

As 1 have said, we are already tired of
President’s Rule, It should not be a
repetition of the old picture. What [
mean to say is that bureaucracy should
behave, It is not very difficult to create
division in Mainpur, the valley against
the hill and the hill against the valley, one
party against the other and so on. We
have seen during the last 25 years that
officers have & very easy role to play by
dividing the people in this way. During
President’s rule the Home Ministry should
take care to see that no officer, particularly
thoss who are high-renking officers.
Secretaries and Advisers, who supply brain
to the Government, plays the role which
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the Britishers had played. It is in the
interest of the nation that the people of
Manipur, particularly, the relationship
between the hill pecpleand the valley
people should be kept up. They should
not take the opportunity of playing this
role, perpetuating their stay  there
sefting one against the other. This has
been our bitter experience. It is our
request that the Home Ministry should
take care of this particular aspect.

One more point and 1 am done. The
ULP Ministry, forgetting the major aspects
of the people's faith, spent the funds allotied
by the Government so generously 1n some
subjects for their own welfare, in the.
promotion of their tasks and in the main-
tenance of so many of their personal luxuries
1 have got a report that the students of
Manipur are now agitating on the subject
of low income scholarship, This is a
very inportant subject concerning almost all
the students, particularly of the low income
group. There is no inJustry and the peaple
are poor. Almost every family excepting
a few falls in this group. IF this 1ssue comes,
the Home Ministry, and particularly those
who are concerned with cducation of the
state, should not take this casually; they
should not take merely & casual vizw of
this but should take a peitmanent view amd
provide funds in all the budgets sufficiently
for the grant of low iacome scholarship.
I hope, particularly this ycar, the llome
Ministry will rush and save the situation
by providing necessary funds by moving
Finance and other Ministries concerned,
30 that the students who are now agitating
may be satisfied. At least, on this aspect
of low income scholarship, there sould b2
a solid policy, a petmanent policy; no
casual decision should be takent on this.

SHRIK.C, PANT : Mt. Madhu Limaye
had referred to the Governor's report.
May 1 also refer to the same report, page
4, para 107

*Ag it had become increasingly apparent
as time went on that the Government
would be defeated, I have been at-
tempting (o assess whether, if I called
upon the leader of the ‘Progressive
Demacratic alliance (PDA) Shri Datho
of the Congress party, he would
be able to give to Manipur a stable and
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viable Government or whether it would
be necessary for you to take
over the Government of Manipur,

ml‘

Then, later on, on page 5, under (b), he says:

“Of the 31 members of the P.D.A. no
less than 13 have changed their party
loyalty since they were elected.
Some of them more than once,”

Then, under (c), he says:

“While it is possible that to a P.D.A,
Government is established, it will
gather more support for the usual
reasons in such circumstances, it is
also possible that it will lose some mem-=
bers who are now supporting it when
they find thut their hope of office are
not fulfilled.” .

Therefore, it is this situation that confront-
4 the Governor, and being anxious to pro-
vide a stable Government, he naturally
made this recommendation. This explains
his hesitation in the matter.

About the young men, I am not very clear
‘whether any of them is in prison now. I
shall find out. But my impression is
that they are not. As I said earlier, our
approach is one of sympathy and of trying
to win them over to the path of sanity, to
a path which will enable them to give out
their best for the construction of not only
Manipur but the whole country.

I agree with Shri Tombi Singh that no
attempt should be made to divide the hill
people from the valley peopls, Tt is for-
tunate that Manipur has besn an integrated
entity for a very long time., Therefore,
unlike some of the other areas on the north-
east, there is integration between the hill
people and the valley people to a hrs_s
extent. Of course, we have to provide certain
safeguards to the Hill People. That is
only because of the agresment of the valley
people to these safeguards and therefore,
these safeguards have emerged as a result
of a dialogue carried on between the
Centre, hill people and the valley people
and T am very glad that the leaders of the
valley people themselves have suggasted that
certain safeguards are necessary. I certainly
accept his advice and §f there is any instance
i which an officer carries on activities which

President.
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tend to exploit this idesa of dividing the
valley people and the hill people or
intention to divide them anyway, if he brings
to our notice any such instance, we shall
certainly take action in the matter.

Finally, with regard to scholarships to
the low income group students, this matter
is a matter which has to be dis-
cussed with the Education and Finance
Ministries. 1 am not in possession of all
the facts just now but I can assure my hon,
friend, Mr Tombi Singh he knows my in«
terest in Mampur—that 1 shall certainly
do my level best to help him in the matter
and together, we shall move the Ministries
concerned.

MR SPEAKER The question is :
LThe motion was adopted

“That the _ni]l b: passed.””
i 3-26§Hrs.

COAL MINES (NATIONALISATION)
BILL -

MR SPEAKER : Now, we take up the
next Bill - -Coal Mines (Nationalisation)
Bill. Time not allotted,

I think two hours should be sufficent.

SHRIT INDRAJIT GUPTA (Alipore):
No, Sir. At least four hours are required.

MR. SPEAKER : We are at the fag end
of tha sxssion.All right, you can have three
hours, (Interruptions). Any way I can make
marginal adjustments,

1327 Hrs. MR. DEPUTY-SPTAKFR IN THE
CHAIR.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : 1 beg to move* :

“That the Bill to provide for the
acquisition and transfer of the right, title
and interest of the owners in respect of
the coal mines specified in the Schedule
with a view to re-organising and recon-
structing such coal mines so as to ensure
the rational, co-ordinated and scientific
development and utilisation of coal
resources consistent with the growing
requirements of the country, in order
that the ownership and control of such
resources are vested in the State and thare-
by so distributed as best to subserve the
common good, and for matters conmected
therewith or incidental thereto, be taken
into consideratton.”

s . AR TTRRANES, SN VAN
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It is well-known that coal is really the
crucial source of mineral wealth in our
country. We have in our country proved
resources of somewhere in the region of
8-1/2 billion tonnes of non-coking coal and
another 15 billion tonnes indicated, 5 billion
tonnes of coal from captive mines, and
7-1/2 billion tonnes of inferred resources.
This shows the enormous wealth of coal
which we have in our country and this s
apart from the metallurgical coal rescives
which alone amount to somewhere in the
region of 13 billion tonnes, 1 do not think
at this stage it is necessary for me to go into
a detailed discussion of the reasons which
moved the Government to take over the
mines in the private sector. 1 will content
myself on this occasion by merely giving
two quotations, onc from the Burrow
Committee report of 1937 which described
the coal trade like this :

“The coal trade in India has been
rather fike a race 1in which piofit has
always come in first, with safety a poor
second, sound methods, and ‘also ran,
and pational welfare ‘a dead horse’ en-
tered perhaps but never likely to start ..
Ngither the Government nor landlords
can escape responsibility for allowing this
state of affairs to prevail for so long, but
this does not alter the facts, nor still will
1t justify further inaction on the part of
all concerned.”

This was wiitten in a report ol a committec
set up by the Government of India some 36
years ago. 17 years later, the Coal Commis-
sioner of the Government of India gave
evidence before the Estimates Commuttee
of the Lok Sabha and he stated :

“Almost upto 1939, when regulation
77 of the Indian Coal Mines Regulation
came intp force, the producers of coal
had an absolutely frec hand in producing
coal from wherever they could and in any
manner they thought best, During this
period of absolute laisse faire profit was
the primary consideration, safe methods
wete in the picture only hcre and there
and national interests were completely
forgotten. The industry and the country
are to-day paying the pricc for this ruth-
Jess and haphazard exploitation of this
rational wealth during those days ....
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Mining rules had therefore to be tights
ened up, Gradually controls were introduced
but oven then, the measures of control are
only being circumvented and the owners
by themselves have done very little to
cooperate in the policy of greater safety in
coalmines and the conservation of good
quality coal,

All that the private sector of the industry
asks now is : Take away the irksome con-
trols, allow us to increass the price of coal,
don’t ask us to pay the labour angthing
more and promise that you will not take
our mines away from us, and in return,
we shall open mines and close them as
we think best, produce coal in the manner
that suits us best and give the country
coal to meet the requirements of the
future.”

This is what the Coal Commissioner said
some 20 years ago :

“If nationalisauon is postponed by
25 years and the industry is given a fres
hand there will be little left at the end of
the period for the country to take over.
We will be left with a number of units
which, if not affected by underground
fires, and other hazardous conditions
would be uneconomic to work. At that
stage, the prospects of nationalised mines
producing the requirements of the country
at a fair cost will be remote and the
chances of nationalisation not succeeding
will be greater.”

1 sequest hon. Members when discussing
this Bill and the performance of the Coal-
mines authoritics during the three months
of the take-over, to keep in mind this
warning of the Coal Commissioner. It is
a very difficult situation which we face on
the coal front. It is necessary that weo
should keep in mind the very serious pro-
blems which faced us ever since the take
over., Sedulous and conscious attempis
have been made by encmies of nationalisa-
tion to discredit the actual working of
the coal-mines after nationalisation.
Attempts were made to discredat them quite
consciously and very recently in Dethi today
as weli as day-before-yesterday, they have
resorted to giving facts.in newspapers which
are, to put it mildly, contrary to the truth
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'his Bill is to complete the vesting of the
ership of the mines in the Central
wvernment. When [ moved the Bill for the
ke over of the management a couple of
onths ago that was only for vesting of
anagement. This is the Bill that really
sompletes that process. After this Bill is
assed into law in Parliament, it will mean
hat all the mines, the title and interest of
the owners whose names are given in the
Schedule, will vest in the Central Govern-
ment free from all encumbrances with effect
from 1-5-1973.

I do not want to go into details. But I
wish to point out one or two salient points.
e have stipulated that in accordance with
e provision 31(2) of the Constitution
ayment of compensation will be made.
'he amount that is to be paid in cash will
be something like Rs. 30 crores. It includes
vhatever might be the value of the stocks
hand as well as the value of the assets.
was really a herculean task performed by
fficers of the Coalmines Authority and the
}epartment of Mines to perform this task
and make a correct assessment and 1 may say
that they have made a fair and honest
assessment of the value of the assets.

- These 30 crores are not going to be paid
ut immediately to miineowners. All that
e have provided in these provisions, which
are of great importance, is this. All the
moneys payable to owners will be deposited
‘with the Commissioner of Payments, who is
responsible for disbursing these amounts
payable to each owner. Before disbursing
he will first consider all the claims made by
reditors against the owners of these coal-
mines and oniy after the claims of these
sons and liabilities are satisfied will be
isburse these to the owners.

‘We have said that as far as workers are
oncerned, highest priority, even over secu-
d, creditors, is being given in respect of
tertain categories of workmen'’s dues, that is
o say provident fund dues on the one hand
nd arrears of wages on the other. These
ues will be recovered in the first instance
the amounts specified in the schedule
sainst the owner of the coal mines. Then
es the secured creditors the amounts

' ie the unsecured creditors who have no
| prior claim on this money.
416LSS/73
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The general scheme so far as payment of
compensation is concerned is : Firstly, the
amount has been computed really taking
into relation the value of the assets on the
one hand and the value of the stocks on the
other. Secondly, that against this amount
of compensation the dues of the workers’
provident fund and wages will receive first
priority; then comes secured creditors and
finally after the amounts advanced by the
Central Government during the period of
management and the State Governments
will come the unsecured creditors. I think
this is a fair method of disposing of the
matter.

Hon. Members will appreciate that we
have been having during this period of three
months, that is to say, since January 30,
an organisation called the Coal Mines
Authority headed by a Custodian General
and assisted by Additional and Deputy
Custodian Generals and other officers who
have been running these taken-over mines.
Most of these officers are from the National
Coal Development Corporation or Bharat
Coking Coal and some of them are from
Coal Board and the Directorate General
Mines Safety. Qualified mining engineers
have been in position as Managers. Some
of them are from the private sector but the
supervision is in the hands of the officers
who have come from these different public
sector organisations or government organi-

sations.

After the Bill is passed into Law we
propose to have a different structure becau_sa
no longer will the question be one of certain
officers operating on behalf of the govern-
ment and using powers of managemeqt
that have been veésted in government but it
will be a question of setting up 2 per_manent
organisation that will exercise the rights of
ownership and control of the_gov_ernment
and see to it that coal production is devel-

oped effectively.

The position as it stand.s t:oday we haj.'e
three public sector organisations 1n eXis-
tence—the National Coal Develt_:-p'ment Cor-
poration which produced 16 million tonn;so
of coal in 1972-73 and em[?loyes about ﬁo,ged
workers; The Bharat Coking Coal pmduoo{)
1272 m. tonnes and ‘erf:pioyt_‘:s 1,26, :
and finally Singareni collieries which produce

5 m. tonnes and employes 32,700 workers.
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Our assegsment is the coal production of
the mines which are included in what is
called Coal Mines Awthority is about 40 mz
tonnes and the number of employees will
be in the region of 2 lakhs. The idea is
set-up a unified organisation leaving aside
Bharat Coking Coal on the ome hand
because it is closely linked to Steel plants
and Singareni Collieries on the other, Sing-
areni Collieries is an oragnisation in which
the Andhra Government has got the major
share-holding and which covers the colli-
eries only in that arca. So far as the rest of
the country is concerned we intend to have
a separate Corporation probably it will
be called Coal Mines Authority Ltd. which
will include within it the National Coal
Development Corporation as a scparate
subsidiary of the Coal Mines Authority.
This Coal Mines Authority will really cover
the coal mines in Assam—which will be put
under a separate General Manager; then the
Raniganj-Asansol area, the Bihar area, which
together with Talecherin Orissa and Sing-
rauli coal fields will be under the Nationa!
Coal Development Corporation then finally
the Madhya Pradesh andjMaharashtra area.
This is broadly that division the®we want
1o bring about when we set up the new
organisation after this Bill becomes law.

Naturally, the responsibilities of the new
Coal Mines Authority when it is sct up will
be very important and we shall have to see
that adequate power is granted to the autho-
rity to enable it Lo discharge its responsi-
bilities, Briefly, the objectives before this
authority would be : to formulate and re-
commend to Government a national policy
for the conservation, development and
scientific utilisation of the coal resources
of the country; to act as the entrepreneur on
behalf of the Statc in respect of the coal
industry and plan and organise the produc-
tion of coal; to operate on sound commer-
cial principles and ensure utilisation of capa-
eity in the various projects; to see that the
price is reasonable both from the point of
view of the consumer as well as from the
point of view of the producer; and then to
functinns as an employer who is really able
to make up for all the sins that have been
committed against the workers in the coal-
mining area over a these yecars. These
briefly are the main objectives which we
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shall bo putting forward before the Toal
Mines Authority.

Our idea is that the headquarters of the
Coal Mines Authority will be located in Cal-
cutta. I want to make this quite clear
right now, because here has basn a fot of
demand from different States whece coal
happens to be mined that ths headquarters
should be in this State or that State. But
I think hon. Members here will be able to
take a much broader view of the whole
position and appreciate that since coal is
being mined on a substantial scale in seven
different States, although the main ones
are really three, that is to sav, Bangal, Bihar
and Madhya Pradesh, Calcutta is the com-
mercial centre from which coal-mining com-
panies have operated before, whers accessi-
bility from the point of view of thc coal
mines is the maximum, and 10 addition a
large number of the cwnployers who ware
working in the head offices of the different
coal-mining concerns 4lso arc working in
Calcutta, So, from cvery pomt of view,
1 think it is the proper place where the head-
quarters of the Coal Mining Authority
should be.

Of course, the headquartzrs of the NCDC
which after this Bill 15 passed mnto law and
the new company has been set up winch will
be a subsidiary of the Coal Mining Autho-
rity, will continue to bs at Rnche, and we
shall have the headquarters of th: cistern
division, that 15 to say, the diviston which
looks after the Raniganj coalfields, very like-
ly in the Raniganj coalfields themselves,
and the headquartci, so far a» the wesiern
division is concerned, namsly th: Madhya
Pradesh-Maharashtra arca. somewhere n
that arca. We have not yet taken a final
d cision about the actual location of these,
what mav be called, divisional headquarters.

It 1s the intention to provide to the max-
mum extent decentralisation and delegation
of powers so that in offect these diferent
divisional headquarters including the NCDC
will operate like subsidiary companics of a
big holding company. But the real objective
in all these cases is to give maximum ini-
tiative to the divisional organisations so as
to enable them to build up coal production
as rapidly as possible in the comlng period.

Hon. Members are aware of the fact that
we have got a stupendous task on the coal
front before us, and we have got to bulld
up the production from something lke
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70 million tonnes as it was in 1971-72 and 75
to 76 million tonnes as we expect it to be in
1972-73, and we have got to take it up tq
over 140 million tonnes or probably 141
1o 142 million tonnes in 1978-79. A parti-
cularly rapid increase that we have to aim
at is in the Central India coalfields and the
Singrauli Coalfields and the western belt
of Bihar, if one may so call it, because of the
enormous pressure on rail traffic in the
‘Bengal-Bihar area, so that what we shall
ultimately hope is that we shall be able to,
while increasing rapidly the production in
1he Bengal-Bihar area itsclf very substantially
in this period, have an even more rapid
increasc in this area.

For this purpose, it will obviously be
quite imoassible for us to bz able to move
forward 1f wa do not give adeguale authority
to the local management of cach division,
the area managemont of cach division,
to enable them to exercise initiative and push
up production fast.

I would like, before I sit down, to take a
couple of minuges on th: presant prfa-
mance of the Coal Mines Authority. During
1972-73. we expact that the (otal pioduction
of coal will reach the all-time record of vome-
where in the remon of 76 to 76,5 mullion
tonnes, surpassing the previous record of
75.7 million tonnes in 1969-70. The tempo
of production after the takecover hav not
only been maintained, but has aclually
improved. 1n February, the total pro-
duction of the Cnal Minzs Authority was
3.45 million tonnes and i March 3173
millian toanes, as against 3,01 million tonnes
in February 1972 and 1.24 million tonnes in
March, 1972. In April 1973 unfoitunately,
production has droppad 2 hittle compared
to March to 3.42 million tonnes. But
this is, to a considerable extent, due to
frequent power cuts that have taken place
on that area holding up work in the mines
We have had as much as 20 to 22 trippingson
a single day and occasionally we have had
even a whole shift not being able to operale
due to difficulties in relation to power.

Rut with all that, I have no doubt that the
actual production of coal during the last
threz months has not gone down. What
s besn reported in somo sections of the
press is motivated and is not correct. We
have had difficulties in a number of areas,
particularly on the question of transport
from soms of the more remote areas where
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transport facilities are not as good as they
might be. That is why somectimes we have
had a certain shortage. But I would lke
to mention, particularly because I think it
is much better to deal with concrete things
rather than in general, that recently there
has been 2 spate of information supplied
in the press which does not actually relate
to facts at all. Today, for instance, we
havz a headline in one of the lcading nows-
pepers in Delhi that 20 thermal power sta-
tions have been hit by shortage of coal,
Now out of the power stations that are
mentioned, il is incorrect to mention four
at all. There was no closure in four of
them for want of coal. 1 can give the
names : Tiombas, Puli. Paras and Bho-
saval. On;: umil of the Nasik power station
was closed for one day in view of shortage
of coal. If vou add the total pioduction
of all the other power stations mentioned—
[ have not had time to check un on all
these —1l comwes to an installed capacnty of
57 MW in a total nstalled thermal capacity
in the countiy of about 9,000 MW. namely
half paicent of the totil production, The
coal requircments of these small power sta-
tions i» in the repon of about 01 million
tonne, out of the total requirements of all
thermil power plint. of 20 milllon 1onnes,
As a mitier of fict. betwasn 1971-72 and

1972-73, we have incicased the delvery
to  thermal power stations, and therefore,

then consumotion fion 17 milbon tonngs to
19 million tonns, that is ta sav. by about
2. miltion twnne, compared to 1971-72,

So o v not tiue renllv to say that there
has heen any s210us crisis of anv sort 1n
relatian 1o power siaions N donbt on
occasions thars have haen catain difficul-
{igs i powe stations  That iy to a consi-
derzhls uxtent due to dislocation of rail
movement, probably because of diversion
for other puipnses of the use of wagons.
suikes that have taken place on cortain
occasions 18 for example, in Ratlam where
there was 3 sirike which dislocated the
delivery of coal to the Rajasthan power
stalions and ~o on.

But [ would like Lo emphasise that we are
fully aware of ths importance of adequaie
supplics of coal being rushed io all thermal
power stations, particularly becauso we
know that shortage of hydro-electric power
generation has hit the country hard, In
fact, a Standing Linkage Cowmittes within
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the Jomnt Secietary in the Department of
Mines 1n charge of coal as the Chairman
has been set up, with the Munber, Thermal
Power of the CWPC, the Director of
Traffic, Minustry of Railways as well as offi-
cors from coal producing organisatins, as
members What the Commuttes does 15 not

merely to fix up hinkages but also to draw
up monthly programmes for each power
station 10 the country A control room has
been set up m the Ministry of Railways
where we are 1n a position really to answer
questipns daily how much 15 the stock m
every power siation A, a result, to
a large extent we were able to meet
tne demands of the power stations

For instance, though a very lurid prture has
been given again m the report in the press
this morning, about the position regarding
the Ennore and Basin Bridge power stalions,
I think hon Members would be intrested to
kno v that the present coal stock n Ennore
18 sufficient for seven days and in Basin
Buidge, 25 days Theic 15 no question of
any danger of these power statzons m any-
way closing down despite the fict that—
and [ would like to emphasise this—m
Ennore, the coal required 15 substintially
mor. thin last year, now, a third 110 mw
station 15 being commussioned this month
and the conl requirement has now gnne up
neatly twice, to 110,000 tonnes i+ month

Still we should be 1ble to manage 1t and we
will man ige it because we are conscious of
the in ress that s there ind how impor-
tant 1t 1s for the south

1 cin give another txample Take, [or
mstine: Nasik Nk, last year, by the
ordiniry installed capacitv noims ot 280
mw *uion, needed about 70,000 tonnes
4 m nth  But beciuse of drought 1n that
arca 1t hw stepped up ity poduction ind 15
consuming at the rate of 90000 tonnes a
month and woull Iik* to hive scme more
f we win give it Nuwally, we have
difficulties 1n boing able to push up beyond
that, bo.iuse we have plinned on the basis
of hemng nble to deliver 70,000 toanes a
month  So, even when we e faced with
these difficulties, I think the coal mining
authority and the radways have done a good
Job 1n attempting to solve the crisis that has
been repeatedly facing us in this area

Then one final mention may be made.
Hon Members I think will appreciate this
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fact also0 We had m another newspaper,
just a couple of days ago, a three-clumn
headiine saymng “Delh: heading for a big
power crisis”, and a sub-headlne, “Dwind~
ling coal supply may hit geperating Units.”
Immediately, [ investigated the position and
the next day, therefore, comes, not of
course 1n a promment place because that
would not serve the purpose of those who
like to portray this entire affair as they like,
another headline saymng “no danget of
power crisis in the capital,” and adding that
“the Delhi Electric Supply Undertaking
has ten days’ coal supply in hand and there
1s no dinger of any immediate power crisis,
according to Mr B C Cariappa, Geneial
Manager of the Delhit Electric Supply
Undeitahing” He says “that the gene-
rating Units are already tunctioning nor-
mally and only one of them, in Rapkot,
has been shut down for mspection and
periodic il overhaul, and Indraprastha was
4 Iittle low due to shortage of Giade Il o1
Ghade Il voal and so0 on and the Bhaiat
Coal Mine. miy make up, ct¢ 1 am only
bringing thss to the notice of the hon Mem-
bers beetuse 1t 1s my beliel that thee is
quite a consgous propaganda, sedulcusly
cultivated propiganda to discredit the
decision of Government i tahing over
the coalm 1w three months ago  Oriwe

wise we will not get these big heoadl nes
which sz2m to poitray that thue 18 a major
coal Lyt 10 the country due to tae 1 dhe « ver
of woal  OF cou se what else would 1t be
duc to' And yut, when we imestigate the
fact 1n thess allegations, —and to use wonds
with all the s btiety at my command we
find thit thyy are actad'ly {alse, and that
there 1s no tiwth m them at all - Theie s
501 Leutiy in sy ne Mwts, thee 15 no tuth
mm n lacts and they T thik, the hon
Me nbers will bear with me when I defend
the wuton of the codl mine  wthor ity m the
minne I hive done

N> Joyttwe v v 1z iffivulties, parti-
cululy in relation to thy domestic consumers
on the une hand, and the brick burning on
the othet This 15 a difficulty of what may
be callwd the low prionity sectois on the one
hand and secondly, 1n the distribution sys-
tem 1tself we arc having so many problems.
The deiler 1s not playing fair because in an
atmosphere of scarcity he wants to make
the maximum money that he can But we
are attempting to se¢ how soon we can get
over 1t.
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I would only bring hon, Members back
to the warning given by the Coal Com-
missioner nearly 20 years ago that when you
do nationalise you ate going to face a great
number of problems and probably problems
which you will not be able to tackle at all.
That was the gloomy Cassandia-like pro-
phecy made solongago. Ican only claim,
1 think, that it has not been as bad as that.
But we have had difficulties and we are
going to have them. But I would ash for
the co-operation of all hon. Mcmbeis of
all parties in seeing to 1t that we aie able to
solve these problems ds they come up one
after the other.

The problemis arc not casy piublenr but
they are problems that can be solved. 1
think that if we give our full suppoit to the
organwation, to the managers and the
workers we shall be able to go ahcud with
them.

It w.l take us sometime to make the
organisation settle down  After all we are
taking over at one stroke something like
600 coalmnes and trying to bring them
under a single organisation with a single
leadership There are problems 1n doing
this, I have seen in organisations hke the
Indun Airlines where you had different
unts, far fewer in number, when they were
being brought together 1t took time because
they had thewr different traditions, different
methods of work, different practices and so
on, Here we have got far larger number
of companies working in diffcrent ways.
Hon. Members arc aware that the morals
of many of these erstwhile mine owners
were not of the best and therelore the morals
of some of the persons who worked under
the 1 were not also of the best. To be able
to clear up all these and set up a really good,
first-class organisation committed to the
public sector and to the development of coal
production in the country in the manner in
which I indicated earlier is no easy task. We
need co-operation and,—may I use the word,
friendly criticism, even correction of all hon.
Members and of people 1n the country at
large. But we do need also a certajn amount
of sympathy and friendly app: oach and more
than anything else a refusal to believe a
number of false statements that are being
circulated in order to discredit the pasition
of the GQovernment, of which only one
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ciriticism, if at all, can be made, that it
came something like a quarter of a century
too late. I would commend this Bill to the
House that it be adopted.

MR. DEPUTY-SPEAKER
moved :

: Motion

“That the Bill to provide for the acqui-
sition and transfer of the right, title and
in! xrest of the owners in respect of the coal
mines specified in the Schedule with a
view to re-organising and reconstructing
such coal mines so as to ensure the ratio-
nal, co-ordinated and scientific develop-
ment and utilisation of coal resources
consistent with the growing requigemnents
of the country, in order that the *owner-
ship and control of such resources are
vested in the State and thereby so distri-
buted as best to subserve the common
good, and for matters connected therewith
or ﬁzdicg@themo, be taken into consi-
deration.” (_ qineas s {°

SHRI ROBIN SEN (Asansol) : Sir,
I consider this Bill to be inadequate to meet
the purpose of nationalisation unless some
basic changes are made in it, the Bill, as
it 1, may prove to be sclf-defeating Despite
official propaganda euologising the measure
as a big step towards socialism, the Bill
merely seeks to protect the interests of the
former coal mine owners, even at the cost
of the national interest, not to speak of the
right of the workers., which the Bill {ails to
protect. The former coalmine-owners in the
past had resorted to slaughter of mining
by which these valuable resources were
wasted. The mine-owners were interested
only in earning profit and making money.
They swindled the provident fund of the
workers to the extent of Rs 10 crores and
other dues to the extent of Rs. 30 crores in
West Bengal alone. They also did not pay
royalty and taxes to the Government of
West Bengal to the tune of Rs. 24 crores.
Just before take-over, these mine-owners
shifted valuable properties and equipments
from the coal mines to some other places,
They closed down at least forty collieries in
the Ranigang-Asansol coal belt and rendered
at least forty thousand workers unemployed.

Before closing down these mines, the
owners did not pay the workers their dues—
their earned wages and their bonus, etc.,
etc.
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M hre,

In spite of these crimes, the Govern-
m:nt is proposing in this Bill to paya hand-
some 0o to these mino-owners to
the extent of Rs. 35.36 crores—a prize for
all their misdeeds! 1 am sure that the
burden of this compensation will fall upon
the people. Sir, T strongly oppose the
section which provides compensation to
the mine-owners, 1 suggest that this section
should be deleted and substituted by a new
provision in the Bill that no compensation
will be paid to the former mine-owners who
were unscripuious.

It is trué that there is a section in the Bill,
that is, Section 20, I think, wherein it is
provided that the workers can go to the
court for realising their legal dues. But,
Shri Kumaramangalam knows, as [ said
before, prior to takeover at least forty collie-
ries had been closed down by these mine-
owners and they did not pay the legal dues
to the workers before closing down the
mines. At least 40,000 workers are un-
employed for the last onc year o1 so.  Is it
possible for them to go to the court to seck
remedy? Therefore, | propose that Govern-
ment should take direct responsibility for
rezovering thase legal dues of the workers.
This Gu.ernment can do very well by pro-
viding a ection in the Bili. The Govern-
ment can deduct the dues payable to the
worhers from the compensation or they can
recover it from the personal proportics and
assels of these mineowners.

In the Bill, the Government has furcher
given up the responubility to provide jobs
to ab workers employed in the coalmines
prior to their takeover, Tt is an admitied
fact that the former mineowners tcmpered
with the records and included the names of
many anti-social eclements on the muster
rolls. fhey used them against trade union
movements. But they removed the names of
the genuine workers from the muster rolls.
It is also an admitted fact that at least 5,000
waorkers, during the last one year, have been
evicted from the collieries in the Asansol-
Raniganj Coal belt by the armed gangsters
in coltusion with the former mineworkers.
These workers were not only evicted but they
were also thrown out of employment,
There is not a single word in this Bill with
regard to thess affected workers, 1 feel that
these evicted workers should be taken back.
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1t is also an admitted fact that just after the
take-over, many casual workers, temporary
workers and the workers employed under the:
contractor have been thrown out of their
employment, because, their names were not
found on the muster rolls. I demand that
these workers should be taken back and they
should be made permanent.

The new custodians were senior officials
under the former mine-owners. Some of
the custodians of collieries are tampering
with the assets and fund of the mines, Those
officials who were previously responsible
for several bungling in the affairs of the coal
mines are now being given new status with
arbitrary powers. When they attack every
right of the workers the Coal Mining Autho-
rity is just behaving like a silent spectator.
I know, for instance, that a senior official of
Bengal Coal Company, who has been givea
an important post in the Coal Mining Au-
thority, has becn playing havoc with the
workers, He has been creating trouble
even m the affairs of Coal Mining Authorty,
1demand that thereshould bea provision
in the Bill to punish these officers.

If the Government want the efficient
functioning of the mines, the co-operation
of the workers is » must. Even now in
many collicries, normal tiede union ac-
viities are not possible due to terror, repies-
sion and indiscriminate usec of MISA,
For instance, in Surakachar there was a
strike in the month of May. Section 144
was promulgated and 14 workers were
arrested. Those workers belonged to CITU.
In order io ensurc the smooth running of
the mines | demand that terrorisation
should stop immediately. The CMA should
be democrtised and there should be an ad-
visory commiltee with represcntatives ol
Central trade unions,

Lastly, 1 demand (hat all the casual and
badli workers and contract workers should
be made permanent. The contractors may
create trouble in the colliery and they may
also sabotage production, if this system is
continued.

In conclusion, T would like to know froun
Shri Mohan Kumaramangalam why the
coal-mines under the Tatas are not being
nationalised. I demand strongly that these
coal-mines should also be nationalisd with-
out any compensation.
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MR. DEPUTY-SPEAKER : I know it is
2n important Bill. But I do not know how to

manage within the time the House has aliotted.,

Worked out on the basis of two anda half
hours for genzral discussion and half an
hour for clause by clause consideration,
each Member will have 6 minutes, 5 minutes,
4 minutes, 3 minutes and even 2 minutes.
I really do not know what they are going to
say. Anyway, it is up to the House. The
Government has given notice of certain
amendments They will be circulated.

SHRI 8. MOHAN KUMARAMAN-
GALAM: They are very minor
amendments. They will not take much time,
They are merely to correct mistakes which
crept in the Schedule,

MR. DEPUTY-SPEAKER :1 do not
want to fight with the Members cach time.
Anyway, it is for the House to decide. I am
putting it to the House. I am myself in
difficulty. How can a Member make his
submission in 2 minutes?

SOME HON MEMBERS * The time may
be extended

MR. DEPUTY-SPEAKER . It 1y up to
the House The Minster of Parliamentary
Affairs 15 no* here.  We will wait for hum;
this will be conveyed to him

shi, K. D Milaviya :

SHRIT k. D. MALAVIYA (Domara-
gan))- Mi. Deputy-Speaker, Sir, [ rise to
exiend my heartiest support {o the Bill
which s2eks o complete the process of
nationalisation of the coal mines by providing
for the acyuisition by the Central Gov-
ernmet and transfer of the right, tille and
interest of the owners thercof.

I think, the Bill contains the clauses
that are needed to complete the task that
is set before us. There are, however, a few
general points which have to be considered
if one has to consider the perspective of
entire programme of production of coal
and to consider specially that coal should
form the basis of our production programme
of our country.

Furst of all, T feel that our targets of
production are not commensurate with
the real need that faces us, specially to make
us self-reliant. If 1 remember aright,
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perhaps, in the Third Plan, the target
of production of coal was braught down
from 102 million tonnes to 96 millioa tonaes.
In spite of my efforts at that time, I could
not succeed in taking it up further beyond
102 million tonnes, but at any rate it should
Certainly have gone beyond 96 million
tonnes of production in the fourth Plan
period.

Most unfortunately, the attention of the
economic Ministnes of the Government
did not go to a basio appraisal that coal is
the raw material mostly available to us for
generating energy. Even the programme of
washeries has been neglected almost cruelly. T
know that the quality of coal in our cointry
is not very satisfactory. But that is not a
very relevant point when there is nothung
else for us to fall back upoa, if we had
succeeded in searching for more o.l which
unfortunately we did not do, —and w:
should have put 1n more efiorts to search
0il—I have no doubt we could have got
some more oil; adequately or not, T am not
here to say. Our efforts to increase the
production of coal certainly should have
been much more than what it is.

Now, out target 15 141 o~ 142 million
tonnes of coal in 1978-79.

This v not sufficient [ do hope that
Government will rarse ats target 1f production
and will do some re-thunhing as to what s
to be done if we ful to 22t oil f.0on vutside
world. It is really very difficu’t for us to
find foreign money to wnport as much oil
as we arc accustoned now to use even for
generating  power

!

The Dhwaran Power Station in Gujarat
is being run on gus as fuel which, in my
opinion, should never be done because the
gas of Cambay could have been diverted to
much more purposeful uses, But my hon,
friend siting on my right insisted on using gas
and now I am told that there i no intention
of the Gujarat Government evaa to think of
swilching over from this costly raw material
and coming back to coal. Even if coal is
meore costly to transport—andiit becomes a
little costly at Dhwaran—, it does not
matter because we have plenty of coal,
After all, the Tata Thermal Power Station
is run on coal. What is the difficulty n
Government subsidising the transport to
Dhwaran or to many other places where
coal could substitute this rather costly
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material which we have to import every year
by paying through our nose? Therefore,
I would suggest to the Minister that his
scheme of reorganizing production mecha-
nism and distribution mechanism perhaps
noeds to be linked to higher production.

The amalgamation of coal-mines is an
urgent problem facing us. We can do
it now nore smoothly on the question of
compensation also., thers is a group of coal
mines which, in my opinion, did not even
deserve any compensation, There might
be others which were run cfficiently, for
which Government could perhaps think as
to how best we could seek their cooperation
in order to increase quickly the production
targets, and also whether it is possible to
find out any means of seeking cooperation
from those who have experience in the
private sector,

On the question of conservation also,
1 think that we have to pay attention as to
how best we could formulate a policy for
gonservation and to switch over from oil
to coal to make our entire scheme of power
generation based on a policy of self-reliance.
Production of coal certainly requires a
colossal amount of capital money and there-
fore it was all the more necessary that
Government should have taken over the
production of coal-mines. Besides produc-
tion, 1 do hope that the Minister will now”
consider as to how best he can inprove the
distribution mechanism. There is a lot
to be done, 1 am not very happy at the
way the distribution system is receiving
attention from the Government both in the
Railway Ministry as well as in his Ministry.
The Railways are trying their very best no
doubt and 1 am glad that the Railway
Board have recently decided to move food
and coal even at the cost of stopping
or suspending passenger trains, I think
this is a good idea and we should
try to educate our minds that at this critical
time movement of essential items is much
more important than momvement of {men.
This scheme, I hope, should give a little
more facility for the movement of coal.

The organisation that is being contempla-
ted for production of coal perhaps needs to
be further decentralised. We are producing
coal in Andhra Pradssh, Madhya Pradesh
Bihar and Bengal. Perhaps it will be much
better to create regional organisations and
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then connect them all at the top by a holding
company. Even where there is jntensive
production going on like Bongal and Bihar
we should go down further and have inde-
pendent small units of coalmines, not caring
for the increase in the numbers of the mining
units. I personally feel that even if we
have 100 such units, coal production will
increase and efficiency will increase. Expenses
are not likely to increase if we simplify the
process.

On the question of distribytion, there aje
already established systems like the
railways, transport, etc. which could under-
take on behalf of Government authority
the work of distribution. The railways.
have a network of organisation and stations.
They have other facilities. Perhaps
they could take a good part of the distri-
bution task from the Ministry.

The generation of power has to be more
and more progressively based on coal.
That can be done only if we plan for a higher
tonnage of production and I suggest that
we mo.¢ the Planning Commission to set
a target of 225 million tonnes of coal by
the end of the Fifth Plan period, We
should now start planning to produce 225
million tonnes during the Fifth Plan period.
If we could do it from now and create
organisations, perhaps we may be able to
excead the production at the end of the
Fifth Plan. But if we plan a production of
142 million tonnes by 1978-79, then, you
will delay in more exercises by which time
a lot of other problems may crop up, There-
fore ,it is much better if we start planning
from right now, for a production of 225
million tonnes by the end of the Fifth Plan.
I hope these larger objectives are kept
1n mind, that is of higher production, of
decentralisation, to create more units at
the State levels and also to entrust the task
of distribution to the already existing
organisation of the Government such as
transport and the railways. Our production
and distribution with increase.

This is what all 1 wantsd to say.

SHRI INDRAJIT GUPTA (Alipore) :
The general principle behind this Bill is
onz wiaich should be supported wholehear-
tedly, by all sections of the House,



7 Coul Mines

However, T would say, there is an un-
necessary attempt made by the Govern-
ment, though the Minister is not guilty of
it, to pass this off as a gieat mea:ure of
socialism. Mr. Robin Sen pointed 1l.is ¢ ut
that this is being tom-tommed as a big
measure of-. socialism. There is nething
of that kind at all. TIn developed captalist
countries like Great Britain coalmines waie
nationalised 30 years ago. That docs not
mean Britain 8 a socialist country at all,
“The Minister said ths is sometning overdve,
In any country trying to develop along lines
of planned economy, nationalisation of 1ils
coal resources if basic to the entiie cconep w0
development. [ therefore welcome this
Bill.

Having said this I would also 1emind the
Minister that workers of the miness have
played a substantial pait to bring ¢#bout
nationalisation. Workers have not cai-
ried on the entire trade union movemun’
over the years simply for their own ccononue
development; they have consistently beun
asking and pressing Goverhment for na-
tionalisation. As the Minister knows, all
the Central Trade Union Organisations a
few months ago carried out one-diy token
strike on countrywide scale on the demand
for nationali-ation, Natwally we welcome
the step taken. There are one or two main
points which arise out of this, which 1 would
like to put before the Ministes.

Regarding this amount of Rs, 30*35 ciores
whech is being provided for as compensa-
tion, I would like to know, how this amount
has been calculatd. There is a stiong
contradication here. It has becn admitted
that the mineowneis in the past had induged
in slaughtering of munes, went in for casy
profits, quick profits, and they subordinat-
ed everything elso to that one con-ideras
tion and in the process have rumod a sub-
stantial part of the assets, The Statcment
of Objects and Reasons has stated :

“The Colliery-owners' sole object was to
earn quick profits without any regard
to the conservation and safety of mines
or to meet their obligation to the work-
kars. This resulted in the stagnation
of production in many collieries and
closure of many others.”

The description of what was going on was
reinforced by the Minister's own reference
to the reports of the Durrows Committec
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and tha Coal Commissioner’s evidanoe many
years ago, where it has been stated that if
nationalisation is further delayed, there
will be nothing left to take over. Tt is in
this background that I wish to post this
question. What is this amount of Rs.
3035 crores being paid for? Is it the com-
pensation to them for having ruined the
mines? Isit for the slaughturing of mines
which they have resuriod to? We need fuller
explanation. The Minister may seek some
1efuge behind the legal argument that some
amount had to he paid as per the Con-
stitution as it stands today. The hon.
Sunems Court judges who have recently
gven 11 or 13 judgments, I forge: the
numbet, in their judgments, some of them
have lud down that the amount to be given
must bedr some reasonable proportion or
ratio, some 1etsonable 1elevauce, to the
property  which 1© heing taken  over.
All right.  But within the framerwork of
thewe constitutional himitations, | thmk,
the Minister and the government owe it to
the Hou ¢ to explain how this amount has
been calculated ?

Secondly, even though it is not perhaps
precieely within the provinee of thus Bill,
if this nationalisation measuie is to cucceed-
as we all want 1t to succeed . then it cun not
be possible without taking over the whole
mechanism of disttibution and pricing.
If it s not  done it will fail and result in
imbalances n the economy which are oflen
utilised by those elements who are against
the every basisc principle of nationalisation.
Thetefore, 1 hope the Minister will assure
the House that they will not stop at the
nanonalisation of production of coal but
will takeover the whole comprehensive
scheme of production, distribution and
pricing, Unless it is operated properly this
schemc will not yield the iesults which it is
meant to yicld.

1 am glad the Minister has made a con-
siderable reference to the responsibility of
this nationalised coal ndustry to see
that timely and adequate supplies of
coal reach the power stations &ll
over the country. The whol: fate of
the Plan is hanging on this question of power
crisis but that is a big problem which he
will have to deal with in coordination with
railways. But I would like to draw his
attention to the fact that timely and ade-
quate supplies of coal ig not th e only thing
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but quality is equally important, A

large number of thermal stations have
either got closed or do not function to
their full capacity because it is alleged the
coal that is being supplied to them is such
that it has a high ashcontent and damages
the boilers and so on. Now, that the £0=-
vernment has taken over the entire produc-
tion of coal in its own hands it will be one
of its main responsibilities to see that power
stations get adequate supplies of quality
coal so that the power crisis could be partly
alleviated.

Another point to which T would like to
draw his attention is the coal bill—the coal
bill of the railways. I have not got the
figures but it runs into many crores of rupees
and the rising cost of coal in the past as
supplied to the railways has been cited year
after year by the Railway Minister at the time
of submitting his Budget as . a justificaticn
for putting up fares or freights. Here again
the question arises that now there can be no
excuse in future for a gituyation in which
every six months the coal owners used to
demand price hike. I know two years back
certain trains had to be cancelled because

coal mineowners had asked for a price
hike, By stopping the supply the
coal mincowners were blackmailing the

railways into paying a higher price. Now,
there is no more scope for that kind of thing,
and, there shoud be proper coordination
between the Coal Mines Authority and the
Ministry of Railways to see that at least on
this one major item of expenditure of the
railways, that is, coal , there will be stability
of prices in future, and this at least will not
be introduced as an element for hiking up
fares and freights.

Now, there is an opportunity to do
something about that bit scandal, unresolved
scandal, which my hon. friend Shri K. D,
Malaviya knows very well about, namely
of that faulty alignment of the Haldia-
Barauni oil pipe line over the coal-mining
areas of West Bengal. You know, Sir,
that that matter is still being gone into by
the Takru Commission after all the
findings of the Public Undertakings
Committee. At least 25 mines are
affected by the fact that that strategic
oil pipeline was laid through that area where
these coal-bearing mines are situated.
The so-called foreign experts and consul-
tants minted lakhs of rupees out of that
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and disappeared, and went E
country leaving us to hold the bab
was a recommendation that that p
must be realigned so that there is no
to these coal mines and to the pip
itself. But that realignment has not
done to this day, and the decision to re
that pipeline is being obstructed and h
up by various quarters. 1 would no
request the hon. Minister, since he is now
the sole owner of the coal mines to see to
it, in cooperation with his colleagues in the:
Ministry of Petroleum and Chemicals,
that these coal mines are not endangered
any further by this criminally wrong allign
ment of the Haldia-Barauni pipeline and®
the work of realignment of that pipeline
is taken in hand.

SHRI K. D. MALAVIYA :The problem: ;
will not be that easy to handle i

SHRI INDRAJIT GUPTA : That
is why I am raising this problem. It
should theoretically at least be much:
easier to solve it now. :

Now, I come to a few points regarding: =
the problems and the rights of the workers,
because without enlisting their wholehearted:
cooperation, 1 doubt very much whether
we shall be able to boost coal production:
to the extent that is desired. 1

Firstly, I am told that in some meetings
which the Minister had with the different
trade unions soon after the ordinance
was promulgated, an assurance was given
that many of the top officials of the old
management who were notorious for their
anti-labour activities and who were noto-
rious for maintaining private armies.
of goondas and rowdies in order to intimi-
date workers and forcibly evict them from:
their quarters and break up the trade
unions and so on would be screened
and weeded out and they would not be
given positions of responsibility in the
nationalised set up. I am informed that
in this matter the progress in totally un-
satisfactory, and some thoroughly noto-
rious people are now being given high ;
posts of official responsibility in the nation-
alised sector. Iwant to mention just one
or two names in this connection.

There is an ex-general manager of
Birlas’ Moira colliery, by the name of Mr.
Bideswariya, a notorious gentleman, and
this gentleman has given some important
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post. Then, there is one Mr. J, Sahanl,
who was a general manager of the East
Nimcha colliery. 1 am told that he is
being sent as deputy Custodian-general
to Madhya Pradesh. Then i
gentleman called Mr. T. P. Singh, who was
not the manager but the owner of the
Samla Vaidyanandapur colliery, [ am
only mentioning these fcw names, but
there arc many others who have got a
stinking record of colluding with all sorts
of gungster clements, How can the hon.
Minister hope that such people will have
a commitment to the public sector? At
least it defies sy understanding.

People who all their lives bhave tried to
dest:oy the conl mines in this country for
the sake of their profits are now going to
have a commitment 1o the public sector
overnight! They should be absolutcly
ruthiessly weeded out,  There is no question
of ther remaming.

Then T regret also to say that police inter-
veniion in the trade union momement in
the coul mioss is still continuing despite
nationalieatie . The  Minister  knows
very “ell thae the workers and their Urnons
haic wholth srtedly  co-operated in this
matter ol 1t zener and they have welcomed

it ar ' «renpthened the hands of Govein- .

ment - Bot the police should not now be
utiins d 1o s iier! 1e in bonafide trade umon
desnutez,

Then there 15 also a somewhat disrup-
live attitude, 1 should say -1 hope some
frien i on that side wi" not misunderstand

me—on  the part of some tiade
univon Jeadass, not all by any means.
There are some very cminenl  leaders

sitting there form whom [ have respect.
But therc e some others who claim to
belong to the INTUC., There is a lady
who was being very active in the Central
Hall during the last week, who, I am told.
is » big INTUC lsader, the Ssurctary of
the Colliery Mazdoor Sangh, Mys. Ramanika
Gupta, MLC, Bihar. 1 do not know who
she was , but I found her very active Mr.
Birio's paper, the Hindustan Times, has
given her good publicity. She has issied
a statement in which she has accused the
CP1 of subverting the coalmines takeover.
So we are subverting the coalmines take-
over and Mrs. Ramanika Gupta and
others like her who have been hand in
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glove with some of these mine owners
all these years, are coming forward as the
great champions of nationasisation!
She says, if 1 may quote one sentence from
her statement:

“The contractors and traditional’
goondas hired by them having becoms
memployed after nationalisation have
joined the CP1 which is giving them
shelter and encouragement™,

1 do not know what is the motive behind”
this kind of fantasitc statement, but certainly
the idea is to create some sort of friction,
some conflict, some disruption, some
rivalry, so that the working class cannot
unitedly do the job of making the nation-
alised sector work.

He will also tell us something about the
wage negotiating manchinery which is
proposed to be set up, 1 hope for the indus-
try as a whole. What is the scheme, if any,
for workers participation in management
of these nationalised coal mines?

Shri Robin Sen raised the piont of workers
who used to be on the muster rolls being
torcibly driven out under the pain of physi-
cal duress Will they be taken back?
Coittrarily, spurious workers who were
taken on o the muster iolls by the employe-
rs just befole the nationalisation, who are
not wotkers at all, who are taken on to
pertotm other duties —will they be weeded
out or not? They were nothing bt private
goondas of those employers.

Finally 1 hope you will not mind because
due to some engagement 1 will not be abl o
be present at the time of his reply-
hope he will answer my points. One is that
I would irke a statement from hin regarding
the position of many of the small mines who
seem to be in & po tion of graeat uncertainty.
Forty or fifty have been left out on the plea
that they are very small situated in distant
areas and so on. In the case of munes
excluded from the purview of nationalis-
ation, has Government any alternative
scheme to help them to carry on? Other-
wise, they will go into liquidation, will
close down, workers will be unemployed
and so on. If Tata's mines have been
excluded on the ground that they are captive
mines supplying coal only to TISCO, how
is it that in Asansol where the Singhanias
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have captive mines supplying coal oaly to
their plant at J. K, Nagar, these have been
taken over? If these could be taken over,
there seems to be no reason why Tata’s
mines could not be. If they are captive

mines, 50 were the J. K. Nagar captive mines.

This is a contradiction which he should
explam,

1 would suggest that in the case of very
small mines which have been disposing of
their production locally in the region
round about, specially to brick fields and
small industrial units and so on, who do
not have to transport therr coal to great
distances, the position may be gone into
<arefully so that in such cases viable units
can be left out if they are very small. But
for those which are not wviable, some
method should be thought of to see
that they do not go into liquidation thereby
adding to the difficulties which are being
faced by the small munes.
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KALING-

SHR1 MOHANRAJ
ARAYAR  (Pollachi) : Mr. Chairman,
while spsaking on the Coal

Nationalisation Bill, I would like to support
this Bill on belhalf of my party. So far
these cool mines were in private hands. Now
that Government have taken over them by
nationalising all coal mines. The main
problem before the Ministry and the very
able Minister is to maintain the price level,
ensure proper distribution and extract as
much coal as possible from the coal mines.

So far the primary object and motivation
of the mine ownsrs was to grab the maximum
profit. The safety measures were completly
forgotten and the national interests were
given the go-by. Themine-owners did not
think that they were in any way responsible
for the labour welfare. Now by the passing
of this bill the management of 711 coal mines
will vest in the Central Government from
1-5-73.
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While supporting this Bill, I have to men-
tion one point. There is a provision in
this Bill for the payment of Rs. 30 crores
as compensation to the former mine-owners.
The Minister in the course of this speech
said that the moral standard of some of these
mine-owners was not good.

When the Minister says that the moral
standard of some of the mine owners is not
good, why do you pay compensation of
Rs. 30 crores ? When most of the big
companies are being nationalised, why do
we bow down to these mine owners ?
Till now, most of the mine owners have
minted money. They have completely suck-
ed out the coal extract and some of the
mines are in a very poor condition, and if
the Government wants to take over these
mines, they will not only have to spend
something on them but they are going to
show a loss in the begining soon after the
take over.

The Minister also said that the P. F. dues
and the arrears of wages were first charged
on the compensation amount to be paid to
the owners. But out of 711 coal mines how
many of them-are alive, how many of them
are on death bed and how many require
further investment on the part of the Central
Government ?

The Minister also said that about Rs,
100 crores are to be invested in the coal
mines to meet he increasing demand of
10 millilon tonnes by 1978-79: I want to
know where have the Government located
these mines. Which are these mines ? If
the comnensation is going to be paid to the
mine-owners whose mines are going to be
revived and brought back to life by the Go-
vernment after investments, then I will have
to condemn Government’s action in deciding
to pay compensation. The Government
takes over completely ruined mines and it
spends crores of rupees and after reviving
it, bringing it back to life, still pays compen-
sation to ming-owners. I think it is wrong
and I am opposed it.

Minister also said that Ennore Power Plant
and Basin BridgefPowerjPlant have 25 days’
and 7 days’ requirement of coal respective-
ly. Itisallright, butwhat abouttherequire-
ment of coal for these two plants after this
period ? Do we have to keep our fingers
crossed ?
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The Minister”stated in _his speech
there is some truth in some newspa
write-ups about the shortage of coal,
took pains to explain the false version
some of the Press-Reporters but not soi
truth in some newspaper report.

the Minister must explain this.

Before I conclude, T fully support th
nationalisation of the Coal Mings
but the compensation which is due t
these mine-owners should bz serious!
thought of before it is paid.
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SHRI P. M. MEHTA (Bhavnagar) : Mr.
Chairman, Sir, during the coursc of the
d:l?an: on Coking Coal Mines (Nationali-
sation) Bill, 1972, welcoming the Bill, I had
said in this House :

“There is a provision for payment of
compensation to the owners of the mines
and to the onwners of the Coke-oven
plants. I think they would have taken
out by way of return all these years
much more than the capital employed
by them in these. Therefore, there is abso-
lutely no necessity to provide compen-
sation to these owners. When Government
decide to pay such huge amounts to
owners, naturally it will be a wrong
start or a bad start for such public under-

takings.

Sir, T hold these views. There is nothing
wrong if no amount is paid to those who
have made big fortuncs from the ownership
of this industry. But one aspect which
has been lost sight of is compensation to
the small investors who have invested their
life-earnings in the form of shares in the
collieries.

I have received representations from the
shareholders of some of the collieries
and I think, tho hon. Minister has also
received some representations from the
shareholders of some of the collieries.
It is general complaint that they are small
investors and they were getting regular
_dividends; now after the take-over of the
;management by the Government of all
the coalmines, they will not get an adequats
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return on their investment. Not only that

they are also afraid whether they would
get even their investment back, So, this
is a point which I bring to the notice of

the hon. Minister to consider. ..

SHRI 5. MOHAN KUMARAMANG-
LAM : On a point of information. Will
the hon. Member make it clear whether he
is for payment or against payment of
compensation.

SHRIP. M, MEHTA : The hon. Minister
was not in his seat when I quoted what I
had said in this House during the course
of the debate on the Coking Coal Mines
(Nationalisation) RBill, 1972. I quote it
again now, Welcoming that Bill, I had
said :

“There is a provision for payment of
compensation to the owners of the mines
and to the owners of the coke-oven
plants. I think they would have taken
out by way of return all these years much
more than the capital employed by them
in these. Therefore, there is absolutely
no necessity to provide compensation
to these owners. When Government
decide to pay such huge amounts to
owners, naturally it will be a wrong start
or a bad start for such public undertak-
m.n

Therefore, I have made out my point.

The question is about compensation to
small investors, There is a provison under
Chapter IIT of the present Bill for the pay-
ment of amount to owners of the coal
mines and the amount is shown in the Sche-
dule appended to the Bill.

But I could not see anywhere in the bill
anything about the basis for the fixation of
these amounts, It appears that the Sche-
dule prepared is of a discriminatory nature.
I would like to point out the discriminatory
naturc by giving some figures, and I would
like to cite them for the information of the
House also. Amalgamated Coal Fields Ltd.
paid up capital Rs. 51 lakhs—total compen-
sation—Rs. 94 -04 lakhs. Karanpura Col-
liaries Ltd. —paid up capital Rs. 59 lakhs—
compensation—Rs. 77+70 lakhs. Parasea
Coal Ficlds—Rs, 28+70 lakhs paid up capi-
tal and compensation—Rs. 3037 lakhs, In
the same way, Western Bengal Coal Fields
Ltd—Rs. 114:95 lakhs paid up capita!
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agaiast which the compensation paidis Rs.
113 -84 lakhs. Bengal Coal Cos. Ltd.—Rs.
140 lakhs paid up capital and compensation
Rs. 424 '55 lakhs.

Now, it appears that the Government has
given a big amount to the foreign-dominated
companies and they have not adopted
fair and just basis for calculating this amount.
1 hope the Minister will clarify.

The other aspect of fixing up the amount
without any scientific basis or formula will
result in an adverse climate of investing
small s vings by the middle class and lower
middle class people. I would, therefore,
appcal to the Minister to come out with an
explanation as to how the calculation for
fixing the amount has been made and on
what principle and on what basis it was
made. He should take the House into
confidence and assure us that the amount
fixed is not arbitrary and detrimental to the
interests of small investors. That is the one
point that I want to make, that in the de-
mocratic set-up it is not appropriate or fair
to have arbitrary decisions which will shake
the confidence of the people from the doc-
trine of nationalisation. [ believe that the
Government, because of the massive
majority, is completely blind to this aspect.

1t is the impression of the people that this
Government has been adopting nationali-
sation for the sake of nationalisation alonc,
just to achieve cheap political popularity.
This attitude has destroyed the confidence
of the people in nationalisation. Peopie
expect that after nationalisation of any in-
dustry, they will get better quality, sufficient
quantity at a cheaper rate, but the case is
otherwise here. After nationalisation of
coal mines, there is a fall in production,
rise in she prices and shortage of the commo-
dity. In a planned economy, economy
should be controlled by the State. There
is no doubt about it but it should result
into betterment of the industry, cheap prices
and in the better living conditions of the
commuanity, Now, this Government be-
cause of its inefficiency and unimaginative
policies, has failed to achieve thesc objectives
of pationalisation.

With your permission, I will take two
minutes more—regarding the labour policy
in thess mationalised coal mines. It has
appeared in the Press today that the HMS
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Secretary blames the Centre for unrest in
the coalmines, This is the report :

“He said that the management of the
Bharat Coking Coal Ltd., certain faction
leaders of the INTUC and contractors
were perpetrating their hegemony over
Eha coalfields irrespective of the adverse
impact on the production of nationalis-
ed coalmines.”

Further :—

“Mr. Desai charged that petty contracts
were still being given to vested interests
despite extension of the public sector in
the coalmines management.”

This Government is talking too much about
labour, but the Government, in their own
nationalised undertakings, is adopting an
anti-labour policy. Clause 14(5) states :

Where, under the terms of any con-
tract of service or otherwise, any person
whose services become terminated or
whose services become transferréd to the
Central Government or a Govt. Company
by reason of the provisions of this Act is
entitled to any payment by way of gratu-
ity or retirement benefits or for any leave
not availed of, or any other benefits,
such persons may enforce their claim
against the owner of the coalmine but not
against the Central Govt, or the Govern-
ment Company.

I wish that the hon. Minister should give
clarification on all the points whether a per-
son who has retired or whose services are
terminated will get his legitimate dues from
the Commissioner or the Government oOr
not. 1 appeal to the hon. Minister to look
into the labour policy as well as the produc-
tion side, the rate, and the easy availability
of the commodity to the consumer. With
these words I close.

wWTafE WERE : OF A AT A &
foraa w8, Y Se TR AT AE
& o waT T A qw (Al qTE W
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e Y 9 | g A W g
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Hiforg 1
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SHRIH M PATEL (Dhaadhaky) Mr
Chaicrnan, Sir, I found that the last spoaker
was saying that he was supporting the Bill
and had everything to say agamst it He
thought how there will now be ensured a
vicious circle i which power stations,
radways and coalmines will each go into
difficulties because of the inadquacy How-
ever, | do not wish to go into it But one
thung that 1t does point to 1s this  On such
an important Bill of this niture why did the
Minister not consider 1t advisable to refer it
to a Select Commuttes, what was the des-
perate hurry 1n this ? Is it not necessary
that a Bill of this importance 15 given the
fullest conuderation so that not only those
who are opposed to i1t but those who are
m favour of 1t do not also have to criticise
as violently and viciously as they had done

today ’

1t has been pointed out without any hesi-
tation, curiously enough on the congress
side as also, of course, in certain other sides
that the compensation that 1s being pad
18 excessive, and no indication has been
given about the basis on which compensa-
tion has been arrived at Therefore, they
themselves ask that the Bill should be ref-
fered to a Select Commuttee [, of course,
consider that the compensation 13 grossly
inadequate It 13 madequate, gquits patent-
ly For instance, the value of stores,
stocks and so on, has been estimated at
about Rs 15 crores so that the compensa-
tion that 1s really being paid to the 711 mines
18 15 crores odd Is that adequate 7 Is
that adequate when you yourself consuider
that to establish fresh production you wall
require something over Rs 100 crores per
tonne 7 What could be the value, on that
basms, of the munes that you have taken
over 7 It may bethat the mmeownsars
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have been improvident and have only looked
to ther profit. Should that, however, be
the only consideration when you take over
these munes.

Mr Indrajit Gupta referred to the coal
natonabsation 1in Great Britain 20 odd
years ago It s profectly true that they did
nationahss, but did they nationahse and
not give compensation on such basis that you
impoversh not just the mineowners who
managed the coal munes but also the share-
holders ? A reference to share-holders 1s
generally disregarded as if 1t 18 of no impor-
tance But most share-holders are not
really as affluent or really have made large
sums of money as 1s being suggested, they
have not fattened as a result oi whatever
explottation there may have been 1 think
there 13 no doubt at all that this compensa-
tion 13 extremely mnadequate Of course,
my saying this has no particular significance
and I know that I $peak to a close muned
so far as this matter 1s concerned Never-
theless, I think it 1s desirable that the point
should be made, that you are not being fair,
In spite of all your persuasiveness, this
you cannot establish Being as persuasive
ds you are, you are, with your power of per-
suasion, T think you might have nisked a
reference to the Select Commuttee which it,
15 not even now too late for you to consider,
because, there, you could have convinced
everybody of the soundness of the reasons,
not for nationalsation—because that 1s
done—but for the compensation that you
are giving, for the arrangements that you
are making for the subsequent satisfactory
operations of the nationalised munes

The Mimster suggested that there was a
conspiracy of musrepresentation in regard
to the nationalsation 1 do not know of
conspiracy, but there 1s no doubt as speaker
after speaker has pointed out, shortage of
coal exists today

There are complaints from many quarters
It may be that coal does not get its desti-
nation as a result of the rallways inadequacy
Power stations are also complaining about the
the shortage of coal That 13 also true
Do they carry the amount of coal they
should 1n stock so that they do not have to
‘be anxious in regard to keeping the power
stations running continuously 7 1 feel that
that one mtmmakethathnbeanmde.
is not referring it to the Select Commutice
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Because it 1s there that he could have satis-
fied all the different shades of opumons
about the method of compeasation, the
method of nationalisation and the mathod

of subsequent operation that 1 propoisd to
be adopted

That 15 all T have to say, except to empha.
sis¢ once agan that the compensation that
they have paid 1s inadeguate, May I again
say that it was on that sids of the House
that it way panted out how the
compznsation give1 1» more than the fixed
capital, more than the pad up capital and
that, theefore, it means they are favouring
the foreign connimes and wo on Thers
must be sound reasons why those companies
have been given the comnensation that they
have bzen given  Not all comapanies were
unscientifically run  There must be com-
pamies which were run as suentifically as
you prooose to run and T will be very glad
if the Minuster would be fair enough to
point out that among the 711 munes that
he took over there was a good number
which were soundly and well run
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SHRI S. N. MISRA (Kannauj) : Mr.
Chairman, I rise to support the Coal Natio-
nalisation Bill. But 1 would like to put
certain facts before the hon, Minister so
that the doubt that has been caused due to
the action of the Government as regards

nationalisation of the coal may be cleared,
if the Government has to take the responsi-
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bility and have to take into confidence
the people of the country and to show that
they are doing something good for the
country.

A statement was made on the 23rd of
November, 1971 in this very House that
they had no intention of taking over the
other coal. This statemnent was made after
the nationalisation of the non-coking coal.
Unfortunately, it was on the 30th of January,
a few weeks thereafter, when the . Parlia-
ment was 10 mect within a few weeks, that
this coal was also taken over. The House
had not been taken into confidgnce. I
do not think that these are matters which
go favourably with the actions of the Gover n
ment. It s my wish, my prayer, my request,
to the hon. Mimster that there are certain
things which he must clear in his statement
so that the cloud that has been created on
account of the nationahsation, on account
of the action taken by the Government and
on account of the lapses of the Govern-
men{ may be cleared.

May I bring, to the notice of the hon.
Minster, through you, that afler the
nationalisation of the coal has taken place,
the coal has completely disappeured from
the maiket. The assertion that had been
madc by the hon, Minister was that the coal
was being taken over for the purpose of the
benefit of the country and the people. Is
it not a fact that the benefit has not come
to-day to the poorer section and thai every
household is complaining that they are not
getting coal and coal 13 not available even
at double the price? Not only the house-
holders, we had on the record that 67
trains had been cancelled. It 1s 1n to-day's
newspaper which has tried to eaplain away
that 20 generating stations are not getung
adequate supply of coal.

SHRI 5. MOHAN KUMARAMANGA-
LAM: In fact, I explained this in my
statement; probably, you were not here.

SHRI S. N. MISRA : It 18 not for one
day that 1t has come in the newspaper
in fact, we have been receiving complaints
that there is cut in electricity. The cut has
cost us several thousand crores of rupees.
I will tell you one morc thing which the
hon. Minister may take into consideration.
I have report which may be right or wrong
Unfortunately, for the coal at the coal pits,
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when loaded in the trucks (I have personal
information in my custody), Rs. 10 or Rs.
20/- is being charged, and it is said that Rs.
10 or Rs. 20/- per tonne is needed for contri-
bution to a particular party. Tdo not know
which party gets it. It inflates the pockets
of those who raise the slogan of garibi
hatao.

I have been a Member of the Bar. I
still fecl that one the Supreme Court has
given that the compensation should be ade-
quate, that should be considered. My sub-
mission before the House, through you,
is this. When, according to their own rates
the N.C.D.C. works out Rs. 125 to Rs.
160 per tonne, what is the compensation that
they are contempluting to give to the coal
mine owners? It will work out at Rs. 4
per tonne. People have said rightly or
wrongly-—T do not know what are the motives
of their saying so—that no compensation
should be paid. I will be happy if no com-
pensation 1s paid. According to the Cons-
titution and to accord proteciion We nafio-
nalise everything existing on the earth. but
so long as we have to pay compensation,
the basis on which the compensation should
have zzn calculated, the critera,
have been given in the Act itself,, That
has not been given.  As has been mentioned
in this very House, they have been overs
paid, more than the paid-up capital. There
must have been some criteria on which
compensation is payable.

Now, look at the difficulties that will be
created by the payment of compensation.
A part of it will go and the labourers will
sufler. The first charge 1s that the labourers
have to be paid. Secondly, the small coal
suppliers of coal mines will not bz paid.
They have lost everything . Thirdly, the
financial commutments have been made by
the nationalised banks, The loans and
advances have been made by the nationali-
sed banks. With the poor amount of
compansation that you are proposing to
pay, it will not be possible to meet the
financial obligations.

The people are not bound to pay because,
on sccount of this measure, the Govern-
ment taking it over, there will be no liabi~
lity. You have taken the entire stock;
you have taken the entire coal mines. The

VAISAKHA 24, 1395 (S4KA)

(Nationalisation) Bill 118

fingncial losses will be incurred by the banks
and these will recoil upon every poor depo-
sitor in the banks.

My submission is that the hon. Minister
should make it clear as to what is the justi-
fication of hurrying through this measure.
On 23rd November, they made a statement,
that they had no intention of taking over
other section of coal producers and on 30th
January, just when the House was to meet
in February, a measure of this nature was
taken and cverything was taken over.
Even atgocities have been committed in
respect of those who have been the owners
of the coal mincs.

I am concluding with the request that if
the Government has to take any action, 1t
has to do so honestly and it must appear
to be hongst 1o the people that they arc
doing in the larger interest of the country
Please come forward with an honest move
and do it honestly. Do not adopt back
door methods. The hon. Minister has in
command the entire planning of the country,
the entire resources of the country. Let
him make a statement that we will not have
any difficulty about coal within three months.
And we shall be all happy.

With these words, [ thank you and
still support it.
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SHRT CHAPALENDU BHATTA-
CHARYYIA (Gindih) Mr Chairman,
Sir, the hon Member naturally had most of
his say T come from the coal region and
I thought that of only Icould read out the
points—that 1s the most Ican do 1n the
time that 1s allotted to me—it would be
helpful I will not go mto the clauses
of the Bill In fact, we do not ke the state
of things as they are at present We have
to look ahead and that 1s why I would like
to suggest these pomnts

Furst, I would suggest that all the local
reserves be re-assessed colliery by collery.

Secondly, there should be a crash pro-
gramme for puttng up captive thermal
power plants. Otherwise, the shortage
of power has been and will be a limiting,
factor in the progress of mechanisation and
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ultimately, in the output of coal and also
in increasing the hazards of coal mining.
We do not want, in future, the coal-mining
industry to take a gory path which it has
trodden in Chinakuri, Dhori and reccatly
in Jitpur and sometims ago i Gindi dself.
For that, we must hive methano-meters
and autometic recording monitors;  they
must be imported to save the peaple from
the hazards to which the munors are cox-
posed.

Thirdly, I would like enormous expansion
—it does not really exist there now—of
design, rescarch and development wing
where they will not only prepare the lay-
out but also design equipment like exca-
vators, conveyer belts and coal cutters etc.
which are suited to Indian conditions of
mining.

Then, all the colliery regions should be
linked up with micro-wave links.

T would also suggest standardisation of
equipment and spares. This facilitates
training, providing of spares and quality
of maintcnance itself. There is nothing as
preventive maintenance in the coal ficld,
which is a must and which should be intro-
duced.

T would also suggest having a few pilot
mines to try out new methods and machines,
which come in handy for training the wor-
kers in the problem of mechanisation.

Then, there is the question of industrial
psychology. If there is greater freedom
and less strict supervision, there is content-
ment and increase in productivity,  For
workers, we have prepared a scheme for
50,000 houses in Mohuda. That 1s gone.
We prepared a scheme under the Coal
Mines Welfare Fund that 50,000 houses
should come up in Mohuda but it was shel-
ved. It would be taken up and imple-
mented and the workers should also be
enabled to own their own houses. That
they will have that quality n their exis-
tence which does not exist to-day. Be-
cause of the logistics and because we arc
planning for a larger movement of coal and
steel, there has to be maximum co-ordi-
nation between the Ministries of Railways,
Steel and Mines, Irrigation and Power which
«does not exist,
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The entire area should be covered by a
network of micro-wave and wireless com-
munication system as we have in the Neyveli
lignite mines and this is a must in our coal
mines.

Information regarding output, weigh-
ments, wagon allotments and power posi-
tion and labour 13lation. must be sent daily
to the (.M A. headguarters and <omz high
official should be there 10 collate and study
and not merely fil> it. That way they will
not move from erisis to crisis but will keop
abieast of cvents.

g T Ay g fowm g@ ¥

faaEy I 9K TR §
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MR CHAIRMAN The hon Minster

SHRI § MOHAN KUMARAMAN-
GALAM 1am griteful to the hon Members
who have

SHRI MOHANRAJ KALINGARAYAR
Just one minute before the Minister bezins
to reply

MR C(HAIRMAN If the Minister
yields 1 have no objection
SHRI MOHANRAI KALINGARA-

YAR I would like the Minister to tell us
whether some ol the top officials of the
erstwhile private colmnes are still being
vmployed 1n the n1tionalised units and they
drv hand-in-glove with th~ old management

SHR1 § MOHAN KUMARAMAN
GALAM Thit 1s the pont raised by Mr
Indryit Gupti also

I 1m grateful to all the hon Members
who have supported this Bull, of course
with some exceptions like Mr H M Puted
who makes no s.cret of hiy views and Wi
S N Mwira who puts on one coat but
op.rates in another way

SHRI & N MISRA
honestly

SHR1 § MOHAN KUMARAMAN
GAILAM Ifelt ity um that the supp nt
Ao giving moois just like the supp rt
whi n the nro o pives the hangman
(Int reup  wn)

But h. spuaks

sy tu 15 the future of the coal nune
industry 1s concernud —unfortunately Malt
viya)i 1s not here ~he 1a1sed very nghtly the
importance of havinga perspective  beyond
the Fifth Five Year Plan I can only assure
him that we do have 1t in mind I do not
sdy that 22% million tonnes will be the tar-
gat at the end of the Sixth Five Yeat Plin
If wz kzep 142 mulbon tonnes foi the Fifth
Plan, we should bz able to reach it It
15 wrong for me to commit myself to it but
as Mr Bhattacharyya has said, we certamnly
have to plan much more in terms of speedy
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development of mechanised methods with-
out leading to any sort of unemployment
and we should be able to build up our coal
production in such a way that we can deal
with the biggest problem facing this country,
namely, the problem of expansion of power.
T would certainly assure hon. Members
that at the moment we have got this in mind
and we are certainly working on it.

Some hon. Members also drew the
Government’s attention to the serious
position in regard to the distribution of
coal today. I do not deny that the position
is serious. We do certainly face difficulties.
Certain difficulties are being created by
people making false statements. The false
statement gets three-banner headline whereas
the denial is consigned to some back page
where nobody, including an assiduous
reader like Mr. Mishra, will notice it. I
gave certain figures in the*course of my
opening remarks regarding the production
of coal.

DR. RANEN SEN (Barasat) : Good
quality coal is not being sent to power
houses.

SHRI S. MOHAN KUMARAMAN-
GALAM : That is not entirely correct.
The quality of coal has substantially impro-
ved. In some of the private collieries
they have got crushers which crushed shale
but have now outlived their use and now
those crushers are not being used for the
purpose any more. We have improved the
quality and the supply of coal. Shri Indra-
Jit Gupta pointed out that we do have high
quality of coal in many areas. Serious
attempt is being made by C.M.A. to work
towards improving the quality of coal.
My friends forget how bad the mine owners
had been. When the Coal Commissioner
spoke in 1954-55, he did not speak humour-
ously. He said that when you take over
25 years hence you will find yourself in diffi-
culty. He never knew that we are going
to do it right now, in 1973, While Mr.
Chandrika Prasad spoke about coal for U.P.
Mr. Jagannath Mishra, whom I do not find
here, spoke about coal supply to Delhi,
We see that distribution is made with assis-
tance of State Governments. There have
huu} cases where in regpect of coal dstri-
b?tm in Calcutta, the private distributors
tries to make maximum money. In some
5—M41oLSS/73
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States the local State Governments fixed the
price, like for example, at Patna, Ranchi,
etc. That is having a salutary effect for the
last few months and the price has come down.
I would request hon. Members to coope-
rate and help us to the maximum, If they
come from the coalmining areas, I would
request them to cooperate with the Coal-
mining authoritics and develop consumer
resistance if they can do so ; but it will take
us a little time to bring our coal distribution
to the local arcas effectively under control.

Then fet me go to the question of compen-
sation. The hon. Members have asked
what is the basis for compensation. Some
figures have been given, and names of four
companies have been mentioned where the
amount of compensation has no relation-
ship to the paid-up capital. We have not
proceeded on the basis of paid-up capital.
We have proceeded exactly on the same basis
as was done in the case of Coking Coal
Mines take-over. We have procecded on
the value of the assets, that is to say, a
physical valuation being made, the value of
the stocks—that is also on physical valuation
being made—and the value of the stores.
Taking these things into consideration we
have put down a schedule which has been
honestly estimated, and T would like to lak‘e
advantage of this opportunity to pay tri-
butes to all the officers who have worked so
hard—sixteen to eightecn hours a day—so
that within threc months we have been
able to come out with the figures.

The hon. Member, Shri H. M. Patel,
pleaded that this matter should be referred
to a select committee. I can appreciate his
feelings in the matter, but my difficulty is
that we are really in a hurry. The reason
why we are in & hurry is 1f we are not able
to have a umfied organisational structure
for the operation of these coal mines as a
whole we cannot also have a unified distri-
bution structure. We cannot do all this
unless we are able to have a unified organi-
sational structure. 1f we refer it to a select
committee 1t will take time, maybe three
months or so. As such, we have come
with this Bill. You may accuse us of com-
ing in a hurry, but the reason is we cannot
just afford to wait. The hon. Members
will appreciate that we took over mines on
30th January and within 90 days we com
pleted the valuation of the assets of all the
mines. We have not done it in a looss
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way. We have done it with many of the
officers working over-time and I would
like the hon. Members to accept my assu-
rance that we have been genuine in asses-
sing the valuation. Naturally, the relation-
ship between paid-up capital and the actual
value of the assets varies, because in a very
well-organised concern the value of the
assets will be more, and in a badly organised
concern the value of the assets will be less,
related to paid-up capital. If you look
into the relationship between paid-up capi-
tal oo the one hand and the compensation
on the other, you will find that where it is
a well-organised concern, that is, there is
lot of land, buildings, the value of the assets
will be more, whereas in a badly organised
industry it will be less. This explains
mainly the anomalies when you compare
these companies. 1 would like to assure
the hon. Member that we have proceeded
on the basis of valuation of assets and the
valuation has been conducted by a team
of officers of Coal Mines Authority. Other
hon. Mcmbers, of course, have criticised us
for giving any compensation at all. But
apart from the fact that under the law and
Constitution we are bound to give com-
pensation, apart from the fact that we are
still living 1n 2 mixed economy and, there-
fore, there 1» no gquestion of acting in such
a way, one may also appreciate that most
of the compensation ultimately will go to
cover the dues of the workers, that is, pro-
vident fund dues, wages, royalty, sales-tax
etc. My hon. friend, Shri Patel, [ think,
is not very familiar with the coal-mine ow-
ners, Because, then he would not be shedding
any tears for those gentlemen. Because,
those gentlemen do not really deserve any
sympathy.

Those who have operated their mines
well, those who have paid their provident
fund, those who have paid royalty and those
who have paid according to wage board
awards will get additional compensation.
Because they have, at least, comparatively
speaking, behaved like decent men. But,
I can assure you they are very few. The
vast majority of them did not do so and,
therefore, we have protected fully the inter-
ests of the workers—more even than we
did in the Coking Coal Bill—this time by
actually pushing them a priority above the

| secured creditors, T am surprised that all
the hon. Members who criticised us so
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vigorously could not even give us a little
word of appreciation for this change we
have brought about. And, I am surprised,
more than anything else, at the spoech of
Shri Robin Sen, who remembering his old
text books on Marxism, that he has been
reading for many years, could only repsat
that this Bill was brought forward only in
the interests of mine-owners. 1 do not
know from what spectacles he looks at it.

"He must be looking at it from the wrong end

of the telescope. Thatis so far as com-
pensation is concerned.

Now, may I just go over for a minute to
the question of head office. I am sorry,
my friend, Shri Jagannath Mishra, is not
here. T do not know why he raised the
question so strongly if he did not want
to get an explanation from me. Bvidently,
he just raised it for the sake of raising
it, But, perhaps, Shri Damodar Pandey
will be kind enough to communicate my
answer to him, because it is an important
question. Why is it that we have chosen
Calcutta as the headquarters of the Coal
mines Authority? WNot because 1 happen
to be related to Calcutta in any way, as was
snid by Shri Satyanarayana in relation to
the appointment of the Chief Justice ; not
because of that, but for very valid reasons.
Let us take the production. Now, what
is the production ? Assam produces
*5 million tonnes, Bengal 18 -8 million tonnes,
Bihar 93 million tonnes, Madhya Pardesh
14-4 million tonnes, Maharashtra 26
million tonnes, Orissa 1:6 million tonnes
and Andhra Pardesh S milliontonnes.  For-
get Andhra Pardesh, that is, Singareni.
Now, if I say Bihar must have it, on what
basis can I justify it? 1 can justify Cal-
cutta on the ground that production in
Bengal is twice that of Bihar and the pro-
duction in Madhya Pradesh 50 per cent more
than Bihar. 1 am excluding coking coal.
Because, the headquarters of the Coking
Coal Organisation is in Bihar, that is, in
Dhanbad. Though the headquarters of
most of the organisations producing coking
coal were in Calcutta, we located the head-
quarters of the coking coal organisation in
Bihar, We do not look at these things
through Provincial or narrow spectacies.
We look at them from the point of view of
the interests of the country. And, looking
at it from the point of view of the interests
of the country, how can it be denied that
this is the proper place? If hen, Members
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of this House are not prepared to take an
objective, far and an honest approach to
matters like thus, then how cin we convince
people? The hon Member, Shr Jagan-
nath Mishra, secems to think that the pro-
duction in Bihar 1 the maximum  He does
not know the facts and, not knowing the
facts, he makes these speeches Naturally
when he goes back to his constituency and
tells the people that the pioduction in Bihar
18 maximum 1n Indin and it 15 an outrage
that 1 baing commutted m tting up the
office 1n Calcutta, the people will natutally
be musled  Assumung that they m1y not be
musled, 1s that the way in which we are
going to build up the unity of the country ?
This s & very very scrious matter wnd [
would beg of hon Membcrs to have an
objective, sober attitude to ths question
Because, we today in the Parliament of
India have to decide things in terms of
India, what 1s best for India and not what
15 best for this part or that part, but what
1s best for India as a whole

Coal 15 the most important muneral so
far as India 1s concerned So, 1 would
beg of hon Members to plase look at it
objectively Please appreciate that when
we choose Cilcutta as the hcadquarters of
the Coalmines Authority 1t 1s not just be-
cause 18 8 mullion tonnes of coal 15 being
produced in B:ngal but also because Cal-
wutta from the point of view of controlling
of these coal helds 15 the most centrally
focated and mt 1ciessible place trom the
point of view of transport In addition,
head offices of many private colhieries ate
m Calcutta  We are not shifung the head
quarters of the National Coal Develop-
ment Corporation, N C D C and the Cential
Design Institute would probably reman
in Ranch: So, no harm 15 going to be
caused to Bthar BCC headquarters wall
remamn it Bihar NCDC headquarters
will be 1n Bihar The Design Institute of
the CM A s probably likely to be tn
Bhar

T would beg of the hon Members that a
lot of difficulty is being caused to us by
passions being roused on the basis that we
are not paying attention to Bihar or that we
are neglecung Bihar It 15 not so

We are far, we are honest and we try to
take imto conmderation those things
that are proper in order to decide this matter.
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Shri Damodar Pande, Shrni Indrapt
Gupta and Shn Jagannath Mishra bad
1aised the question of the position regard-
ingwotkers Ido appreciato that the wages
paid to conl munes workers are not up the
level of the wages, say, of the steel workers,
or the wages of the ralway workers and so
on But [ think we should appreciate one
thing Coal 15 a very labour-ntensive ig-
dustry G0 per cent or so, if I am not
wrong, of the cost of raising voal 1s the cost
of payment of labour So, \f we are gong
to rawe the wages of labour, undoubtedly
I do not ste how we have any altarnative
but to do it, though we may be doing 1t in
stages —undoubtedly this 18 also gowng to
lcad to pressure for increase of price.  Other-
wise, we shall just take it out of the general
budgst and say that the public sstor 1
mefficient and 18 not runnuag its work pro-
peaily Even the genumeness with which
we have paid labour since we took over on
30th January has led to hugher expenditure
0 far as the Coal Mines Authonty 15 con-
cerned  Therefore, hon Members must be
quite clear that if we are gomng to have a
wage rcvision—I do not see how we cam
avod 1t, knowmng the level of wages of the
woal mines workers—undoubtedly we shall
have to think of some 1ncrease 1n price,
because 1t 13 not possible to do the ome
without the other

SHRI DAMODAR PANDE Is it not
a fact that all over the world, the coal mines
workers are tho highest paid industrial
workers, whereas m our country they are
the lowest paid workers at present ?

SHRI § MOHAN KUMARAMANG-
ALAM 1 have madc my position clear and
I would not follow 1t up any furthe

Shn Jagannath Mishra had iawscd the
question of the provident fund scheme
Let me assure hum that the provident fund
claims will be met on behalf of the woikers
by the Commussioner of coal rmuncs Pro-
vident Funds himself Whatever 15 due to
the provident fund, that is, the coal mines
provident fund, on behalf of the workers
will be recovered by the commussioner;
the individual workers would not have to
do it. But so far as Shn Robin Sen's point
that “You are pushing us into hiigation and
80 on’ 1s concerned, well, there is the diffioulty
undoubtedly I know that the wockerrs will
bo put to difficulty so far as the making of
the claims is conoerned. ..
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SHRI DINEN BHATTACHARYYA
(Serampore) : That question has to
be settled. .,

SHRI 5. MOHAN KUMARAMANGA-
LAM : [ have not much tims left, and, so,
I am not yielding. I am not just making
a speech as my hon, friends do, but I am
siving facts,

So far as the question of making claims
is concerned, I would suggest that the unions
should take it up very seriously, and whatever
help they want from the Coal Mines Autho-
tity in relation to this, certainly we are
bound to give. But it is not possible for
the Coal Mines Authority to take on itsclf
the burden of trying to find out what exactly
are the claims of the workers. It is extre-
mely difficult, and we shall get involved
into some work which we are really not
capable of doing.

So far as officers are concerned, Shri
Indrajit Gupta had raised the question of
dishonest officers being continued, and Shri
Mohanraj Kalingarayar also chipped in
at the last moment to have his word. Shri
Indrajit Gupta is not correct in saying that
any such persons have been put into very
high positions as Deputy Custodian-General
and 50 on. In fact, the persons whom he
bas mentioned have been appointed either
as colliery agent, additional chief mechani-
cal engincer, deputy chief engineer or to
posts of that character. Our difficulty is
that we cannot dismiss at one stroke all
thoso whom either Shri Indrajit Gupta ar
Shri Mohanraj Kalingarayar or any of other
friends anywhero ia this House challenge
a8 being corrupt, anti-people, anti-worker
and s0 on. There are certain persons who
have such a reputation. But one cannot
g0 by reputation alone. Therefore what
we have decided is that we cannot investi-
gato into very allegation in the past of every-
one. So, what wo have done is to grade
oach one of these former officials of the private
sector  according to their  skill, their
experience, and our asssssment of their
integrity.

Butwe have also decided that “we shall
Aot post them in the same place where they
were working earlier, that is, in a gense,
we shall uproot thom and put thers in some
other place, so that even if any of them has
bect dishonest—and somo have been,
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there is no doubl—it will be difficult for
them to continue their dishonesty in the
same way, because in regard to the unhealthy
practices which they have been indulging
in, some of them at least, we shall be able
0 check them, if we are able to transfer
them to other places, and then we shall
judge them carefully by their performance
and deal with them on the basis of their
performance.

This is the broad approach wé have made
and T think it is a fair approach. I think
if we try to single out A as bad, B as good
and C as bad, if we go on like that, we will
get into difficulties. If I satisfy one hon.
member, I may dissatisfy another hon.
member. So better let us keep away from
that and judge them broadly as we have
done, on the basmis of strict selection, put
them in places and then watch them and see
how they work,

Let me go on to the next point, I have
dealt with the question of the head office.
Shri P. M. Mehta is here. He rased the
question whether a person who has retired
or whose services have been terminated
could proceed against Government or not.
The position 18 ‘thus. So far as the ordinary
wotker 18 concerned, we are defimtely
trying o sec that anybody who has a right
to be 4 permanent worker will continue to
remain a permanent worker, Ifhe 1s retired
because he is past the retuing age, we will
see that he gets his gratuity: the Coal Mines
Authority itself will see that he gets his
graguity.

So far as the officers whose services have
been terminated are concernmed, there are
very few, may be not even 1n double figures.
Their services have been terminated also
because of misconduct committed after the
take over. They certainly can have no sym-
pathy from us. I am not going to see that
they are protected because their very termi-
nations ;in relation to misconduct and noth-
ing else. Sofar as others are comcerned,
we shall try to see that no injustice is done.

Shri Ramsinghbhai Verma very rightly
raised the question of accidents in eoalmines,
It is true accidents in coalmines have taken
place too often in the recent past. We
have made special offorts now, particularly
after the Jitpur colliery accident, to pull up
people. It 1s our responsibility and we shall
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try our best to see that we discharge our
responsibility properly and see that accidents
are reduced to the minimum because we
cannot say that they will not take place at
all. But we shall see that all that is neces-
sary in the interest of safety is done.

SHRI CHAPALENDU BHATTACHAR-
YYIA : Why not import aufomatic moni-
toring systeml ?

SHRI S. MOHAN KUMARAMANGA-
LAM : You made a good speech with
many good suggestions; do not spoil it by
pressing your point. We have taken note
of all that and we will do our best. 1t is
not use going into all those details now.
T won’t be able to improve the suggestions
by repeating them. As Isaid, you have made
a very constructive speech and made some
good points, permit me to leave your
speech there inall its goodness and not
spoil it by touching it,

So far as the speech of Shri Onkailal
Berwa is concerned—he 15 not here even to
listen to what | have to say—I must say that
it was a very good maidan oration because
he covered everything except the points
involved in the Bill. Therefore, it possibly
does not require any reply. OF course, he
waxed eloguent against natronalisation, the
only natural colleague of tus being Shri H.
M. Patel of the Swatantra Party. How
often the Swatantra and the Jan Sangh go
hand in hand nowadays and that probably
is the justification for the eloquence which he
used, unfortunately mistakenly against
nationalisation.

1 would like persons not to make general
charges about Congressmen making money,
about their party making money and so on.
If they have got a specific charge, let them
make it. What is the point in making
general charges. Each one can bandy
words like that all the time, I thought we
were members of a scrious assembly doing
serious work. If they have charges, let
them be specific and let them be categorical
and then they canbe met. But where
do general charges take us I do not think
they either help this House or clucidate
problems faced in the Bill,

Finally, if I might just refer to the question
of the Haldia-Barauni pipeline 1aised by
my hon., friend, Shri Indrajit Gupta
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according to ow understanding, there
i8 no question of the coal mines being
g.ﬂmdbythnpipaﬁnna:uiubbrmh
is being worked out in consuitation with
the Ministry of Petroleum and Chamicals
s0 that coal is extracted with the maximaum
of safety and pumping of oil is not diar-
qpud. We do not want to consider the ques-
tion of shifting it because it will imvolve
enormous cxpenditure, We think we ahall
be able to manage the exploitation of our
coal reserves without doing any harm so far
as the location of the pipeline is concerned. T
do not say it is a definative final decision.
I say this our approach and we would like
to be able to manage without having to
shift it becauss it means extra expenditure.

DR. RANEN SEN : Only two crores of
rupees are involved....

SHRI S. MOHAN KUMARAMANGA -
LAM :Let him keep 1t 10 himself, We
have got our assessment of the situation
and wo have proceeded on the basis of
assessment made by technical officers
who have no particualr axe to grind in
this matter. I have no doubt that whatever
decision we have come to will be one which
will safeguard both the passage of the oil
through the pipeline on the one hand and
the maximum optimum caploitation of the
coal reserves on the other.

I think I have covered all the points that
have been raised by the hon, Members,
and I have tried to reply them, Even if
I have failed to, I can assure them that
all the points will be taken in to consider-
ation and whatever steps that we have to
take on the basis will be taken and we will
certainly implement them.

With these words, I commend the Bill
to the House.

MR. CHAIRMAN : The question is :
“That the Bill to provide for the 1cquisition
and transfer of the nght, title and interest
of the owners in respect of the coal
mines specified in the Schedule with a view
to reorganising and reconstructing such
coal mines so as to ensure the rational
co-ordinated and scientific development
and utilisation of coal resources consis-
tent with the growing requirements of
the country, in order that the ownership
and control of such resources are vested
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in the State and thereby s0 distributed
as best to subserve the common good,

MAY 14, 1973

(Nationalisation) Bill 1 3'6

MR. CHAIRMAN : I am putting
all the amendments to the Schedule.

and for matters connected therewith, Jv)

incidental utweto, be taken into consi-
deration”,

The motion was adopted.

MR. CHAIRMAN : There are no
amendments to clauses 2 to 35, I shall
put them to the House. The question is :

“That clauses 2 to 35 stand part of the
Bill.”

The motion was adopled.
Clauses 2 to 35 were added 1o the Bill.

The Schedule

MR. CHAIRMAN : There are amend-
ments to the Schedule.

SHRI S. MOHAN KUMARAMANGA -
LAM : 1 am moving all the six amend-
ment-,

Page 25, line 40, in column 4, against
sctial No. 300, —

Jor “(Under dispute)” Substitute-
“(Ownershup  under  dispute)”. (1)

Page 25, hne 49, in column 4, against
serial No, 305, -

for *(Under dispute)”  substitute—
“(Ownership under dispate)”, (2)

Page 26 for the entries in columa 4,
against serial No 318  (Rauta)
Substitute -—

“(Ownership under dispute)”. (3)
Page 27, for the entries 1n column 4,
against serial No. 147 (Damua)
Substitute —

“(Ownershup under dispute)”. (4)

Page 27, for the entries in column 4,

against serial No. 355 (Kalichhapar).
Substitute **(Ownership under

dispute)”. (5)
Page 39, in the entries in column 4,
against serial No, 678,

Omit “Vested in Government”. (6)

There are small amendments and they
relats to matters in issue in court and
there may be some confusion unless the
ameadments are accepted by the House,

The question is *

Page 25, line 40, in column 4, against
serial No. 300,—
Jor “(Under dispute)”  substitute—
“(Ownership under dispute)”. (1)
Page 25, line 49, incolumn 4, against
serial No. 305,—

Jor “(Under dispute)”, substitute—
“(Ownership under dispute)”. (2)

Page 26, for the entries in column 4, against
serinl No. 318 (Rauta). substitute—
“(Ownerstup under dispute)”.  (3)

Pagce 27, for the entries in column 4, againsi
serial No. 347 (Damua), substitite—
*“(Ownership under dispute)”. -~ (4)

Page 27, fir the entries in column 4.against
serdl No 355 (Kalichhapar)

substitute  “(Ownership under  dis-
pute)”. 5)

Page No. 39, i1n the entrics in column 4,
against serial No. 678,

onut “Vested in Government,”  (6)
The motion way adopted

MR. CHAIRMAN : The question i :

“Thut the Schedule, as amended,
stand part of the Bull™

The motion  way adopted.

Tiwe Schedule, as amended was added
to the Bl

Clause 1, the Enacting Formula and
the Title were added to the Biil.

SHRI S. MOHAN KUMARAMANGA-
LAM : Sir, | move :

“That the Bill, as amended, be passed.”
MR. CHAIRMAN : Motion moved :
“That the Bill, 3> am:nd:Jd, b: passed.”

oft T faww (amew) - qwmefy
g, & ATE JAT ¥ WA
el AT ¥ qF T qAT g g |
IR dIT W H g wgr
foorst o0 ®r ey frwr @ &0
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AW P W ST wifge fe
oy mww wal & e T B @ 80

A Iwx AW AN € wg § @
wow A e 8, @y

Feqee Ay gar® | F oA STEAT B
fF wwar o fagr saeqr
& T 3T | WW WY EIERT AT
goT & Iud WX § IRy A7

SHRI 8 M BANERJLE (Kanpur) Sir |
would only invite your kind attention to one
of the very important matters which have
been raised by Mr Vikal Whether it 1s Delin
or Punjab or Haryana or Utter Pradesh,
places beyond Mughal Sarai are not getting
adequate coal I am not telhing you some
thung without ascertaining tacts Supposing
they allot 2,400 wagons per month hardly
200 wagons are being given, wath the result
that theie 15 power shortage, therc s
shortage of coal and hence the injdustrics
are suffering

17 hrs

For domesuc consumpiion  voking
coal 18 not at all availible and kerosune oil
s not avallable Lven for industnal won
sumption coal has become mmpossible to
get s 1t a faut that this1s duc to nonavaila
bility of the wagons and coal could not be
removed from pitheads and therc 1 no
propet coordination between the Mimstry
ot Steel and Mines and the Ministry ot Rail-
ways? Iy 1t the result of this non coordination?
What are the reasons ? I can understand
that the old employers are trying to sabotage
1 know the enemies of nationahsation
I must congratulate the hon Minnter
for counteracting their propaganda But
there 15 shortage and [ would like to know
the reasons There 15 shortage in the whole
ol nporthern regon IFf this  continues
{ doubt very much whether small Indostrial
umts or large mdustnal umts are likely
1o funcuon. With these words 1 support
mel!dlmdlshoddltkcthehon
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Minister to assute that the nothern region
will not suffer becausg of lack of coal

SHRI P M MAHATA (Bhavnagar)
The hon Minster has covered almost all
pomts rased by hon Members durmg
wounse ol the first reading of the Bill One
point which was raisced by me and Shn
Indiapt Gupta was not replied to by hm
That 15 about the amount mentioned 1n the
Schedule That amount © determined
on rational formula or suentiic data
and I would request huni to clanfy the point
how they have come to the conclusion
n fuung up thc amounts to the various
companies [ had specifically pointed out
that the amount given to the foreign
dominated ompanies are a lot 11010 higher
than the indigenous companies

SHRIK S CHAVDA (Pat11) The As
socidated Cement Factory 1t Sevuli in Guja-
rat was closed down due to the nonavailab:
ity of coal The factory produccd about
a thousand tonnes per diy  There 1s acute
shortage of cument I should like to know
from the hon Mimister when the supplies
will be resumed to the factory

SHRI MOHANRAJ KALINGARAYAR
(Pollachiy We do not gut suflieent coal
in the south I would request the Minister
to reslore tegular coal supply to Tamil-
nadu 1n  woordimition with the
Raillwiy Minitry Due to lack of coal
many industries are facng closure Not
only that, there 15 4 powur cut to the extent
of 75 pur cunt 1n Tamuln du because there
i no coal Therv s 1 power crists also
We are s0 far away from the marn coal nunes
and we should b given good preference
and coal should he  suppli d regularly
to Tamilnadu

st dto WMo yww (WgUEW) :
w fadms sFrgwaagwdq 7@ €
AT oF @ WO WS TR AW
oy § 1 W AW WA wfam
ot & feg s s fear ot
w & 1T g e e
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[T dio stro TH]
T o7 § m & fafwsa sy &
fo &1 Seme aga g AT MR
f‘awm”'rmam-—r g9 & FO A

# arfganfe #=r g€ & fE=rs v
et ﬁaw—ﬁﬁr el g oy
SN IET 92 ™| & 0 F o
g S § AN GANTT SR
AR ZH FTO & | AA AGHA AT @
fr fow wa & Faa ot @@ @
TLAF gaAT & W9 A & JT
Faur dex F fou gdrer § @3y
WA E AR AE K Agd g Srar
g AR Fgem AR AG wW SAvar
2| T WA FT 4g & &
Tk @m fafew grag § ok
Tay § fFewsa g & Aad,
g F1% 3@ fams adi asar d an
F4T 98 IH FIXU F @2 fF qA9-
de  Sifs qua #a @EIdE #
gfafed & o, ¥ 38 =09 F7 Far™
FA & fag garaw 7 faadr gwaan
gt fgardt =g, fSaar samg
fear wifge ag 7&8f fear @ €7
FIROT BT T AMFTINA Frad AT
AT 2 R ©TF-E1T ¢ AR AT
faaor auqear g9 #ar qfeqr 2
FAIIA DA & AR F agq a6~
wifsfer s < & | <fwz a9 fza
g R SAr ge A IAEY
AE@FATHT  F AL FqAT G
froem 1 TR EfF wA e 7
qdr WEIRA A I A TF A FI
HTIITT F2 & F1aeT FT ST FHT 29 99

a1 g1 TE 3 98 Wi & T EN |

SHRI SAMAR GUHA (Contai) : Sir, I
want to draw the attention of the hon.
Minister to one thing. I was not here in
this House actually since I was busy in the
committee meeting, Perhaps this question
might not have been raised. That is re-
garding coal shortage. Yet, I wish
to diaw his attention about the scarcity ang
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shortage of coal which is affecting the p
railways and other areas—industria

duction as also household consumpt
This is a challenge to your concept of nat)
nalisation or socialisation. d

Finally, I want to know from the Gov
ment whether they have set up any spet
cell at least to meet the typical probles
Initial take-over is an important problem.
Vested interests are there and they
try to sabotage that by all means.
want to know whether the Governmznt
is going to set up that cell at least to
over the initial critical period in regard to
the scarcity and shortage of coal and conse
quential rise in price of consumer items..
particularly, with regard to coal, to the rail-
ways as also to the thermal power stahon.
This is one question. The other question
is this. The hon. Minister must have seen
in the papers that the president of the Hind
Mazdoor Sabha made a complaint that about
50,000 workers of the coal-mining indust-
ries are going to be out of employment
because some of them are either on a contract
basis or on temporary employment. T do
not know, why. How is he going to absorb
these 50,000 workers in different fcoalmi
and utilise their services so that at least
there may not be any dlscontentmem
or agitation among them ?

My other point is about the trade unio;'l
organisation. I raised that point also. That
was about the participation of workers
in the industry which will create a sense
of ownership among them so that they
know that nationalisation does not mean
bureaucratisation. That dozs not m2an that
this has bezn transferred from the private
own:rship to another invisible owazrship
called the State ownership. They have
also a role in it, and that is a absolutely
essential for the production as also for the
maintenance of peace in ,the mining areas.
This may also create a
participation 4 among the
What is the criterion for ascertaining
the amount to be given to the =
different coal mines ? s any consideration
being given to small coal mines, the owners
of which have no other source of income ?
There are many big coal mines which have
other side industries also. I am not referr=
ing to them. I am referring only to these
small mine owners who are entirely depmd
ent on the mines for their livelihood, Is
any special consideration given to them?
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Lastly, some Congressmen themselves
bave been, unfortunately, trying to create
the impression that nationalisation means
statisation which means Congress rule

and, therefore, monopoly control for
INTUC trade union in the coal mines.
In order to remove any such misgivings, all
trade union should have fair representation
and membership and fair deal from the
side of the government in all the national-
ised mines.

o $orw (vt afrwr) : wwfa
agrw, # oA wgn § oW
FarR ¥ fagrfra frdfea e &
TsEETn feard, A Ter v dfew
ATET T THaE w@ ol
I¥ FIaLag fravar #f5 afw e
FT FRET AT AN AN F FH

F froqer figdee W@ @ W
w|IyAT TIAE FLRE |

SHRI S, MOHAN KUMARAMANGA-
LAM : Mr, Chairman, Sir the principal
burden of all the contributions that have
been made at this stage has been regarding
distribution and the weaknesses is that.
I have alrcady dealt with that in detail
when I was replying to debate carler.

Shri Banerjee spoke about * what was
happening beyond Mughalsarali. I find
that he is not here. I do not understand this
extraordinary practice of members raising
questions and disappearing, He is not—here
to hear the reply to the point raised by
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him. Coming to his point, it is no doubt
true that we are having difficulties. I can
only say that we are trying to do our best.

I think it was Shri Samar Guha who
said that a special cell should be set up
to tide over the critical period. 1 am not
sure whether the special cell is really
necessary. What is needed nowis close co-
ordination between the Department of mines,
the CMA and the railways. I do not think
that the setting up of the special unit is
going to help us in any way.

My hon. friend, Shri P. M. Mehta
raised the question of compensation, I
thought I made the position clear. We have
proceeded on the basis of the valuation
of the physical assets of the coal mines on
the one side and the valuation of stores and
stocks on the other. We have made a valu-
ation of these and, on that basis fixed a
reasonable amount and as compensation.

I do not think there 1s any difficulty.
We have not procecded on the basis of
the paid up capital or the loans but purely
on the basis of the valuation of the physical
assets of each mine,

Naturally, some of thc mines which
were looked after much better then other
are getting more. 1 do not think therc 15
anything unreasonable about it. I can assure
you that no bias has been shown, whether
a mine is a foreign-owned or a non-foreign
owned. We have proceeded strictly on the
basis of fair evaluation made by teams
which have worked together as a single
team. It is on the basis of the value of each
piece of machinery. I do not think any
mjustice has been done,

One hon. Member raised the question
of the A.C.C. factory being closed down,
We have not reccived any information
about it. If the hon, Member could kindly
give inforiation about it 1 will look iato
1t and sce what can bedone. It has been
brought to my notic for the first tme,
There were certaun textile mils in Baavnagar
which were facing coal diffizulty. Wa chazked
on that immzdiately coil was supplied to
them. So far as thss factory is concernsd,
I am not aware of th: datails, If h» cin
give m> the dotads, [ will chezk up and
look in to it.
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Then, my hon, friend, Shri Mohanraj need
worry about Tamil Nadu. I am as worried
as he is. It is not his exclusive monopoly
or that of the party to which he belongs. We
both come from Tamil Nadu, We will see
that as best is done to Tamil Nadu as
to other States. No discrimination whatso-
ever. Let me make it quite clear,

About the workers going out of Employ-
ment~Shri Samar Guha mentioned about
it—I do not think that this figure of
58,000 is entirely correct. 1 hve not received
anything on that basis, So far as 58,000
workers are concerned, he should rest assured
that we are not victimising any section,
There will bc no monopoly for one trade
union, He wants creative participation
of workers. S0 do I, When all trade unions
arc at logger heads and they continue to
be so in the coal fields, it is very difficult to
otganise a proper system of creative particip-
ation, He is charging the INTUC for doing
something and the INTUC is charging
some other organisation. So it goes on,
If they come to an agreement between
themselves, then creative participation
will certainly be possiblc.

1 think this covers all the points raised.
I commend the Bill to the House.

MR. CHAIRMAN : The question is ;
*“That the Bill, as amended, be passed”

The motion was adopted.
17.27 hrs.
CINEMATOGRAPH (AMENDMENT)

BILL
MR. CHAIRMAN : We will now take
up further consideration of the following
motion moved by Shri Dharam Bic Sinha
on the 20th February, 1973 namely —
“That the Bill further to amend the
Cinematograph Act, 1952 as passed
by Rajya Sabha, be taken into conside-
ration.”
Shri Dhandapani-- absent; Shri
Manoranjan Hazra.

*SHRI MOHANRAJAN HAZRA (Aram-
bagh) : Mr. Chairman, Sir, in film termino-
logy this Bill may be called a rush print,
I regret to say that sometimes this Bill is
sought to be extended to the State of Jammu
and Kashmir. Sometimes again it is said
that it is not to be extended to Jammu and
Kashmir. We find there is no effort on
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the part of the Government to bring forth
a comprehensive Bill. Sir, the parent Act
itself is outdated. What good can come
out of it in the present olrcumstances, I
fail to understand, Sir, I want to piace a
few things before the House in this cohtext.
We have learnt from newspaper’s reports
and from the report of the Wanchoo Com-
mittee that there is about 7500 crores of
black money in existence in the country
today. In the field of film industry we
find that the big sharks escape the Governe
ment’s attention but the small producers
face great inconvenience. At first there
was a tax of 15 Paise on raw films. That
was increased by 35 Paise and made 50 Palse.
As a result of agitations and the efforts
of the Members of this House, the
Finance Minister has finally agreed to bring
the tax down to 30 Paise. Even then it is
higher by 15 Paise to the earlier tax. As
a result of this the small producers will not
be able to make their contribution in the
production of films, Therefore il is impera-
tive that all taxes on raw films are abolished.
That may help the small producers Lo sur-

vive in the industry. These smaill pro.
ducers have got constructive and artistic
outlook. It is they who produce classic
films. Only the other day the hon. Minister
provided us an opportunity to see a film at
Vigyan Bhavan, the film was “Atithi" by
Rabindranath Tagore. There is no person
in our country, nay, in the entire world
who will not derive sublime satisfaclion from
witnessing this film. But this film is not
one produced by the big producers, There-
fore, I will request the hon, Minister to bring
forth such a Bill whereby we may turn the
film industry in a national industry. Sir,
thirdly [ will mention that in West Bengal
there is a system in vogue which is called the
house protection system. Some time back
I ashed a supplementary question to the
Minister whether he is inclined to abolish
this house protection system. Perhaps
he did not follow my question correctly
because it was apparent from the fact that
he gave an unrealistic answer to my question.
sir, I will state briefly what is this house
protection system, When the producers
producs some film and give it to the exhibi-
tors at the cinema house, the cinema house
owner demands a fantastic amount from the
producer for exhibiting his film. This
system resultsin the cinema house owners
pocketing a major share of the profit from

*The Original speach was delivered in Bengali.
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the exhibition of films and the producer
or the workers get litile or no share of it.
In reply to my question the hon. Minister
had said that the situation will improve
if we have more cinema houses, Sir, it is
like saying that we should have more of
police stations when the question is put
why the rate of thefis, dacoitics and other
crimes are on the increasc. Same type of
logic was apparent from the Minister's
reply. T will therefore request the hon.
Minister to bring forth a Bill which will
provide inter alia the abolition of this house
protection system.

Sir, now [ will raisc another sciious issue
we see the working of the film producers
even the Government film producers like
the film division we will have to hang our
heads in shame. Sir, I had visited the Film
Division Auditorium at the Asia 72 Fair
on three occasions. We all the time shout
that ours is a sccular countiy but Sir, in the
film that T saw at that fair only one minat
of the Taj Muahal was projected for one
second only. In one second only onc and
half feet of film can be projected. It gave
the impression that we don’t have muslims
in our country and we have no muslim cul-
ture and architecture. Sir, it is very unfor-
tunate that we claim to be a sccular nation
but in films we do not portray the culture
and traditon of the minority communities.
Sir, T will now mention that the Khosla
Commission has raiscd some issues about the
sensoring of films. What for this sensor?
Sir, the sensor may have only one object
in view and that s political object. There
cannot be any other objective h;:forc
sensors.  Sir, if any vulgarity is depicted in
the films, it can be checked under other laws
which exist for the Suppression of vulgarity
or immorality. I can understand if some
check is imposed or objections raised when
a film is in the process of production. But
to apply the Scissor after the film has been
made at a high cost does not have any mean-
ing. Then Sir, the workers in other indust-
tries have some rights in those industries
however small they may be. But the work-
ers in the film industry right from the camera
man to the poster boys who work so hard
have no law worth the name to protect
their interests or Lo look after their emolu-
ments and security of service. Such legis-
fation is dircly needcd. Recently the film
artistes and film producers etc. from Bom-
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bay and Calcutta met me and the Hon
Member Shri Dinen Bhattacharyya., They
narrated their woeful tale to us. They
are unable to produce good and artistic
films for want of funds and they are moreover
groaning under the back breaking burden of
taxation. T know that this Bill is going to
be passed any way by virtue of their massive
majority. Moreover there is not much
in this Bill which may invite opposition*
T will therefore urge upon the hon. Minister
to bring forward a comprehensive Bill
which may endeavour to modernise the whole
working of the film industry. You take
steps in matters of film industry without
having intimate knowledge about the work-
ing of this industry. Had you been fami-
liar with the subject you would not have
brought this Bill in a slipshod manner. Sir
I am grieved that the Ministers in our
country are Jack of all trades but master of
none. They have scant knowledge about
the subject they are dealing with. That is
why we find casual steps are being taken
by the Government to do patch work:
No comprehensive steps are taken which
may producc lasting results. Therefore,
you will have to gain intimate knowledge
about the film industry. You will have to
learn their sorrows and sufferings. Them
only you will be able to take right steps
to improve the conditions in the industry.
It is not enough that you only get entertain-
ment from good films but you will have to
sec that side of the picture which depict the
difficultics, miseries and sorrows of those
who produce the film to make you happy
while thcy themselves wecp in agony.
With that Sir, I conclude my speech.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : This is the second day that
we arc discussing this Bill. On the first
day when we discussed this Bill that is, on
the 20, the few hon. Members who spoke
on that day, along with the membe:ss who
spoke to-day, have made some general ob-
servations on the state of the film industry.
Basically this Bill has been generally wel-
comed by all sections of the House.

This Bill is related only to the extension
of the present Cinematograph Act to Jammu
and Kashmir but I accept the desire of most
of the Members that thcre should be a
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{Shri Dharam Bir Sinha)
comprehensive Bill. In fact, we have com-
pleted most of the preliminaries connected
with the said legislation and I am sure that
when we come with that the legislation be-
fore the House, the whole House will sup-
port that legislation which follows basically
the report of the Khosla Committee on
censorship and we are trying our very best
to come with that legislation before the
House.

S0 far as this Bill is concerned, as I said
this Bill merely extends the scope of the pre-
sent Act to Jammu and Kashmir, I am
sure that while waiting for the more com-
prehensive Bill, the House would permit us
to extend the law relating to censorship
which is prevalent in the rest of the country
to Jammu and Kashmir also.

So far as the basic problems of the film
industry are concerncd, since under your
direction, I have only a very few moments
with me, I will not be able to deal with them.
But I can assure you that importance of
film medium as a powerful medium of
both mass communication and personal
expression is accepted and the Government
is considering a broad, comprehensive film
policy under the guidance of my colleague,
Shri Gujral, and will be able not onlyto
help the film industry as such but also
help to give the Indian films an identity.
.And the crisis of identity through which the
Indian films arc at present going through
at the moment will not last. We are certain
that as soon as we are able to have this
comprehensive policy implemented at diffc-
rent stages, thus crisis of identity of Indian
films will be solved and the new film-makers
of the country who are able to receive emi-
nence not only in the country but in other
countries as well will be able to give India
the films that it deserves.

Sir, T commend the Bill.
MR, CHAIRMAN : Now, the guestion
.

“That the Bill further to amend the
Cinematograph Act, 1952, as passed by
Rajya Sabha, be taken into consideration.”

The motion was adopted.
Clause 2—(Amendment of Section 1.)

MR. CHAIRMAN : There is amendment
No. 3 to Clause 2. Are you moving it?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJ-
RAL) : Yes, Sir.

Amendment made
Page 1, line 13—

Jor *“1972" substisuie *1973" (3)
(Shri I, K. Gujral) :
MR. CHAIRMAN : The question is :
“That clause 2, as amended, stand part of
the Bill.”
The motion was adopted,

Ciause 2, as amended, was added to
the Bill,

MR, CHAIRMAN : There are no amend-
ments to Clauses 3 to 5. The question is :

“That Clauses 3 to 5 stand part of the
Bl

The motion was adopted.

Clauses 3 to 5 were added to
the Bul.

Clause 1—(Short title)

MR. CHATRMAN : On Clause 1, there
is an amendment. Are you moving it?

SHRI I. K. GUJRAL : Yes, Sir.
Amendment made :
Fage 1, line 4,—
for “1972" substuute 1973 (2)
(Shri LK, Gujral) :
MR, CHAIRMAN : The question 15 :
“That Clause 1, as amended, stand part
of the Bill.”
The motion was adopted.

Claused 1, as amended, was added to
the Bill.

Enacting Formula

MR. CHAIRMAN: For the Enacting
Formula, there is an amendment. Are
you moving it?
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SHRI 1. K. GUJRAL : Yes, Sir.
Amendment made :
Page 1, line 1,—

Jor “Twenty-thind" substitwic * Twemy-

fourth™ (1)
(Shri LK. Gujral)
MR. CHAIRMAN : The question is :

“That the Enacting Formula, as amended,
stand part of the Bill.”

The motion was adopted.,

The Enacting Formula, as amcnded,
was added to the Bill.

The Tule was added to the Bill.

SHRI DHARAM BIR SINHA : Sir,
T beg to move :

“That the Bill, as amended, be passed.”
MR. CHAIRMAN : The question is :
“That the Bill, as amended, be passed.”

The motion was adopted.

17 33 hrs.
APPRENTICES (AMENDMENT) BILL

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) : Sir, I beg to move* :

“That the Bill further to amend the App-
rentices Act, 1961, as passed by Rajya
Sabha, be taken into consideration.

Since this is a non-controversial Bill and
as Members are inclined to pass it without
any discussion, T do not want to make a
speech ...... (Interruptions).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMATAH) : This is a non-controversial
Bill. Everybody is agreed on passing it.
The House may be kind enough to take it
up. (Interruptions) .

SHRI S. M. BANERJEE (Kanpur) :
We are prepared to discuss it provided the
Half-an-Hour discussion is extended to one
hour. Let the hon. Minister agree to it.
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MR, CHAIRMAN : No, please. Half-
an-hour will mean half an hour. Without
notice, it is becoming a practice now to it
late every time,

17 -34 brs.
HALF AN HOUR DISCUSSION

REQUEST BY CONFEDERATOIN OF CENTRAL
GOVERNMENT OFTICFRS'  ASSOCTATION
TO THE PRIME MINISTER FOR PAIR SCRU-
TINY OF PAY COMMISSION'S REPORT.

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, I rise on a point of order,
T do not agree to the procedure. Already
Mr. Speaker has admitted one Motion under
Rule 184, Thisis regarding discussion on
the Pay Commission’s Report. The dis-
cussion today is Half-an-hour discussion
on the same issue. You may kindly see
the conditions. You may kindly see under
which condition, Rule -184 Motion is admit-
ted by Mr. Speaker. (Interruption). After
fulfilling so many conditions a motion for
discussion was admutted on 7th May.
Now you are making a farce of it by admit-
ting it as a Half-an-Hour discussion. What
is the fun of playng with the lives of lakhs
of government servants?

SHRI S. M. BANERIJEE (Kanpur) :
This morning when the hon. Speaker was.
in the Chair some of us pleaded for convert-
ing this Half-an-Hour discussion into a
one-hour or one-and -a-half hour discussion.
I could understand the difficulties of the
Finance Minister as he cannot commit this
way or that way, because the entire recoms
mendations of the Pay Commission are
being discussed, But, Sir, he will reply
to the Half-an-Hour discussion. So,
whatever reply he gives to the Half-an-
Hour discussion, the same reply may be
given for the discussion under Rule 194,

MR, CHAIRMAN : I do not know what
time will be fixed by the government
for discussion. I am sticking to this Half~
an-Hour discussion, I will consult the
Table and if the hon. Speaker has givea any
other order I will convey it to you., I will
convey your wishes to thelhon. Speaker,
but Half-an-Hour discussion is a Half-
an-Hour discussion.

*Moved with recommendations of the President.
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SHRI S. M. BANERJEE : Sir, we were
told that Minister is unable to reply. For-
tunately for us the Minister for' Parlia-
mentary Affairs, the Labour Minister and
the Finance Minister are here, If all -the
three Ministers agree, let them have a
patient hearing,

(Interruptions)

AN HON. MEMBER : Agrez 1o one
hour, Sir.

MR. CHAIRMAN : No, pleass. Half
an howur is half an hour,

SHRI JYOTIRMOY BOSU -(Diamond
Harbour) : May I make a submission?
On various occasions, half-an-hour discus-
sion has gone even to one hour, Thercfore,
1 would submit that you may allow the spon-
sor of the discussion to make a slightly
longer speech.

MR. CHAIRMAN : We are starting
this discussion at 1740 hours, and I shall
adjourn the Housc exactly at 18-10 hours.
That is all. I shall not go against the
rules.

Ishall put the hon. Member's case
before the Hon. Speaker tomorrow.

SHRI S. M. BANERIJEE : Unless I am
physically thrown out of the Housc tomor~
row, I shall see that no proceedings take
place tomorrow.

MR. CHAIRMAN : Half an hour is
half an hour.

SHRI DINEN BHATTACHARYYA :
You may kindly issue a direction ......

MR. CHAIRMAN : I have no powers
to issue any direction.
' (Interruptions)

SHRI SAMAR GUHA (Contai) : May
I make an appeal to you ? The problem
will be solved this way. Usually, it happens
that half an hour goes to 45 minutes or even
one hour. So, I would suggest that you
may adopt & via media. Otherwise, you
know that it is a very explosive issue.
You in your wisdom may extend the time.

MR. CHAIRMAN : [ cannot exten
half an hour to one hour. .

SHRI SAMAR GUHA : You can extend
it, to a certain extent, as you havo usuajly
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MR. CHAIRMAN : Now, Shri Bhogoe

ndra Jha. o R
SHRI BHOGENDRA JHA : I wish to

make just one submission that.in place of

four guestioners, you may allow the Member
who are present here ........

MR. CHAIRMAN : No, I shall not go
against the rules.

SHRI DINEN BHATTACHARYYA :
It will be sheer injustice to the employees.
There must be a full-fledged discussion,

PROF. MADHU DANDAVATE (Raja-
pur) : If you go through the report, you will
find that even to point out the inadequacics,
more than half an hour will be required.

(Interruptions)
MR. CHAIRMAN : Hon. Members

¢an raise it tomorrow, Now, Shri Bho-
gendra Jha. i

oft Wi | (SR C waTfE o,
TR T A %y foe %y adfy &t
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FBT quEd A g O W)K&



153 Re Disc on Pay VAISAKHA 24, 1895 (SAKA) Commission’s Report 154

wET W AW oA @ f, e
W @R A ¥gq www fgar Q1
gay & w1 owar gt 4 fr

R A7 €3 | THAW AW I8 @0 3
gt ¥ Y FT @ F OFAArQ
AW F AT AT T8 4, Wg 99
AN FT AMET W FHRGAA &
f& 19 faawe, 1968 F1 W1 AW
ot oF ww gEaw ¥ few
AT gTr qr foad faems g@T A
T FANG  @qr w9 9,

foqr, oY 3@ &AM F FW F
qw F ofeadw @ * g wEwar
& 1 g7 g9 Y & 9 aw & fa el

qF@C F AW G §, A
w6 afer gaiw ¥ avfy wE e
g f ¥gm w1 SR
I Afdy N T FQT )
I Hfed) T IR F gEE I/
fd & 1¥ER ¥EAW T wAAT
@ oam oAl gk W
W § N § TR A A
¥ oA,

A A WragaaeE § 1 3A &
T AT ¥ ogw ga w & TR
T AT qOrAT araqE gt @n
¥ AT F A A7 AR qoEr
T T AT FAw SwrER e
# fao, FAX amw F7 WY @A &
frg, == Ay A F fag
Fa@ oo Yo THo M Arfo Yo 7o
FY THGAT & AW T GAEA ALY
a7 AFqr & Ao FImw F v &_
faq sy o St ewry aArded 1
& IEEY JuEm A€ ¥y 9T oA R
Ffa o ¥ oAEw & oofadew 3
ITHr QAW T Iear AT ¢ |
WE TAY gAT A ¥ oot W
R qArEE W1 § S Wl
fraer g 7§ @ ¥ Auwy @
frgar? A wga a1 e frar
T 2, AL AT wTAW 4 @ wfa-
¥gq Fafa Fer A frarg
ag fad @ vaF g afes fow faww
#T N ZH 97 7T &, XA F F@Ar =gq
2 wi IgFT AT A AR T ALEAE
g% afy g w7 fawm ¥ FTaoeT
Faft @ 7 wAGAAT gRT 1
gfee ¥ Avrame & fr g o A A
afad S AEEE AW @ ST g
g ' gafer gAY FHGHT WAHT
A wTs § e afs wra qE
q opee w7 ¥ 37 A fean @1 @A
2 fir sy o7 g apfaad T TR &
Tga ¥ gUwAl #, aga ¥ gewAr A
gTd ot &A@ & afr )

X Fa AT A A 7T ¥

“Government has to take
note of 1ts dual role both as a supreme
authority responsible for the govern-
ance and the development of the cou-
ntry A common wags policy should
be evolved for public sector under-
takings aad an effective coordinating
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[t Wi w)
machinery should be established to
ensure that the pay scales in a public
sector undertaking do not go seriously

out of line with those mn any other
public sector undertaking under the
Government"
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woft, wfe dw W fex gt feaa
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SHRI S. M. BANERJEE (Kanpu).
Mr. Chairman, Sit, the hon. Fmance Ministet
5 fully aware that this parucula; Pay
Commission’s repoit has come as the biggest
disappointment for nemly 28 lakhs of
Central Government employces ; not only
for these 28 lakhs of Central Government
cmployees, but alko for the personnel of
the army, navy and air force who aie lius-
trated cqually,

The whole point, was thdt we were so
happy that the question of a necd-based
minimum wage ws included in the fesms of
relerence.  We pleaded with the Pay Com-
musston—all  o1ganisations— that at  Jeast
Rs. 250 should be fixed as the munimum,
need-based wage, and this was based on the
unanimous recommendation of the 15th
Indian Labour Confercnce ; they had been
moderate enough to basc it at Rs. 250,
although it came to Rs 324 pat month.
We expected at least some jusiice from the
Pay Commission only because the terms of
preference were broad and they took full
three years to submut theirr report. Do
you know the amount that has been spent
on the Pay Commussion ? In 1eply to a
question in this House it was stated that the
Government had spent Rs. 74 lakhs on the
Pay Commission by way of wages and othet
charges. What was the net result? Utter
confusijon and confusion worse confounded.
Nobody 1s happy to-day except some LAS.
Officers. Not that I have a grudge against
the I.LA.S. Their salary has been increased
to' Rs, 700—1300 from Rs. 400—900.
The minimum gam is Rs. 300 pet month.
Herc what 1s the rise? Rx, 185/- 15 the nuni-
mum. Previously it was Rs. 141 includ-
ing all allowances and after threc intaim
reliefs of Rs. 15, Rs. 10, and Rs. 7, it has
opme to Rs. 171. 1t is less than what class
IV employees get in public sector under-
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takings. Take for instances the Hindustan
Steel, there the Class IV employees gets
Rs. 246; in H.A.L. he gets Rs. 210, in ano-
ther organisation he gets Rs. 196 and in
H.E.C, he gets Rs. 210. In banks it is more
than Rs. 300. They are also nationalised
banks. But the Cential Government ems
ployee has been given Rs. 185-220 and
class III cmployces Rs. 260-350, They
form 84 per cent of the total. They form
the back bone of the Government. The
Government of India rests on the shoulders
of the Class III and Class IV cmployees.
But all hopes of these employees have been
dashed to peices. Today the Central
Government employees of Class 11T and IV
are frowning with anger, Tha line between
hunger and anger is thin.

What is the basis of Rs. 1857 One of
the Members of the Pay Commission, Mr.
Pillai, rccommended Rs, 196.24 on the
presumption that only vegetarian food
should be given to the workers of class
11 andIV. Even that thing has been struck
out by other Members. They say that when
a worker takes up a class IV job, he is &
bachelor; he can start on Rs. 185 and when
he mairies he will be given Rs. 196, The
Cential Government  cmployees today
demand the need based minimum wage,
Rs. 250. This Rs 185 will not be accepted
by the Contederation of the Central Govern-
ment Employees or any other Contral
Government Fmployees Association. But
what about giving retrospective coffect?
The Pay Commission has said that its re-
commendations should be given effect to
from 1=t March, 1973, But the Pay com-
mussion itself has delayed its recommen-
dations by three years. The recommen-
dations 1n favour of the Government emplo-
yees should be made effective from the date
of appointment of the Pay Commission.
People have retired n 1970-71, 72 and even
those who retired on 28th Fcbruary, 1973
will not be entiled to arrears, retirement
bencfits ete. Tt is a gieat injustice to these
employees. Let the  Government start
negotiations with them. These organisa
tions met the Cabinet Secretary recently and
| am happy about that. The Cabinet
Sectetary is the Chawman of the joint
consultative machinery and he bas
not committed himself on behalf of the
Government from that side weather they
will negotiate, They say : we will hear you.
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[Sh. S. M. Banerjee]
Treie is ro questicn of hearing, They
should negotiate with the Govanment
employecs and therc should le a bilateral
agreement on this question becaure the
Central Government employwes thravgh-
out the country are not going to acwpt the
report of the Pay Commussion u: 1t 15, vn-
less it is modified to their advaniage.
18 hrs.

Sir, I do not like to take the iime of the
House, The employees are fuming with
anger. Unless something is done, [ may
tell you that the Central Government
employees are going to raise a slogan ‘eigher
justice or agitation’. I hope the hon.
Minister will kindly do justice to them. Un-
less he gives justice to them and unless the
report is modified to the satisfuction of the
employees, there is going to be scrious
labour trouble throughout the country.

So, I would request the hon. Minister
to call a meeting of the Membcrs of Palia-
ment immediately. If he cannot discuss
that report in Parliament, let him call a
special meeting elsewherc—that is, in June,
and discuss this printed pamphlet which
we have got and have our obscervations as
they may help him in arriving at a decision.
But, under no circumstances should thus
most damaging report of the Pay Commu.-
sion be implemented. It should be scrapped
and bilateral negotiations should take place
ana he employces' views should be taken.
Not only should their views be taken but
they should also be taken into confidence.
What is the use of talking of socialism when
a vast majority of Class IIT and Class TV
employees here are to-day fuming with
anger? Is this the way of socialism?
These are the people who are in the low-¢bb
of the sccicty and they are not in reccipt
of high salaries. Why should the employe-
es, who are drawing higher salarics, be given
a rise of Rs. 300 or so? At least this por-
tion of the report should be amended un-
mediately without delay.

SHRI SAMAR GUHA (Contai) : Sir,
our Government is talking of socialism and
doing justice to the lowest income group of
our people. But, paradoxically, tha Pay
Commission has recommended an increase
of Rs. 200/- to Rs. 300/~ for the sccretaries
and Under Secretaries and—above whereas
for the class ITI and IV employees, they have
recommended an increase ranging from R,
10to0 20. T want to know from the Govern- -
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ment whether—according to their own pro-
fession of socialism-——they are going to
revise the pay -scale of the lowest strata
of Class IIT and IV employees so that thay,
get proportionately higher benefits than
given to the highest salaried employees
of the Government.

Sccondly, Sir, this Pay Commission, you
know, was appointed as a result of the
Central Government employees' nation-
wide strike h.d in 1968 under the leader-
ship of late Shri Nath Pai. The issue then
was the need-based minimum wag, But,
the Commission has rejected that. I want
to know from the Government whether
they are going to revise their attitude and
accept the principle of need-based minimum
wage. The 15th Indian Labour Confe-
rence recommended a need-based wage
of Rs. 314 whereas the Pay Commission
made it at Rs. 185, only on the basis of the
Medical Council's formula of three units
of vegetarian diet. Even that also is wrong.
The Medical Council arrived at the figure
of Rs.196/- based on the three unit formula.
Most of the people in Class IIf and IV are
not wvegetallans but are non-vegetarians.
1 want to hnow whether the Government
ts going (o revise the three unit formula and
accept the recommendations of the 15th
Indian Labour Confeicnce, Also I want
to know whether the Government 1s going
to give ictiospective cflect to the recom-
mendations of the Pay Commussion at least
lrom the date of setting up of the Com-
mussion. Also I want to know the time-
limut when the Government is going to
finalise cxamination of the recommendations
of the Pay Commission, now that a cell
has been set up by them. When is that
cell going to finalise its recommendations
on the Pay Commission’s Report after scrut-
imsing and examining 1t and make its re-
commendations to the Government. I
want to know also the basis of composing
the Government cell to scruitnise and
examine the rccommendations of the Pay
Commission. Who are the persons who
have been drawn from the different servicos,
what is their status and what are the reasons
why those perons have been taken from
those difforent services for setting up the
cell?

Lastly, after you finalise your recommen-

dations you may develop a rigid mind, a
fixed mind, But, before that, will you giv
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an opportunity to Parliament to thrash
out the whole problem, discuss the whole
problem, argue it with the Government
logically, keeping in view your objective of
soclalism, the objective of giving social
justice to the lower strata of the people,
your objective of attacking the poverty
line of our people? Will you give a fair
opportunity to the Parliament to discuss
the recommendations of the Govern-
ment after scrutiny and examination
of the Pay Commission's Report and
before finalisation of their policy towards it?
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Minister opposite who cooperates on many
occasions should be co-operative on this
fssue also and find time for it
pacy, we shall sit tomorrow for 3-4 hours,
‘When Mr, Y. B. Chavan and his Cabinet
célicagues are comsidering the matter,
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that is the right time for the House to diszuss
and give them advice. I do not tnder-
stand why this is not being done. T would
request the hon. Minister, through you,
Sir, to fix 3-4 hour's time for it tomorrow.
We shall sit till 10 O' Clock. It does not
matter, Mr. Chavan, You will derive bene-
fit out of il; don't resist. This Half-an
Hour discusssion is no solution for such an
important thing.

MR. CHAIRMAN : You put your qucs
tion now.

SHRI JYOTIRMOY BOSU : Let us look
at the composition of the Pay Commission
It took 34 years from the date of giving an
assurance on the floor of the House, You
had a Charman who was an ICS man;
you had a Member-Sccretary who was an
TCS man you had another Membor who is
closely related to an IAS officer. There were
two Professors who have becn struggling
hard to get a fair deal for the rest of the
people who have intrinsic power.

Things were not conducted properly in
the Commission. If we go back to the 15th
Labour Conference and the Resolution—
at that time, Mr. Gulzarilal Nanda was the
Labour Minister—and if we take 1nto
consideration the price rise that has taken
place since then, the Guvernment have no
nght to resst the pay rise. They have
totally and utterly failed to control the
price-rice and the erosion of the Indian
rupee. The States and the private sector in-
dustries which are not getting benefit at the
present moment would also be deprived
if the rise is not made suitable and com-
mensurate with the requiremeuts for human
living. The whole effort, as [ can see it, by
the Commission as well as by the Govern-
ment has been to depress the wholec wage
structure. If we look to industry and public
sector undertakings, we find that they get a
lot more than what you arc proposing to
give. ATTUC who are supposed to be, in
many places, your allics, had suggested, for
the engineering industry in West Bengal,
a minimum wage of Rs, 450, and CITU,
to which I belong, suggested a minimum
wage of Rs. 385. The State Government
employees have demanded a minimum
wage of Rs. 250 plus full neutralisation for
the rise in the cost of living index. Govemn-
ment must accept this position and call the
leaders to sit across the tabls and dibcuse
the matter.



165 Appeal o PM.

The terms of referencs of the Commission
have excluded the employess of the Supreme
Court, the Delhi High Court, the Lok Sabha
and the Rajya Sobha. Extra departmental
employees of Posts & Telegrphs numbering
1-5 lakhs, the staff artistes of Al India
Radio, the artists of Song and Drama
Division are all excluded. It is all given in
this Report in Volume I. In the Defence, the
Territorial Army personnel have been ex-
cluded. The defence service personnel
about whom you talk so loudly have been
prevented from appearing before the Com-
mission under the pretext that it will break
the discipline of their service.

Between 1957 and 1971, from the report
it is clear, the total wage bill of Central
Government, as a proportion of the total
expenditure, has recorded a sharp decline.
Mr. Chavan can disputc or agree with me on
this. (Imerruption) In the same period,
between 1957 and 1971, the real wage of
Class TV employees has grossly and greatly
declined. That also, he can dispute or agree
with me,

I want to understand why this Commission
has refused— is it not under Government
pressure ?— to give serious consideration
to grant a based wage. After all, what
can a poor employee do ? Government
has totally and utterly failed to check the
price rise because of its pro-monopoly,
pro-rich people, character, Therefore,
Government is morally and otherwise
obliged to give need-based wage for those
who work for it.

My submission is that they should call
all the leaders to sit across the table and
discuss the matter. Do not go by this
rubbish statement Rs. 185 for a class emp-
loyee; he cannot buy even 15 days’ square
meals by that. Call the Jeaders to sit
across the table and hold a dialogue, come
fo ent'eman’s agreement and decide
the issue.

THE MINISTER OF FINANCE (SHR1
YESHWANTROA CHAVAN) : Mr. Chair-
man, Sir, T have heard the speeches of the
hon. members belonging to different parties
with all the attention and care they deserv-
ed, The hon. members bad a wrong idea
that we were tryingto avoid a discussion.
‘The idea is not to avoid a discussion. We
wanted the discassion to be meaningful
and purposeful, At the present moment,
the Report, as it is well known. ..
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SHRI S. M. BANERJEE : We discuss
so many meaningless things here.

SHRI YESHWANTRAO CHAVAN : 1
do not hold this House in contempt.
Whatever we discuss here, we discuss pur-
posefully. if you are doing it, I cannot help
it. (Interruptions)

Therefore, my plea with the hon. members
would be that it is not Government's inten-
tion to evade a debate because we are cer-
tainly interested to know the different
points of view before Government comes
to any final decision. Therefore, at the
present moment Government is not in a po-
sition 10 express its views on the merits of
the problem that are involved in this.

Why don't you hear me ? I know that
some people have got misapprehensions
about it, but 1 can tell them that they should
not think that they have the monopoly
of the interests of the employees of the
Government. The Government is very
much concerned about the well-being and
welfare of its employees because we want
their co-operation, we want their support
moral support and active support, in execu-
ting our policies. Thercfore, all the issues
that are involved as you know the terms of
reference and the issues that were referred
to the pay Commission were very wide in
there range and were complex in nature.
This time has taken more tims as compared
to the last, Pay Commission because the
terms of reference were wider particularly,
this time they were asked to took mto
the pay scales of the Delence Services
which was never done before.

Some members have made mention
about the differcnces of opinion among
the members of Commission, I think when
you appoint intelligent people....

SHRI JYOTIRMOY BOSU .
character,

Class

SHRI YESHWANTRAO CHAVAN :
they are bound to express their own views.,
..We do not appoint dummies there....
(Interruptions) This is free country, There
were people who represented the economists
and also wanted the representation of the
labour organisations but they could not
agres among themselves to send their
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SHRI 8, M, BANERJEE : We bave
agreed but your Mr A. P. Sharma did not
agree.. (Imterruptions) Whatever itis he
is mot here. So I cannot accept your final
say.

Then a Ex-Supreme Court Judge was the
Chairman of the Pay Commission
The intis that we wanted to see
that the Pay Commission c<ifts  the
differcnt points and takes an objective
view of the problem because it has to face
a very difficult problem, I know it has raised
difficult problems. There are differences
of opinion. There are minutes of dissent
also, But I assure the hon. Member that
we will be consider all those problems
from all the aspects We will certainly
keep in our mind the well-being and satis-
faction of the Government employees.
And this question will be decided not by
any ccll whether created in the Finance
Ministry or any where-¢lse. Certainly, a cell
has been created in the Finance Ministry
but the cell is not going to take the decision.
Not even the Finance Minister is going
to take the final decision. Ultimately, the
decision will be taken by the Cabinet under
the leadership of the Prime Minister. ...
(Interruptions) 'When the Cabinet goes
into this question they will naturally go
into all the wide; aspects of the question.
They will also .go in to pay Commi-
ssion’s majority view and alsotake into
consideration the minute of dissent...

SHRI
rise also.

JYOTIRMOY BOSU Price

SHRI YESHAWANTRAO CHAVAN :
Certainly they will have to take into conside-
ration the price rise also. They may also
have take into conisderation the general
economic situation in the counmtry...
(Interruptions) They will have to take in to
consideration the wider economic itnph-
cations of what we decide. Certainly, when
the Cabinet sits to take a veiw about 1t, it can-
not take a partial view of the matter, It takes
the totality of the national conditions,
both economic and other things.. .

SHRI S. M. BANERJEE : Including
the failure of the Government.

SHRI YESHWANTRAO CHAVAN :
My mainpoint was that there should not
be any misunderstanding about it that some
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officers are going to take & decision abont
it. No one IAS officer or this class or that
group of officers Is going to dominate and
take a decision about it. Ultimately, on
the major questions and even on minor ques-
tions, final viewwill have to be taken by the
Government at the Cabinet level 80 I
would request the hon. Members not
to create an atmosphere of suspicion,
doubt and agitation in the minds of the
Government employees that their problems
are being considered and examined....

SHRI DINEN BHATTACHARYYA :
It is the Commission that has created the
suspicion.

SHRI JYOTIRMOY BOSU :How
much criticism has come in the papers
afler the report of the Commission...
(Interruptions)

SHRI YESHWANTRO CHAVAN:
Why do you ask me questions as to what
newspapers have said 7 It is rather unfair. .

SHRI JYOTIRMOY BQSU : You are
a politician

SHRI YESHWANTRAO CHAVAN :
How can I explain it ?

Now I would request you, the leaders
of the Opposition and Members on this
side also, that we have decided to
consider this problem in a completely
objective manner ...

SHRI JYOTIRMOY BOSU : Would
you from a Parhamentary Committec
to advise you ?

SHRI YESHWANTRAO CHAVAN :
Parliamentary Committee —No...If you
want my answer 1 will say ‘No'........
(Interruptions) In this matter naturally
we will certainly be interested to know
your views.

SHRI DINEN BHATTACHARYYA :
How will you know our views if you don’t
discuss ?

SHRI YESHWANTRAO CHAVAN:
Before we take a decision, we will hear
your views. Processing will certainly take
some time. We will have some opportuity to
discuss, when we meet in the next session,
all the aspects of the problem. I don
want to evade any debate on this question.

-~
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My request to you is this, Don't start
an atmosphere of, some sort of, suspicion
that Government is going to do this or that,
that Government is opposed to the interest
of the government employess and only
the opposition leaders are interested in the
well-being of the employees. (Interruptions)
We are also the leaders of the employees.
Don't forget that, We are the custodians
of their welfare. Last time also, you know,
you misled them; you misguided them.

SHRI DINEN BHATTACHARYYA :
It is a serious question; everybody is ag-
itated.

SHRI YESHWANTRAO CHAVAN :
Mr Banerjee will remember this last time
you misled them and brought them into
difficulties. We got them out of the trouble.

So, Sir, the point is this, As I told you,
create an atmosphere of trust. As Mr.
Banerjee mentioned, the representatives of
the employees wanted to discuss the matter
with the Cabinet Secretary. Now, Sir, we
did not take a technical view about it,
We said, we would like to know their
vicws also, before we take a view on it .

SHRI JYOTIRMOY BOSU: You

take the house into confidence, that is
all that T want.
SHRI YESWANTRAO C(HAVAN:

What elsc am I doing now ? Thisis exact-
ly what am I doing. I am tiying to tell
you what Government's thinking on the
matter is.

SHRI JYOTIRMOY BOSU : You arca
very clever Parliamentmian. .

SHRI YESHWANTRAO CHAVAN :
I do not want any personal compliment
because I do not need it.

SHRI BHOGENDRA JHA :Is there
any time-limit for cabinet decision to
be taken finally ?

SHRI YESHWANTRAOQ CHAVAN : I
can tell you onething. I am not in a position
to say about time-limit, but my understand-
ing of the problem is this. There are certain-
ly some broader issues raised in the Pay
Cormmission’s Report, like Minimum wages,
etc. I do not want to go into details. There
is the question of the Minimum wage.
It is one more question for instance which
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is agitating my mind, your mind, every-
body’s mind, There are certainly some
broader issues and 1 think that it would
be necessary to take an early decision on
those broader issues first. The Cabinet
certainly will engage it self and go into the
broader aspects first, Bul as you know,
that will also take some time. And, I do
not think that will happen before the next
session.

SHRI 8. M. BANERJEE : 1t is the most
important thing, Minimum wage will solve
the problem, I can assure you.

SHRI YESHWANTRAO CHAVAN :
I quite understand your point of view. These
are maiters on which we will have
opportunity to hear your views also.

SHRI S. M. BANERJFE : Not in
Parliament only. My suggestion was outside
Parliament. also.

SHRI YESHWANTRAO CHAVAN :
That is a matter of detail and that can be
considered. It is a dilferent matter. But,
please listen to my advice, This is a Iriendly
advice in the interest of the Government
employees. Don’t go by this controversy
that goes on the Press about it,— what
a Member he said what a Member has
not said ete. Government has got an open
mund on this question. We want to do
justice to our employees. At the same
time, we want to dJdo justice to those large
sections of people who are unorganised
in this country. We have also (o take note
of them, That also we will have to take.
(Interruptions) Let me conclude and then
you may ask a question.

SHRL S, B. GIRl (Warangal)

I just want to ask one question. Will you
consider the scrapping of the entire Pay
Commission’s Recport ? Everybody and
persons even from Congress Benches
have said that it is not in favour of the
workers. The principle was accepted by the
Government in 1957 that there will be a
necd-based minimum wage. May I know
whether Government or Cabinet are going
to discuss this and whether they are serious
about it, about this principal ?

SHRI YESHHWANTRAO CHAVAN :
You are always talking in terms of scrapping
tlus, scrapping that, scrapping everything.
'We have appointed a committee to give sug-
gestions. They have given certain suggestions
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We will certainly considet those suggest-
1ons on their its. This Pay Commission
who appain all seriousness. It was not
appointed with any lightheartedness. And,
therfore, whatever  recommendations
they have made will be considered on their
mernts.

SHRI SAMAR GUHA : 1 wanl to know
the composition of the cell which you have
drawn from the different services.

SHRI YESHWANTRAO CHAVAN :
The composition of the cell s of
Government  employees. The top
man 15 aperson belonging to the LA,
service. His past experience is that he has
worked in the Personnel Department.

‘He has not dealt with the present pro-
blems of the Pay Commission. He was
not in any way connected with it, T have
got my personal experience of the officer. We
have made a very right selection of the man
who has some background. He 15 a very
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capable and a very objective, impartial
officer. At the same time I would like to
tell you he is not going to take the decision.
The decision will be taken at the highest
political level, that is, at the Cabinet level
and that will be under the Prime Minister's
leadership.

SHRI DINEN BHATTACHARAYYA :
We will raise a discussion on this issue
again.

SHRI YESHWANTRAO CHAVAN :
Il at any time you want to discuss this
1ssue we will not come in the way. Naturally,
when we take a decision we will inform
the House as to the decision taken.

MR CHAIRMAN : The House stands
adjourned till Eleven of the Clock tomorrow.

18 30

The Lok Sabha then adjourned 1till
Eleven of the Clock on Tuesday, May 15,
1973/ Vaisakha 25, 1895 (Saka)



